Wednesday, 2nd May, 1951

PARLIAMENTARY DEBATES

(Part I—Questions and Answers)'

OFFICIAL REPORT

VOLUME VII, 1951

(2nd April to 16th May, 1951)

ThirdS ession (Second Part)
of the

PARLIAMENT OF INDIA

1951



CONTENTS
Volume VII—From 2nd Apil to 16th May, 1951

Cobumns
Monday, 2nd April, 19561—
Oral Answers to Questions . . . . . . . . . 2751—2 795
Written Answers to Questions . . . . . . . . 27952814

Tuesday, 3rd April, 1951—
Oral Answers to Questions . . . . . . . . . 2815—2842
Written Anawers to Questions . . . . . . . . 2842—2848
\

Wednesday, 4th April, 1951—
Oral Answers to Questions . . . . . . . . . 2848—2878

Written Answers to Questions . . . . . . . . 2878—2894
Friday, 6th April, 1951—

Oral Answers to Questions . . . . . . . . . 2895—2028

Written Answers to Questions . . . . . . . . 2028—2944
Baturday, 7th April, 1051—

Oral Answors to Questions . . . . . . . . . 2045—2971

Written Answers to Questions . . . . . . . . 2971—2086
Monday, 9th April, 1951—

Oral Answers to Questions . . . . . . . . . 2987—3012

Written Anawers to Questions . 3013—3030

Tuesday, 10th April, 1951—

.
.
.
.
-
.

Oral Answers to Questions . . . . . . . . . 3031—30061

Written Answers to Questions . . . . . . . . 3061—3072
Wednesday, 11th April, 19561—

Oral Answers to Questions . . . . . . . . . 3079—3108

Written Answers to Questions . . . . : . . . 3109—3132

Thursday, 12th April, 19561—
Oral Answers to Questions . . . . . . o . . 8133—38162
Writton Answers to Questions . . . N . . o o 3162—3172

Saturday, 14th April, 19561—
Oral Answers to Questions . . . . . o . . . 3173—8204
Written Answers to Questions . . . . . . o o 3204—3213

Monday, 16th April, 1951—
Oral Answers to Questions . . . . . . . . . 32133242
Written Answers to Questions . . . . . . ° . 32423254

‘['vesday, 17th April, 1951—
Oral Answers to Questions . . . . ¢ e o . o - 3200—3280
Written Answers to Questions . . . . o . . . 3287—3300

Wednesday, 18th April, 1951—
Oral Answers to Questions . . . * o . . . . 3301—3330
Written Answers to Quootiom . . . . ° [ ° . 3330—3344
2356 P.8.D.



Thursday, 10th April, 1951—
Oral Answers to Quostions
Writton Ancwers to Questions

Friday, 20th April, 1961—
Oral Answers to Questions .
Written Answerk to Questions
Baturday, 21at April, 1951—
Oral Answers to Quostions
Written Answers to Questions

Monday, 28rd April, 1851—
Oral Answers to Questions
Written Answers to Questions

Tueeday, 24th April, 19051—
Oral Answers to Questions .
Written Anawers to Queetions

Thursday, 26th April, 1951~
Oral Answers to Questions
Written Answors to Questions

Friday, 27th April, 1051—
Oral Answers to Questions
Writton Answorr to Questions

8aturday, 28th April, 1061—
Oral Answerk to Questions
Written Answers to Questions

Monday, 30th April, 195]1—
Oral Answors to Questions
Written Answers to Questions

Tuesday, 1t May, 1861—
Oral Answers to Questions
Writton Answers to Questions

Wednesday, 2nd May, 1961—
Oral Answors to Questions
Written Answers to Questions

Friday, 4th May, 1981—
Oral Answers to Questions
Written Answers to Questions

Saturdsy, 5th May, 1951—
Oral Answers to Questions .
Writton Answers to Questions

Monday, Tth May, 1081—
Oral Answers to Questions .
Written Answers to Questions.

Wedneaday, 8th May, 1851—

Oral Answers to Questions .
Written Answers to Qndm )

.

(i)

334533172
3372—3380

3381—3408
3408—3412

34133446
34473452

8453—3481
34813502

3603—3582
35323546

38873616
8615—3636

3637—3666
8666—3670

8671—3702
8702—3704

37056—3733
8733—8750

875138782
3783—3794

3705—3826
38263840

3895—30268
8926—3930

30313064
3065—3970

3971—4007
4007—4030

4081-—4008
0p3—4108



(i)

Thureday, 10th May, 19561—
Oral Answers to Questions . . .
Written Answers to Questions .
Friday, 11th May, 1951—
Oral Answers to Questions . . . .
Written Answors to Questions . . .
Saturday, 12th May, 1051—
Oral Answers to Questions . . . .

Written Answors to Questicns . . .
Monday, 14th May, 19561—

Oral Answers to Questicns . . . .

Written Answers to Questions . . .
Tuesday, 15th May, 1951—

Oral Answers to Questions . . . .

Written Answers to Questions . . .

Wednosday, 16th Muy, 1951—
Oral Answers to Questions . . . .
Written Answors to Quostions . . .

4103—4132
4132—4140

41414170
4170—4180

4181—4212
4212—4216

4217—4240
4245—42064

4256—4280
4285—4202

4203—4320
4320 —4328
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PARLIAMENT OF INDIA
Wednesday, 2nd May, 1951,

The House met at Half-past Eight of
the Clock.

[MR. SPEAKER. in the Chair]
ORAL ANSWERS TO QUESTIONS

INDIANS RETURNING FROM INDO-CHINA

*3708. Shrl R. Subramanian: (a)
Will the Minister of Finance be pleased
to state whether it is a fact that
Indians from Indo-China are not
allowed to carry with them household
articles after their arrival in India,
such as cloth, jewels, without paying
customs duty?

(b) Is it a fact that on account of
inability to pay the customs, the
household articles of Indians were con-
fiscated and if so, how many cases of
this kind were there? .

(c) In view of the fact that other
countries such as Burma, Indo-China,
Malaya, Pondichery etc. are allowing
the Indian Nationals while returning
home to India, to carry with them
household articles upto a certain valu-
ation free of custom duties, why do not
the Government of India also show
this concession?

(d) Taking into consideration the
miserable plight of Indians, do the
Government of India propose to issue
instructions to the Customs authorities
to permit Indians to carry with them
cloth, jewels, and other household
articles to she extent of Rs. 5,000 and
{f not, why not?

The Minister of State for Finance
(Shri Tyagi): (a) Special instructions
have been issued by the Government
of India to allow Indian evacuees
returning from Indo-China a generous
duty free allowance in respect of their
personal and household effects.

(b) In no instances have the house-
hold articles of such evacuees

61 PS.D.
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confiscated on account of their inability
to pay the customs duty.

(c) As mentioned. in reply to (a) the
eoncession has been granted.

(d) Necessary instructions have al-
ready been issued to the Customs
authorities concerned that besides the
concessions admissible in respect of

rsonal and household effects under

e Transfer of Residence Rules such
evacuees should be allowed generous
duty free allowances in so far as their
personal and family jewellery is con-~
cerned on the strength of a certificate
of position and status granted to them
by the Indian Consul-General.

Shri R. Subramanian: With reference
to part (b), may I know the total value
of the property involved and the
amount cnflscated?

Shri Tyagi: Nothing has been con-
fiscated except some gold which was
found hidden on the person of a few
of these evacuees.

Shri Rathnaswamy: Is the Govern-
ment aware of the fact that the pro-
perties of certain Indians who were
emplo; in Government service in
Ind ina were conflscated because
they were closely associated with the
Badian Congress there?

-Shrl Tyagl: I regret this is beyond
e,

Pandit Krishna Chandra Sharma:
What is the ?uantity of gold found on
the person of evacuees from Indo-
China?

Shri Tyagl: I do not have the exact
amount of gold, but it was not much.

Shri Sidhva: May 1 know whether
this rule applies to Indian evacuees
from Indo-China or all Indians who eo
there for business or for touring pur.
poses?

Shri Tyagi: It is for evacuees alone.
Those who bring articles for com-.
mercial purposes do not come under

o
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Shri Sidhva: May I know whether
this applies to Indian evacuees whe
come to India permanently or also to
lI:’ndll:!’mz who visit Indo-China and come

ac.

Shri Tyagl: This order pertains to
evacuees only.

Shri Rathnaswamy: May I know whe-
ther those properties were withheld by
the Government of Indo-China?

Shri Tyagi: I have no information
about those properties. It does not
pertain to my Ministry.

PROJECTS

*3711. Shri Jnani Ram: Will the
* Minister of Defence be pleased to state:

(a) the number of Projects (Parts of
main camps) coustructed during last
war abandoned in Ranchi, Hazaribagh,
Manbhum, Asansol and Singbhum
districts; and

(b) the amount realised by the sale
thereof?

The Minister of Defence (Sardar
Baldev Singh): (a) and (b). A state-

ment is placed on the Table of the
House.

STATEMENT
Placo. No. of prl)j;‘(;tl Amount reulised
abandoned from -ale.
e o _—1;
Ranochi 18 37.100.0-0
Hagaribagh 6 28,385-0-0
Maubhum 19 1.60,175-0-0
Asaniol 22 1,40,058-14.0
Singhbhud 43 1,37,870-0-0
Toear, 108 " 5,00,688.14.0

5,00,688.14-0

Shri Jnani Ram: Ma_);”invknow if
several houses were left to dilapidate
without being sold?

Sardar Baldev Simgh: It would be
better if the hon. Member puts a se-
parate question after studying the in-
formation given in the statement.

[LABOURERS AT DAM SiITES or D.V.C.

*3712. Shri Jpamni Ram: Will the
Minister of Natural Resources and
Sclentific Research be pleased to state:

(a) the number of labourers working
at different dam sites of the D.V.C..

(b) the names of Labour organisa-

‘do‘;xs workir.g at different dam sites;
an
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(c) the number of Labour Officers,
who visited the different dam sites te
look into the interests of the labourers?

The Minister of Natural Resources
and Scientific Research (Shri S8ri
Prakasa): (a) to (c). The information
is being collected and will be laid on
the Table of the House, when available.

Shri Jnani Ram: By what time is it
expected that the information will be
received?

Shri Sri Prakasa: We have written
for the information. It is a difficult
process, because the number of per-
sons engaged as labourers varies from
day to day. If approximate figures
mill satisfy my hon. friend, I shall give

em:

Bokaro . 2223
Maithon 1100
Tilaya 3600
Panchet Hill 750
Konar 6000

Total ° 13673

Shri Jnani Ram: Has any petition
been flled by any labour organisation
gel;e for recognition by the authori-

es

Shri Sri Prakasa: I am not aware,
but I shall enquire.

ToBacco CONSUMPTION

*3713. Pandit Munishwar Datt
Upadhyay: (a) Will the Minister of
Finance be pleased to state what was
the total tobacco consumption in India
in the year 19507

(b) What was the consumption in
Biri and snuff in 18507

(c) How many licences were issued
for tobacco factories in 19507

The Minister of State for Finance
(Shri Tyagl): (a) Consumption of
tobacco during 1950-51, as measured
by clearances from excise charge, was
528 million 1bs. approximately.

(b) Consumption of Biris and Snuff,
as such, is not known. The figures of
clearances from excise charge of
tobacco for the production of Biris and
Snuff during 1950-51 are, however, as
follows:

Biris 107°0 million lbs. appr.
Snuff 5°7 million lbs. appr.

(¢) By “tobacco factories”, I pre-
sume the hon. Member means “Snuff
and Biri factories”.

No excise licences for such factories
were required prior to 1st March 1951.
Nor will they be required now, with the
abolition of manufacture dutles on



3709 Oral Answers

biris and snuff. The actual fgures :°

of licences issued during the interim
period ‘are pot readily wailqblg."

Pandit Munishwar Datt Upadhyay:
May I know the consumption of tobacce
for chewing purposes, cigars and
cigarettes?

Shri Tyagi: For which year doées my
hon. friend want figures?

Pandit Munishwar Datt Umdhn;y:
Same year.

Shri Tyagi: Consumption for cigars
and cheroots was 52°8 million lbs. and

tor chewing purposes 133 million 1lbs.

s dfew W A et @
RYo ¥ TATE & W ] F g
JZ a7 ¥R ¥ w7 a7 qropfew Ay ?
[Seth Govind Das: Has the consum-
ption of tobacco increased or decreased
during 1950 as compared to 1949?]
st it ;@Y (j¥} & sfuw
qr |

[Shri Tyagl: It was more than what
was consumed in 1949.]

& vifemy orw : frerar srfa
w1 FZT N7 gFAr 7
[Seth Govind Das: How much more?]
off @t @ 7g AT AR W TR
wrew T &

[Shri Tyagl: At present, I do not
know the exact figures.

A wr @ R ¥ afrewr @

Ry F Irlaw g ?

[Seth Govind Das: Whether the
quantity of cigars and cigarettes, that
are imported from abroad during 1950
was more as compared to 19497)

ot mrit: wE fod R e
Afeg ]| AN srgersar e

[Shrl Tyagi: For this, 1 need se-
parate notice.]

1LMENITE SAND

*3714. Shri Sidhva: Will the Minister
of Natural Resources and Scientific
Research be pleased to refer to the

2 MAY 1981
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amswer given to supplesheantary quel
tions raised on my starred Questiom
No. 2459 asked on 24th March, 1851
and state what has happened to 'the
consignment of ilmenite sand whiock
was detained at the port of Bombay?

- The Minister of Natural Resources
and Scientific Research (Shri Sri

): The Government of Bom
réport that the matter is stili' un
investigation.

Shri Sidhva: In the meanwhile where
is this sand lying?

Shri Sri Prakasa: In Bombay, Sir.

Shri Sidhva: May I know if Govern-
ment intend to charge any amount for
this article which has been removed
illegally from the Government pro-
perty?

Shri Sri Prakasa: There is no illega-

Pt{ involved. I explained the case
ully on a previous occasion. Licence
was given to a particular firm to ex-

rt 1500 tons of Ilmenite to Japah.

ter on, we learnt that the monozité
content in this particular sand was
more than what was permitted for ex-~
ort. Therefore, we had to examine
he sand. ‘That is taking time.

Shri Sidhva: May I know whether
any licence has now been given to any
concern for the removal of this sand
from that place?

Shri Sri Prakasa: No, Sir.

' FUNDAMENTAL EDUCATION AT ALIPUR

*3715. Shri Sidhva: (a) Will the
Minister of Education be pleased teo
state whether it is a fact that
U.N.E.S.C.O. has given a sum of 45000
dollars for fundamental education at
Alipur a Centre covering 300 villages
in Delhi State?

(b) Is it also contemglated to give
further sum of 12000 dollars for public
libraries in India?

sm(:: blé fﬁ‘u{: e;;hat manner will these
(31T Uy sy ST sk
ot o L Kb - e (<)
O ma O e Y S
& yiywi RN S
G 2ty € Ll Ealiggl
Sy 2 LS axl 248 L
16 & pels w8 Wi o yuilydd
-2 oy by Wl sV yee
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- S Skl ey oo (o)

I19ee & glutig yoe 51901 &
onrd o ol - 2 6y S B
W sl K el e 246
el S Rl oyl €l
- $ A S Sl

lowg san & €y ()
- U"- M
[The Minister of Education (Maulana
Azad): (a) No. Unesco has, however,
made available to the Government the
services of specialists in fundamental
education and their advice has been

utilised for the work of the Janata
College at Alipur.

. (b) A provision of $ 12,600 has beea
made by Unesco for the Delhi Library
Project for 1951. This will be avalil-
able to the Government in the form
of services of foreign and Indian direc-
tors and equipment.

"~ (c) Does not arise.]
off fowt : oE oA GTEw R
T fr waw fem W @ 2

o v farer 71 g fRar o T

€, fowely o & fFr o @ & W
Y REREN @ !

[Shri Sidhva: The hon. Minister has
stated that arrangements have been
made. May I know how these arrange-

ments are being made and with what
amount and where?]

T ¥ RESUR PN By Yy

Ut B0 e ol gl 2l gl ¥

b (ol otaSemd Jadye
—aly KD g

[Maulana Azad: Arrangements have
been made for the specialist advisers
and their services are being utilised

for social and rural education in
Delhi.]

of fawey ; Sfra sqq qamar e
AAqr d2T 4 TETH A @ A
frg few &1 o & 9 fedw o
wifed
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[Shri Sidhva: But you told that ar-
rangements are being made at the
Alipore centre. The details of the ar-
Tangements may please be given.]

S e gl - olff Uy
L e e R Y e
Sofusin -2 W LS JU o
o ol S B ] e il
g K- oy la Jose
g g Gl £ e
@4 P (i ke ] & ph 5
K PREORTER R
e hd L st = pa0 g8y
ol phdd AL gsaSpd
e e D ety
e o - 8y J o
-2 e I 0L e
¥ S b fpms LSel I gKapipy
S L Sy Jlan a8
wiests - pila (S G0 st
o Sl il S s (Ll oS
la - dwly g U e
el WS b elae @ o gLy
€ iy (U ortl? e oo
5?& 4?5 KU"’ ""“.*S ,‘Jﬂl’
Sl ¢S ¢ 2 WS L phaiipe
EIP 1PN NOR T S R PR & W
SS ] W kpgy v 1O e
- a S phle

[Maulana Azad: A rural education
centre by the name of Janta College
has becn established in Alipore. Heg
is being taken from the U.N.E.S.O.
adviser in running this institution.
Some days ago, in reply to a question 1
had stated that in the first instance
Mr. Hotz had comc here and now
Mrs. Hotz is working in his place. The
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U.N.ES.C.O. has made available to us
the services of its advisers and specia-
lists for the purposes of social educa-
We are taking their help. But
the library project is quite a separate
thing. The UN.E.S.C.O. has passed a
resolution suggesting that a library
should be established for the propaga-
tion of fundamental education. In
pursuance of this proposal, India should
establish a library of this kind. There-
fore, this matter was settled with the
U.N.ES.C.O. and arrangements were
made for establishing a library in Delhi.
The expenses have been borne partly
by the U. N. E. S. C. O. and partly by
the Government of India. The Delht
Munlicipality has also sanctioned an
annual grant of Rs. 25,000 for it.]

|5 Mfex Tw T M Koo
et & s sTRQw & fod fayomr
twd Y 5o war od Y mar d
T A AR e o WA A
o T gerrd @ g few wz F and

foar o qroT 8 7

[Seth Govind Das: Has any amount
been spent out of the sum of 12,600
dollars sanctioned for the establishment
of a library? And, if nothing has been

spent out of it, on what items it is
proposed to spend it?)

S ol ol & e - Ol Upe
HeS ertl? & 8 S &3y
RIS ! § Ao W el gyy9d
- S Jela sled S
Q‘S%A‘SWJJH"’*Q-
Vald p» st Up i auy
-2 WS gt WU - g

[Maulana Azad: T had just drawa
your attention to the fact that neces-
sary material for equij)ping the library
will be purchased and the services of
the Directors will be procured. I am
not in a position to tell whether some-
thing has already been spent out of
this sum or not—probably something is

being spent out of it.]

weare gun fog : w1 g wwn
¢ fe @ ghrard aefia ¥ ot ot
¥ sy arfae § e 97 A oy
o1 Wy fare § ?
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[Sardar Sochet Singh: May I ask
as to what subjects have been included
in the basic education and what
the standard of the same?)]

e Jeals g - ol Ul
Mok - Kike By ay oy (el
n 2 W e ufle S &
X S n S e el
2 b Sy UL - e
oo K ) ol ol e
Ue) ipe oS o] 330 &5 2 ¢
Al Ja Wk & b Loy
WS glole o € 7 giled (b
eapt A pplas gilad (! - S
oo B o e o
_wésmd”".-

[Maulana Azad: At present I am
not in a position to give you the detalils.
This question has been asked a num~
ber of times in the House and papers
have been laid on the Table of the
House. The basic principle underlys
ing the fundamental education is that
the illeterate persons should not onlly
be taught the three R’s but in addi-
tion to this they should be provided
with other facilities so that they ma
develop their mental faculties as well.
Many subjects which were deemed
necessary for their mental education
bave been included.]

e onire fay ;o wn o
af i 3z TR A g v & fie
wTa wrdw & g7 frandt wy shww
fear omar @ & faar oy @AY
wit ? .

(Ch. Ranbir Singh: Will the hom:
Minister be pleased to state whether.

scholarship is being given to every
ltudei:t of the Janta College and if so,
why?:

T

‘Awu‘}.&-d’ﬂu”p .
ot Spp od Py K

- oty A 00e

Asad: It i3 realised that;

there are still many such students, wha
should be given help.] "

W
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Conrnacrons At Dam Sires v D.V.C.

*371¢. Shrl Jnani Ram: Will the
Minister of Natural Resources and
lt:"lentlﬂc Research be pleased to
state:

(a) the number of contractors _ st
different dam sites in DV.C.; and

(b) the works for which contracts
have been given to them?

.'.She Minister of Natural Resources
Scientiic Research (Shri Sri
Prakasa): (a) and (b). The informa-
#ion is being collected and will be laid
c'olr;l the Table nf the House when avail-
able.

Shri Jnani Ram: Is it a fact that
these contractors are sub-letting the
work to petty contractors?

Shri Sri Prakasa: I have had no
g(:mplnint of this nature made to me,
r,

Shri Shiva Rao: In view of ‘the
defects in the terms of the existing
contracts pointed out by the Auditor
in his latest Administration Report on
the Damodar Valley Corporation, may
1 know, Sir, whether any attempt is
being made to rectify those defects so
as to eliminate for the future possi-
bilities of disputed claims arising, as
they have done in the past?

- Shrl Sri Prakasa: As I have sald,
Sir, on more than one occasion, the
whole matter is being discussed bet-
ween this Ministry and the D. V. C.
The hon. Member knows the law under
which the D. V. C. wqrks; and it is not
always easy to get all the information
needed quickly. But I may also state,
Sir, for the information of the House
that another inter-state Conference is
being held on the 5th where this and
other matters will be fully discussed.

Shri Shiva Rao: May I know whe-
ther the hon. Minister will direct his
attention particularly to the terms of
the contracts and scrutinise them so
as to remove those ambiguities which
have resulted in higher prices being
prid on disputed claims?

‘Shri Srl Prakasa: I am thankful to

e hon. Member for drawing my at-
zntion ain to this matter and I can
assure him that I shall do all that is

Becessary.

Shel B. R. Bhagat: May I know, Str,
whether the attention of the Govern-
t has beeén drawn to the Auditor's
port mentioning two points:  that
gre ix no schedufe of rates as regards
drin= and that big tenders ?

ven mostly by negotiation and n
open ftenders and if so, whether

2 MAY 1951
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Goviernment propose taking up this
matter?

Mr. Speaker: I think they are all
suggestions for action. Th matter
has been fully gone into on previous
occasions and I think there was &
half-hour discussion also,...

Shri Sri Prakasa: Not only during
that half-hour discussion but on other
occasions also......

. Mr. Speaker: when the hon. Minis-
ter promised that he would look into
the matter and bring in an amending
legislation.

Shri Sri Prakasa: and the matter is
being looked into.

Shri Jnani Ram: May I know it
additional claims are being filled for
every item of work that is being done
in the D. V. C?

Mr. Speaker: We are entering into
details of these contracts; these are
miatters for examination.

Sardar Sochet Singh: Is it wrong or
illegal for contractors to sub-let their
work to petty contractors?

‘Mr. Speaker: That is a matter of
opinion on law.

. ExPerT COMMITTEE ON INDIAN CoM-
PANIES ACT

*3717. 8hri S. N. Das: Will the
Minister of Finance be pleased to
state:

(a) whether the Expert Committee
set up to examine the question of re-
vision of the Indian Companies Act,
1913, has submitted its reports; and

(b) if not, how long it will take to
submit its reports?

The Minister of Finance (Shri C. D.
Péshmukh): (a) No, Sir.

(b) It is difficult to estimate at this
stage how much longer the Committee
will take to submit its report but from
the progress so far made and the work
still ahead of it. it is not likely to be
able to do so before the end of August.

Shrli S. N. Das: May I know when
this committee was consgituted and
when it commenced its work?

Shri C. D. Deshmukh: The Commite
tee was constituted towards the end of
October 1950, but it got into stride only
from about the middle of December
when the Chairman returned from
abroad.

8hri 8. N. Das: May I know whe-
ther at the time of constituting this
Committee any time for submission of
the report was fixed?
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Shri €. D. Deshmukh: It was indi-
cafed that its report should be sub-
ﬁtﬂi% ‘%ot later than the end of Febru-

Shri S. N. Das: What are the reasons
for the delay then?

Shri C. D. Deshmukh: I have men-
tioned just now, Sir, that the Com-
mittee could start work only after the
return of the Chairman from abroad
which was in the middle of Decemn-
ber. During the intervening period
the Secretariat of the Committee was
engaged in analysing comments and
proposals received from various quart-
ers, also, analysis of the provisions of
the present Indian Companies Act, to-
gether with a comparative statement
showing the parallel provisions in the
English Companies Act, 1948. From the
middle of December to the middle of
Januar{ 1951, the Committee was en-
gaged in tabulating and analysing the
various comments and memoranda.
Then a sub-committee was formed. to

o into the provisions of the English
%ompanies Act. In general the volume
of work to be investigated by the Com-
mittee is so large that it could not
complete its work by the date first
mentioned.

Shri Hanumanthaiya: May I know
tot how many days the Committee has
sat for work?

Shri C. D. Deshmukh: I am sorry 1
have not got the information on how
many days actually the Committee has
sat. The Committee has been work-
ing throughout this period.

DAMODAR VALLEY CORPORATION (FINAN-
CIAL SET UP)

*3718. Shri B. R. Bhagat: Will the
Minister of Natural Resources anad
Scientific Research be pleased to refer
to the answer given to starred ques-
tion No. 2332 asked on the 19th March
1951 and state:

(a) whether the financial set up of
the Damodar Valley Corporation has
since been discussed by the represen-
tatives of the Governments of West
Bengal and Bihar with the hon. Minis-
ter of Finance; and

(b) if so, whether any decision has
been taken in the matter?

The Minister of Natural Resources
and Socientifi¢ Research ' (Shel S8ri
Prakasa): (a) and (b). The proposed
meeting between the hon. Finance
Minister and the representatives of the
Governments West Bengal and
Bihar has not yet taken plare. An
Inter-State. Conference will be held
on the 5th May, 1951. The whole
question ¢f the fimancial set-up of the
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Damodar Valley Corporation will be
then discussed.

_8Shri B. R. Bhagat: May I know whe-
ther any specific agenda has been drawn
up for this meeting? .

Shri Sri Prakasa: Yes, Sir.

Shri B. R. Bhagat: What are the
points that will be taken up for discus-
slon at the meeting.?

Shri Sri Prakasa: (1) The status of
the Financial Adviser of the Damodar
Valley Corporation; (2) Method of re-
payment of the loans advanced by the
Central Government to the Govern-
ments of West Bengal and Bihar for
financing their shares of funds of the
Damodar Valley Cognﬂon‘ 8y
indianisation of the ard' ot Con-
sultants of the Damodar Valley Cor-
poration, and (4) Association of an
eminent Engineer with the Damodar

Corporation. Besides these
four items, the Maithon dam project
is also likely to be discussed. .

Shri Kamath: Is any amendment of

the Damodar Valley Corporation Act

also under consideration?

Shri Sri Prakasa: No, Sir.

Shri Jnami Ram: May I know the
place where the meeting is to be held?

Shri Sri Prakasa: Delhi, Sir, perhaps
some corner of this Parliament House.

CiviL aNp MILITARY PENSIONS

*3719. Shri Barman: (a) Will the
Minister of Finance be pleased to
state the amount of external obliga-
tions of India in 1947 (i) for payment
of Civil and Military Pensions, (if)
en account of sterling and dollar
companies exporting profits, (iii) on
account of earnings of insurance com-
panies incorporated outside India?

(b) How have the positions improv-
ed in subsequent years and how
our external obligations on the above
heads stood in 1950?

The Minister of Fiananee (Shri C. D.
Deshmukh): (a) and (b). India’s lia-
bility for the payment of Civil and
Military pensions in England amount-
ed to £5882 million and £5'795 mil-
lion during 194647 and 1950-81, res-
pectively.

As regards (ii) and (iii)., informa-
tion is available only for the account~
ing year of the respective companieg
preceding the 30th June, 1948. For
this period, the profits of the sterling
companies operating in India were
Rs. 2,551 lakhs and of dollar com<
pasiies Rs. 200 lakhs. Rarnings of the
insurance companies incorporated
abroad were Rs. 90 lakhs.
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1 may add that not all profits earned

during a year are necessarily remitted
abroad; some part is usually retained
in India. It is, however, not possible
to give even an approximate estimate

of the profits so retained during this

period.

Shri Barman: Is it a fact that due
to our imports being contracted on a
c.i.f. basis we have to undergo a heavy
-external obligation as far as our
tbalance of payments is concerned? If
80, have Government taken any steps
to contract our imports on an_ f.o.b.
basis and have the cargo insured with
some companies in India?

Shri C. D. Deshmukh: That depends
on the feasibility of arrangements in
any particular transactions. I do not
see that any general arrangement can
be made in regard to c.if. or f.0.b., in
regard both to the private and the pub-
Yic sector.

Shri Barman: Is it a fact that at the
resent moment most of the exports of
ute goods are contracted on an f.0.b.
asis, and is it possible for the Gov-

ernment to induce the foreign importers
‘:,o _h"etve them contracted on a c.d.f.
asis?

Shri C. D. Deshmukh: I am not
aware of the problem having been in-
vestigated, but I shall be prepared to
have it examined. Offhand I should
say that any such attempt would not

be very successful if it involves inter- .

ference with established trade prac-
tices.

Shri T. N. Singh: May I know whe-
ther any bullion has been allowed to
be exported in lieu of these profits—
arc the profits earned being paid in
the shape of bullion?

Shri C. D. Deshmukh: No, Sir, that
{8 not permissible.

RETRENCHMENT

*3720. Pandit Munishwar Datt
Upadhyay: (a) Will the Minister of
‘Defence be pleased to state how
‘many military personnel of the Minis-
try of Defence have been discharged
.as a measure of retrenchment upto
31st March, 19517

(b) What is criterion for judging
the liability for retrenchment?

(c) Is there any arrangement for
the rehabilitation of these discharged
persons?

e Minister of Defence (Sardar
v Singh): (a) 50.000.

(b) The only criterion for ju the
'lllbimf for retrenchment was mgm-
ing value of the units. The reduction
of 50,000 covers only such units which
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Jhad' comparatively leas fighting value

from an operational point of view,

(c) Yes. A separate cell has been
created in the Ministry of Defence to
work out schemes for the rehabilitation
qf the discharged personnel. The main
gvenues of resettlement are—land colo-
nisation schemes, provision of vocation-
al/technical training, registration with
employment exchanges etc.

Jandit Munishwar Datt Upadhyay:
May I know what personnel, of what
ranks and of what States have been
retrenched?

Sardar Baldev Singh: I said 50,000
men. If the hon. Member wants details
of these 50,000 men I am afraid I have
not got them here.

Pandit Munishwar Datt Upadhyay:
Would the hon. Minister tell me the

rsonnel and the States to which they
elong that have been retrenched?

Sardar Baldev Singh: I have only got
the total figure of 50,000. If my hon.
friend wants figures State-wise I am
afraid I will require notice.

Pandit Munishwar Datt Upadhyay:
How many of these persons who have
lt):teer:i qretrenched have been rehabili-

_Sardar Baldev Singh: Arrangements
have been made to train 500 persons in
the Ministry of Labour training centres.
So far 245 postings have been made.
And several States such as Hyderabad,
Rajasthan, Kutch and Tripura have
offered to take suitable demobilised
personnel in their police forces. Up
to now 1,580 men have secured em-
ployment in the police forces.

Pandit Munishwar Datt Upadhyay:
May I know whether side by side with
retrenchment, recruitment of new per-
sons is also going on?

Sardar Baldev Singh: Yes, that is a
mormal process. But when retrench-
ment is taking place, the recruitment
is on a very very reduced scale.

Pandit Kunzsru: What is the total
sum required for the rehabilitation of
the discharged personnel?

Sardar Baldev Singh: I require notice,
because several schemes are under con-
sideration and they have not yet been
finalised. If the hon. Member wants
fo know the total amount required
to rehabilitate these 50,000 men, the
information is not yet available.

Shri T. N. Singh: May I know whe-
ther this discharged personnel ‘s being
rehabilitated in the cities mostly, or
whether these men are rehabilitated in
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the villages where they are being
gi::sn? lands at certain concessional
ra

Sardar Baldev Singh: As far as re-
habilitation schemes are concerned, no
particular distinction is made. Where-
ever they can be found employment
they are helped to get employment, in
the cities as well as in the rural areas.
We have several schemes—land coloni-
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sation schemes-——which are in the rural.

areas. Those schemes are being finalis-
ed, and quite a large number of this
discharged personnel will be absorbed
in the land colorisation schemes.

Shri Ghule: May I know how much
money has been credited to the
Madhya Bharat Government for the
rehabilitation of this retrenched
personnel? .

Sardar Baldev Singh: No separate
sums have been credited to different
States. The money is credited to the
Centre and is made available for re-
habilitation schemes. .

Pandit Thakur Das Bhargava: Is it
the experience of the military autho-
rities that only about 5 per cent. of the
discharged soldiers require rehabilita-
tion, and the others return to their
homes from where they were recruited?

Sardar Baldev Singh: It is very diffi-

cult to say what the percentage is.-

But a large number of these military
people when they are discharged go te
their homes and they do not need re-

habilitation facilities. The rehabilita-.

tion facilities are provided for those
who are in need of them.

Sardar Sochet Singh: How many of
these 50,000 retrenched military per-
sonnel belong to the Indian States
Forces and how many to the Indian
Army?

Sardar Baldev Singh: 1 have not got
th:it information. I would require
notice.

Ch. Ranbir stngh.: How many acres
of land have so far been reclaimed for
rehabilitation of the discharged Defence

personnel?

Sardar Baldev Singh: I am afraid
I am not in a position to answer that,
as reclamation is not done by our
Ministry.

Pandit Munishwar Datt Upadhyay:
May I know whether the persons who
are being now recruited are mostly
technicians or ordinary soldiers?

Sardar Baldev Simgh: They are in
different categories, both techniciany
and others as well.
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Tax Evasion

*3721. Shri M. P. Mishra: Will the
Minister of Finance be pleased to
state the number of cases of tax-eva-
sion referred to the Income-tax - In-
vestigation Commission from the
State of Bihar?

The Minister of State for Finance
(Shri Tyagi): Forty-three.

Shri M. P. Mishra: Wnat is the total
sum of money involved in all these
cases?

Shri Tyagi: The total amount of
moneyv involved in all the cases will be
available only when the Investigation
Commission has made its report. Up
till now out of these 43 cases the In-
vestigation Commission has reported
only 29 to the Government. These
reports give information regarding the
terms and conditions on which the set-
tlement is arrived at. These conditions
and terms are examined by the Govern-
ment and after examination, final
orders are issued. So the Government
has been able to issue final orders in
regard to only four cases out of these
29. These four cases involve an in-
come of 17'56 lakhs and income-tax
due over this income is Rs. 1163 lakhs,
There is another batch of 25 cases of
one group of industrialists which is
under consideration of the Government
and the final conditions have not yet
been approved and this involves a
hidden income of 4'58 crores and the
income-tax reported by the Commis-
sion is Rs. 1°09 crores.

Shri M. P. Mishra: May I take it that
only 2 cases out of 43 cases have been
settled so far?

Shrl Tyagi: I submit that only 29
eases have been reported so far hy the
Commission. The rest are still pend-
ing and they are under consideration.
Out of these 29, four have been final--
ized, so far as, the Government orders
are concerned.

Shri Naziruddin Ahmad: How does
the Bihar flgure compare with the
figures of other Provinces?

Shri Tyagl: 1 cannot say province-
wise because I have not compared the
figures, but it all depends upon the
{ndustrial centres wherever they are.

Shri M. P. Mishra: How many of
these cases are such as may be called
soclally important according to the de-
finition of the Finance Minister?

Shri Tyagi: The 25 cases which have
come and which are receiving the con- .
sideration of the Government are

soeially important.

i
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. Mr. Speaker: Let us go to the next
question.

OPERATIONS BY I. A F.

3722. Dr. M. M. Das: Will the
m?éster of Defemce be pleased ftno

(a) the total number of operations
conducted by the 1.A.F. for dropping
supplies to the marooned villages in
East Punjab and Assam after flo
and earthquake in the year 1950; an

(b) the total number of pilots and
planes that took part in those opera-
tions in each of the two States?

The Minister of Defence (Sardar
Baldev Singh): (a) 18 sorties in Fast
Punjab and 216 sorties in Assam.

(b) In the East Punjab Operations
one aircraft took part with 2 officers to
pilot, and in Assam not more than 6
aircraft at a time took part with *
officers to pilot each aircraft.

Dr. M. M, Das: May I know the dift-
erent varieties of supplies that were
dropped by the I. A. F. to the maroon-
ed people?

Sardar Baldev Singh: The suppl{
dropped consisted of rice, jeerah, salt,
tea, paddy, paddy-seeds, postal mail,
medical stores. kit bags, cigarettes.
hurricane lanterns, tents, aluminium
utensils, blankets and sugar.

Dr. M. M. Das: What is the total
amount of foodgrains that were drop-
ped to each of these States from the
aeroplanes?

Sardar Baldev Singh: I have not got
separate details of these items and T
will have to get the information if the
hon. Member will put another question.

Dr. M. M. Das: May I know whether
theé hon. Minister is in a position to let
us know the minimum and maximum
aumber of miles that the I. A. F. had
to fly for dropping these supplies?

‘Sardar Baldev Singh: I have not got
the intormation here but if the hon.
Membor ie anxious to know the mileage
that ic rovered hy the aircrafts. I will
have to find out.

Shi 3. N. Hararlka: May 1 know it
any people from the marooned areas
were alsy rescued by the I, A, F.?

Sardar Baldev Simgh: No. Sir. The
question of rescuing neonle from these
maronned areas does not arise. as the
(fuestion relates to the dropping of
supplies from the alr.

Shri Chaliha: Mav 1 know whether
the nrivate monnp'anes of Jokai Tea
Company helped in the operations and
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took people across the river in Assam.
and dropped food to the marooned
people?

Sardar Baldev Singh: I have not got

?nz information about private planes.

ave only information about the
Indian ‘Air Force.

‘Dr. M. M. Das: 1 want to know the
aerodromes from which these planes
operated?

Sardar Baldev Singh: I have not got
the information about the aerodromes.

Mr. Speaker: Next question.
T. B. CLiNics IN OLp DxrLux

*3723. Dr. M. M. Das: Will the
Minister of Health be pleased to state:

(a) the dates of purchase and in-
stallation of the X-ray machine in the
Tuberculosis clinics in Old Delhi;

(b) the cost and installatlon char-
ges of the machine; and

(c) the average monthly numbers
of X-ray taken and screening done
by the machine in the clinies?

The Minister of Communications
(Shri Kidwal): (a) to (c). A state-
ment s placed on the Table of the
House. [See Appendix XXIII, annex-
ure No. 42.]

Dr. M. M, Das: From the statement
supplied, I find that the X-ray machine
for the T. B. clinic in Old 1hi cost
Rs. 44,000 and it was purchased and
installed in March, 1850. Thirteen
months have passed, but the machine
kas not worked due to the lack of A. C.
current. I want to know from the hon.
Minister why during the time of the
purchase of the machine the nature of
current available in Old Delhi and
the nature of current required for
running the machine were not taken
inte consideration?

Shri Kidwai: I hepe the hon. Mem-
ber realizes that the T. B. clinic is run
by the Municipal Board. The A. C.
current is available but for one reason
er another. the line was not prepared.
I think it will be available in a short

Dr. M. M. Das: In view of the fact
that due to lack of common sense on
the part of the authorities, it was not
posstle to run the machine, may I
know what is the proposal of Govern-
ment to utilize this machine?

Shri Kidwal: I said that the line is
being constructed and in a short time
it will be working.

Pandit Munishwar Datt Upadhyay:
I8 the X-ray service done free or is there
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any charge and if so, is the clinic self-
supporting?

..8hrl Kidwai: No; there is a charge,
but I do not know what the hon. Mem-
ber means by ‘self-supporting’.

.Dr. M, M. Das: May I know what is
the estimated date on which
‘machine is expected to function?

8Shri Kidwal: Let us hope within the
next six weeks.

st afey W, ¥ AT
N A g & TIEET fr g
Ho e frforem § N qaad aflag
§ 7z 3Eh N gEUMA T QU @
Ffodem §?
[Lala Achint Ram: Will the hon.
Minister be pleased to state whether
the X’ray machines in the T. B. clinics

are sufficient to meet the requirements
of Delhi?]

off foqwrf : 5 @ F1 =T AH
% grar fr agi fea seqars F dwal
qefteq & ar ag § AT qg T AR
u gt wHr g
[Shri Kidwal: I am not in a position
to.say which of the hospitals here
have got X-ray machines ¢r not and

whether they are sufficient to meet
the local requirements or not.]

HINDPUSTAN AIRCRAFT FACTORY

¢3724. Shri Thimmappa Gowda: (a)
Will the Minister of Defence be pleas-
ed to state whether the Board of
Directors of the Hindustan Aircraft
JFactory have decided to expand the

Factory?
(b) It so, what is the estimated

cost of such expansion?

(¢c) Is it proposed to take over the
Civil Aviation Unit at Barrackpore
under the management of the Hindus-
tan Aircraft Factory?

The Minister of Defence (Sardar
Baldev Singh): (a) Yes.

(&) The cost of Capital expenditure
due to this is estimated to

be about Rs. 73 lakhs up to the end
of 1951-82.

(¢) Yes. It has already been taken
over with effect from the 1st April 1951.

Shri Thimmappa Gowda: May I know
whether in the &reoent scheme Govern-
méirt  propose employ any foreign
experts or technicians in this factory?

20, hew many?
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Sardar Baldey Singh: Yes, Sir. If the
mature of the work requires the assis-
tance of foreign technicians, they will
be employed and according to the pre-
sent programme, we propose to get
them. I am not in a position to give
the exact number, but 2 or 3 fore
experts are coming to help us in the
work that we have undertaken.

Shri Thimmappa Gowda: May I know
under what terms of serviee?

Sardar Baldev Singh: I have not got
the terms of employment. Tl'iy must
be with the factory and if the hon.
Member is interested and if he puts a
separate question, I will be able teo
give him the information.

Prof. S. N. Mishra: May 1 know whe-
ther the rate of profit during the last
year was lower than that in the previous
year, and if so, whether the expansiom
is financially justifiable?

Sardar Baldev Singh: This question
which the hon. Member is asking was
answered some days ago. I have not
got the information just now; but the
reasons for the lower profits were fully
»xplained in reply to a question which
was put a few days ago.

Shri M. L. Gupta: May I know how
much Joss was suffered by the factory
in the recent fire in the Bangalore
Exhibition?

Sardar Baldev Singh: 1 have no in-
formation.

8hri A. C. Guba: On what terms was
the Civil Aviation Unit at Barrackpore
taken over? Was it a Government con-
cern or a private concern?

Sardar Baldev Singh: It belonged to
the Government. It was in charge of
Tata Aircraft I.td. Now, it is being
taken over by the Government itself.

Shri Shankaraiya: May 1 know if the
expansion programme would include
the manufacture of the different kinds
of aircraft, that is, bombers. jets,
dakotas and other things?

Sardar Baldev Singh: It is our inien-
tion to manufacture all kinds of air-
craft in the Hindustan Aircraft Ltd.

Shri T. N, Simgh: May | know ix
which direction expansion is mainly
taking place, whether it is a general ex-
aansi,on or in certain specialised direc-

ons?

Sardar Baldev Siagh: In
specialised directions.

Shri T. N. Simgh: May I know what
they are? Ing d v

certaia

Mr. Speaker: Let us net go into those
details. Next questiomn.
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" 8hri A. C. Guha: One question, Sir.
“Whether......
Mr. Speaker: Next question.
. qute Tew
*Juy, off wimd : () war fran
W 7z Faew A FUr &G oA
AT & & goa  fawwr gra
g (Saw wRw) & s st
araqr faor S@ 1 ogiwew e
-arar 7
(#) =fz gufe wmr () *1 IR
eNFTTNT g, @ A ATE-IIS
& AFAT A9y I & At wr W
queng?

ARCHZOLOGICAL SURVEY OF MAHOBA
(U. P)

[*3725. Shri Jangde: (a) Will the
‘Minister of Education be pleased to
-gtate whether any survey has been
-made by the Archeeological Survey of
India in respect of the ancient ruins
at Mahoba (Uttar Pradesh) or the
old inscriptions on them?

(b) If the answer to part (a) above
be in the affirmative. has any trace
‘been found of the palaces of Ala and
"Uda] or of their weapons?]

] uw*%‘ S 2y - (<)
PR e fUs ¢’ o oon
Lr S g oo Jipr RS
-L’“

u’ ¥ K (7‘" ! e ()
b er @
[The Minister of Education (Maunlana
. Asad): (a) Yes. Sir. The ruins at
‘Mahoba were extensively surveyed by

~@ir Alexander Cunningham in the last
~century.

.(b) No, Sir.]

off wing : wr wrrr fewr sy
-querdd fie qome fewwr & A
& foar feeft vz @wd of T W
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gforg ¥ oegr @ F g A7 W
& Agm o oo owwr g !

[Shri Jangde: Will the hon. Minister
of Education be pleased to state whe-
ther any survey has been made by the
Archaeological Survey of India in any
place other than Mahoba so that any

traces of the weapons or palaces of
Ala and Udal could be found?] '

$ Sdain LG e 7 olif Ulye
Ut O ol K 2 pylane

s e
[Maulana Azad: As far as the Gov-

ernment are aware no such traces have
been found anywhere.]
off fady: § 7z W wEw
g f& waid ¥ o aneRy oE@ & a1
w ANfEeE NFaQmg
AUET & ® IW W AT w7 Ak
WA TaddE s (fear § Awer-
e feqeae ) aww & fvar o
w87
[Shri Dwivedi: I want to know whe-
ther any arrangements are being made
by the Archaeological Survey of India
for the preservation of the old fort

near Mahoba, known as Barigarh fort
dating from the times of Ala and Udal?]

A el - Sﬁcir‘
PG N
Lo el e e 8 S
U lygd il U -2 WS
WS 398 4 aee Jaepl € pur aaB
ot Ja de S U ol 2
e gl - & ULS b yTep
aY kan lyt -2 2 Sy S
o 2 et 2l L oo
i edSS Jaks] S e
S i n & ke S Byima
-e.ja».j&o‘ﬂ

Maulana Asad: Yes.
fou[nd near Mahoba have been dlvichd



into three parts. One is Mahoba pro-
Kcr. the second is that about which the
on. Member has just referred and is
locally called as ‘Bhitari Kila' (Inner
) which is situated on a
Bil top. The third part is the place
which 18 famous by the name of Dariba.
ents have been made by the
Archaeological Survey of India for the
preservation of all these three places
:‘ng ;hey are regularly being looked
T.

A. 1. R. OrFicE, MADRAS

¢3728. Shri Rathnaswamy: Will the
Minister of Information and Broad-
be pleased to state:

(a) the strength of the gazetted and
non-gazettedillifposts in the All-India
Radio office at Madras?

(b) whether appointments there are
filled up by the Union Public Service
Commission or directly by the Depart-
ment; and

(c) how many Scheduled Castes
candidates are employed in the non-
gazetted posts?

The Minister of State for Information
and Broadcasting (Shri Diwakar): (a)
A statement is laid on the Table of the
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House. [See Appendix XXIII, an-
nexure No. 43.]
(b) Appointments to Class I and

Class II posts are made in consultation
with the Union Public Service Commis-
sion, except for a 20 per cent. quota
in the cadres of Assistant Station Direc-
tor and Programme Executive, where
appointments are made by promotion
on the recommendation of a Depart-
mental Promotion Committee. i}‘?polnt-
ments to Class III and Class posts
are made by the Director General or
by the Head of a subordinate office in
accordance with the rules laid down

‘Py the Ministry of Home Aflairs.

(

(c) Sixteen.

Shri Rathnaswamy: May I know who
are the Members that constitute these
Departmental Promotion Committees?

Shri Diwakar: They are ad hoc comp-
mittees which are constituted at the
Particular time when required.

Shri Rathnaswamy: What is the per-
centage of appointments that were
directly made by the departmental
eads concerned. and may 1 know whe-
ther those appointments were after-
wards regularise:d by the Union Public
Service Commission?

Shri Diwakar: I have already men-
tioned that a 20 per cent. quota is
reserved.
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Shri Rathnaswamy: May I know whe-
ther any of these 18 appointments held
b:nll‘t':’heduled castes are in the gazetted:
ri

Shri Diwakar: These are 16, not 18.
Whether they are gazetted or not;
I cannot exactly say.

Shri Rathnaswamy: May I know whe-
ther the ratio set apart by the statute
for the scheduled castes is being ob-
served, and if not, whether instructions
have been issued to the departments
concerned to see that adequate repre-
sentation is given to the members of the
scheduled castes?

Shri Diwakar: Yes: it is observed
subject to the availability of properly
qQualified personnel.

Pandit Kunzru: The hon. Minister
stated in reply to part (b) of the
guestion that appointments to gazetted

were made in consultation with

e Public Service Commission. Am [
to understand that the Information and
Broadcasting Ministry disregards the
recommendations ot the Union Public
Service Commission whenever it likes?

Shri Diwakar: Never.

Pandit Kunzru: What does hg mean
by saying that appointmentis are made
fn consultation with the Union Public
Service Commission?

Shri Diwakar: That is only a way of
saying things according to constitution.

Shri Amolakh Chand: May I know
Sir, how the Madras All India Radio
staff compares with the Delhi All India
Radio staff?

Shri Diwakar: I do not understand
what is meant by comparison.

Mr. Speaker: I think it 18 going into
administrative details too much. Let
us conflne ourselves to the questions
of principle.

Shri T. T. Krishnamacharl: What 1s
the percentage of temporary staff ia
the A. 1. R. Madras?

Shri Diwakar: 1 would llike to have
notice.

Mr. Speaker: Next question.
PoINT FOUR PROGRAMME

*3728. Shri Sidhva: (a) Will the
Minister of Natural Resources and
Scientific Research be pleased to state
whether any scientist exnerts arrived
in India or any negntiations rre
afoot with U.S.A. to call them for
the purposes of helping in mineral and
ground work development under
President Truman's Point Four Pro.
gramme?
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(b) If so, what are their plans and‘ -

are they likely to examine any cdam
or development projects?

(c) What will be the commitments
of India in this respect? :

The Minister of Natural Resources
snd Sclentiic Research (Shri Sri
Prakasa): (a) Yes. Sir. Four experts
had been asked for, namely,—

(1) one Economic Geologist,

(i1) one Ground Water Geologist,
(1ii) one Geophysicist; and

(iv) one Engineering Geologist.

Of these two, namely, the Ground
‘Water Geologist and the Economic
«Geologist arrived in January 1951 and
March 1951, respectively. Negotiations
to obtain the other two experts, viz.
Engineering Geologist and a Geo-
physicist, are continuing. i

(b) The Ground Water Geologist is
at present engaged in directing quanti-
tative ground water studies in Eastera
Kutch. The Economic Geologist will
work at the Manganese Belt in Madhya
Pradesh and will later visi! the Lead-
Zinc Mines at Zawar (Udaipur). The
programme for the Engineering Geolo-
gist and the Geophysicist will be drawa
up as soon as their speclial experience
and qualifications are known.

(c) The passage expenses to India
and back to the U. S. A. of the experts
and their salaries are being paid by
‘the United States. India is responsible
for (a) provision of laboratory and
office facilities and secretarial assis-
tance, and (b) travel costs within India
for journeys im connection with offl-
clal work.

Shri Sidhva: When these reports’ are
completed, may I know whether they
will be presented to the Government of
Indl:? first or to the U. S. A. Govern-
men

Shri Sri Prakasa: I do nct know the
exact convention on the sutject. I shall
try to ind out and act accordingly.

~ Shrl Sidhva: May I know whether
the two other scientists in respect of
whom negotiations are going on, are
also to outline dam development pro-
jects, or to ascertain and collect infor-
mation regarding earthquakes and land-
slides in India?

Shri Sri Prakasa: As T sald in my
answer to the main question. we shall
assign their work as soon as we know
4he exact qualifications they possess.

@ Mfew ow: N S et g7
st ¥ & = wEt qv frwd
fr ox@, s s W N ey

2 MAY 1951

Oral Answers 3822

n‘wémmw&wza«?"
wfaw N g ar R gwe & we
™ aEw ?

[Seth Govind Das: How long wi
those scientists who are being in

to come, stay here ana if the ne
arises whether they will extend thelr
period of stay beyond the fixed D
or will they leave within the prescrib-
ed time limit?] o ’
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[Shri Sri Prakasa: No programme
has been chalked out as yet because it
is not possible to know at present for
how long will they be needed. They

will stay as long as they are needed
here.]

Shri Kamath: Is there roing to be
any co-ordination of efforts between
the American ground-water geologist
and our own underground: water expert
such as Paniwala Maharaj?

Shri Sri Prakasa: I have no know-
Jedge about Paniwala Maharajas. But,
coordination in every sphere is neces-
sary and desirable includ.ng coordinar
tk;rf\ between my hon. friend and my-
self.

Dr. Ram Subhag Singh: In view of
the fact that the hon. Minister dees nat
know as to whether the eaperts will
submit their reporti to the Covernment
of India or the Joveriment of the
United States of America, ‘nay I know
under what conditions their services
were obtained?

Shri Sri Prakasa: I understand that
their report will be submitted to us.

Shri Jnani Ram: May T know whe-
ther the ground work en¢ireers visited
the eastern parts f the country and
examined the prospects of iniand navi-
gation?

Shri Sri Prakasa: As [ have already
stated. I do not possess any further
information as regards their actual
working.

Dr. Deshmukh: Sir, the hon. Minister
was veryv hesitant in replying to the
auestion whether the renorts will be
first submitted to ~ur Government or
not. May I ask him if it has not been
laid down that before any information
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about geological surveys 1s given te any
nation or to any U. S. A. Officer or
U. S. A. Government, it shall be the
property of the Guvernimment of India
and the officer concerned shaiu be bound
not to discloge that informution to any
other person except the Governmeat
of India except with their permission?

Shri Sri Prakasa: it is true 1 was
hesitant because 1 did nol know the
facts exactly. But in between answer-
ing the first question and answering
the following supplementary quut::a
1 got the information; and so I
that it will be submitted to the Govern-
ment of India.

GEOLOGICAL SURVEY OF Rayalgseema

*3729. Dr. M. V. Gangadhara Siya:
Will the Minister of Natural Resources
and Scientific Research be pleased to
state:

(a) whether it is a fact that a
Geological Survey of Rayalaseems in
Madras State was sanctioned by the
Government of India;

(b) whether the mineral wealth of
Rayalaseemo in Madras State have
been surveyed; and

(c) it so, what are the minerals

found in each district, the quantity
and the cost? v

The Minister of Natural Reseurces
and Scientific Research (Shri  Sri
Prakasa): (a) Yes, Sir.

(b) The Geologival Survey of Indla
have since 1939 carried out surveys in
the fleld season each year in the Rayala-
seema districts of Anautapur, Bellary.
Chittoor, Cuddapah and Kurno.! in
Madras State. Out of rougnly 28,000
square miles of the Rayalaseema area,
nearly 5,500 square miles nave a'ready
been systematically mappec ard the
work is being continued each seasom.

(c) A statement giving the informa-
tion available is placed on the Table
of the House. [See Appendix XXIII,
annexure No. 44.]

Dr. M. V. Gangadhara Siva: Mainl
know whether it is a fact that an im-
portant rar® mineral has been disco-
vered in the Kurnool district of Rayala-
seema and if so what is the progress
made in extracting it!

Shri Sri Prakasa: All the facts that
I have in my possession 1 have given
in the Statement .aov’ placed on the
Table of the House. It the hon. Mem-
ber will study it he will find in it a!t
that he wants to know.

Dr. M. V. Gangadhara Siva: Which
0of the minerals exiracled are exportec
to foreign countries and what is the
net amount realised?

2 MAY 1951

Oral Answers 3824

Shri Sri Prakasa: T cannot give
straight off all the details that the hon.
Member wants.

Dr. M. V. Gangadhara Siva: Is it the
Btarting ‘of privars nusmigurage the
of priva us conceras

in Rayalaseema?

Shri 8ri Prakasa: That is a matter of
mtl‘l‘c.y which will nave to be discussed

DisTRICT COUNCIL IN TRIBAL AREsS
OF ASSAM

*3730. Shri Saprawnga: (a) Wil
the Minister of Home be
pleased to refer to the answer given
to starred question Nao. 1418 asked
on the 13th February, 1951 regarding
District Councils in Tribal Areas of
Assam and state when Government
propose to set up the District Councils
in the autonomous districts of Assam?

(b) What are the reasons for not
petting up the District Councils at an
earlier date? :

The Minister of Home Affairs (Shri
Rajagopalachari): (a) and (b). Govern-
ment intend to form District Councils
as soon as the rules for the constitution
of the District Counciis now under cir-
culation to the members of the present
Advisory Councils, are finalised and the
constituencies delimited and the final
voters’ rolls are published. Ii is ex-
pected that the election will be held to-
wards the end of the current calendar
year.

Shri Saprawnga: How many of these
autonomous districts are represented
in the State Legislature and how many
are not?

Shri Rajagopalachari: I am sorry 1
do not have the material before me.

Shri Chaliha: Muy I krow whether
Government intend to consult the Tribal
Chiefs and headmen before setting up
these District Councils?

Shri Rajagopalachari: The present
Advisory Councils are being consulted
and it is considered that that would be
enough.

Dr. Ram Subbag Singh: s it a fact,
that some inhabitants of these auto-
nomous districts of Assam, .especially
the Nagas, are going to hnld a plebis-
cite from the 16th >f May onwards to
carve out an independent State of
Nagaland?

Shri Rajagopalachari: It is desirable
that that matter is not given importance
in this House.

Shri Saprawnga: May I know whe-
ther the present Advisory Councils are
also supposed to give advice to the
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Magis;trates of these districts in the day
to day administration of the areas?

Shri Rajagopalachari: ‘The function
of the Advisory Counci! is to give ad-
vice to the administration. These will
be substituted by elected bodies. The
’ueztlon was as to the time to be taken

or forming the new councils. The
present Advisory Councils will disap-
pear very soon.

Shri B. R. Bhagat: May 1 know whe-
ther these Advisory Councils are func-
tloning in all these autonomous dis-
tricts or only in some of them?

Shri Rajagopalachari: Except in the
Naga District.

ELECTRICITY TO SUBURBAN AREAS OF
DELHI

*3731, Shri M. Nalk: (a) Will the
Minister of Natural Resources and
Scientific Research be pleased to state
whether any scheme is under the
consideration of the Government of
India to supply electricity to the
residential quarters as well as public
institutions in the townships recently
set up around the Capital?

(b) If so, when is the scheme going
to be given effect to?

(c) What is the probable expendi-
ture to electrify all the suburban
areas?

The Minister of Natural Resources
and Scientific Research (Shri Srl
Prakasa): (a) to (c). There is no
scheme in hand with \ne Government
of India to supply electricity to any
such township. There are, however,
certain schemes with the Delhi State
Electricity Board and the New Delhi
Municipal Committee: A  Statement
giving details of the schemes; the
probable dates of their completion as
well as the cost of each scheme, is
placed on the Table of the House. [See
Appendix XXIII, annexure No. 45.]

Shri M. Naik: From the Statement
supplied by the hon. Minister I find
«that a sum of Rs. 7 lakhs is entered as
the cost of rural electrification of the
Southern Zone of the De'hi State. May
I know whether these schemes include
the supply of electricity for usual elec-
trification purposes only or do they in-
clude supply of electricity for indus-
trial purposes also?

Shri Sri Prakasa: I ara sorry I do
not have that information here.

Shri M. Nailk: May I know whether
there is any scheme under the contem-
glaj.lon of the Government four starting

li industrial factories rovnd about
Delhi?
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Shri Sri Prakasa: Not, Sir, under the
auspices of my Ministry.

Shri Deshbandhu Gupta: How many
applications for electricity~both for
power and light—are pendinz with the
authorities concerned at the moment
and how long will it take the Govern-
ment to supply electricity to these
applicants?

Shri Sri Prakasa: Sir, the problem

.that my hon. friend has raised is a diffi-

cult one, because the population of
Delhi has gone up by leaps and bounds,
and the electricity plant is where it
was. I think that when the Nangal-
Bhakra project starts working., we shall
have all the, electricity we need.

Shri M. Naik: Sir, a total of Rs. #2
lakhs is set apart for scheines of the

New Delhi Municipal Commjttee. May

I know during what period this entire
sum is going to be spread over?

Shri Sri Prakasa: I am sorry I have
not been able to catch the hon. Mem-
ber’s question. These schemes are in
a preliminary stage and the estimates
of expenditure are being worked out. If
the hon. Member wants the approxi-
mate cost of item (a) I may sav that
it is approximately Rs. 5 lakhs.

Shri M. Naik: I was roferring to the
schemes of the New Delhi Municipal
Committee which total to about Rs. 92
lakhs and I asked over what period
this expenditure would be spread out.

Shri Sri Prakasa: Information, as far
as is available, is in the statement. If
the hon. Member will please see me
after the Question-hour—and the Ques-
tion-hour is now over—I shall give him
al% further information he may re-
Quire.

Mr. Speaker: The Question-hour is
over.

Shrl Dwivedi: There is a question,
Sir, about Gandhi-n teaching propa-

ganda. Will you please allow it? Tt is
very important.

w
Mr. Speaker: The Question-hour is
over, and that is more important.

WRITTEN ANSWERS TO QUESTIONS

INTERNATIONA!. ENGINEERING

CON: 't RENCE
*3710. Dr. Des'mukh: Will the
Ministcr of Nat ! Resources and
Scientific Research e pleased 1o state:
(a) the names f nations that sens
their representat;. ¢s to the Interna-
tional Enginecrin:; ‘onference held in

January 1951; ana
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(b) the actual cost incurred on the
conterence?

The Minister of Natural Resources
and Sceaunc kesearch (darl Sri
Prakasa): (a) A Lst ot the names of
the nauons that parucipsted in the
lowrnauonal kngineering Conlerences
is laid on the ‘l'aple ot the House. |See
Appendix AxAlll, annexute INO, 40.)

(b) It is not possible to give at pre-
sent the actual cost incurred as the ac-
counts nave 1oL yei beeq unaused., Lne
tolal cost 1s likely W be about Ks.
4,190,000,

PRIMARY AND SECONDARY EDUCATION
LXAMINATIONS

*3727. Shri Kishorimohan Tripathi:
(8) wal e Muusser 0I Baucithva be
pieased o state wuaether 1t 15 a lact
wnat e Central board ot kaucauvn
has adavised educauonal auilnoriues
1w the auierent dlales L0 change tie
systemn  ana reauce the numver ot
examnations in respect of Frimary
and deconaary Eaucauon? -

(b) What is the minimum and
maximum period taken by a student
1 going tarougn Prunary and secouna-
ary muaucallon wnere he receives
promouont year afler year?

(c) Is there any proposal to reduce
the perioa as reicriea Lo in part (b)
apbove? .

The Minister of Education (Maulana
Azuu): (&) xes. lne ceuwal aavisory
Board ot rducalion made certain recom-
menadauons as to the numper OI exa-
manauwons to be neild at wne scnooi
siage and these reconunendations were
wrwarded to the State Govermmentls
(theu ri1oviuCiar Guverdiieals, Local
Aamunisirations and States).

(b) The practice varies irom State to
State. ‘lhe nuuunwn perlod 10r £ri-
mary Education 1s 3 years. Jhe maxi-
munl period tor rrumary Educauon 1s
( yeurs. Llne minunum period tor
Secunuary Euucation is 4 years, 71lne
maxunuin period tor Secondary Educa-
uon is 7 years.

(¢) This is a matter for State Gov-
ernments to deciae.

GANDHIAN TEACHING (PROPAGATION)

*3732. Shri Dwivedl: Will the Minis-
ter ot Eaucation be pleased to state:

(a) what efforts are being made by
the Government of India towairds the
propagation of Gandhian teaching as
contributory to world peace ;

(b) in what parts of the year
seminars and symposiums in this
connection are proposed to bhe held;

(c) whether distinguished thinkers,
Philosophers, and other inteliectuals

61 P8,
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from foreign countries have been
invited for this purpase ;

(d) if so, from what countries; and

(e) what is the estimated expendi-
ture in connection with the holding of
the seminars and symposiums?

The Minister of Education (Maulaas
Azad): (a) It is proposed to hoid a
Seminar on International understand-
g with special reference to Gandhian
teachings 1n 1951,

A proposal to offer Fellowships to
two foreigners for study of Gandhism is
also under consideration of the Gov-
ernment.

(b) Details are under consideration.

(c) No.

(d) Does not arise,

(e) Financial implications are being
examined.

MINERAL O RISOURcCES

*3733. Maulvi Hanmeef: Will the
Minister ot Natural MKesources and
Scientific Research be pleased to state:

(a) the names of the places of
mineral oil resources in India;

(b) the names of different kinds of
mineral oils that are produced in
those resources; and

(c) the quantity of average annual
prloducuon of each kind of minersl
0il?

The Minister of Natural Resources
and Scientific Research (Shri 8ri
Prakasa): (a) Petroleum is at present
produced in India only in Assam,

(b) Crude Petroleum only is obtained
from the oil wells in Assam. ‘Chis is
then refined at the Assam Oil Com-
pany’s retinery at Digboi and a list of
the products obtained by refin: is
laid on the Table of the House. [See
Appendix XXI1I, annexure No. 47.)

(c) The average annual production
of Crude Oil in India is ubout 2,50,000
tons. Information regarding the guanti-
ty of average annual production of the
various kinds of mineral oils is not
available,
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ABORIGINAL STUDENTS

[*3734.. Shri Oraon: Will the Minis-
ter of Education be pleased to state:
(a) the rate of scholarship given by
the Government of India to the
aboriginal students studying in
Science, Art and Medical Colleges
respectively ;

(b) the number of non-Christian
aboriginal students of First Year Class
in Ranchi College who are given
scholarship ; and

(c) the rate of scholarship given to
the non-Christian Art and Science
aboriginal students studying in the
First Year class?)

The Minister of Education (Maulana
Aszad): (a) to (c). The hon. Member’'s
attention is drawn to a statement laid
vn the Table of the House. [See Ap-
pendix XXIII, annexure No. 48.]

(SCHOLARSHIPS)

AcCQUISITION or LANDS BY DELHI IM-
PROVEMENT TRUST

*3735. Shri Deshbandhu Gupta: Will
tlt\:ummster of Health be pleased to
state:

(a) the amount of premium and
gound rent separately realised by the
elhi Improvement Trust since its
formation till 31st March, 1951 from
the sale of (i) Nazool plots; and (ii)

land acquired from private persons and .

subsequently developed by the Trust;

(b) the amount of acquisition price

paid and development charges in

y the Trust on lands mentioned in
part (a) (ii) above;

(c) the amount spent by the Delhi
Improvement Trust during this period
on slum clearance;

(d& the amount aid by the Trust to

P.W.D. development snd
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constructions carried out through them
during this period;

(e) the establishment charges in-
curred by the Trust; and

(f) the maximum and minimum
rates of premium per square yard of
free-hold and lease-hold sales effected
by the Trust during this period?

The Minister of Communications
(Shri Kidwai): (a) The accounts for
March 1951 have not yet been finalised
and the information which follows
relates to the period ending 28th Febru-
ary 1931.

(i) Nazool Sohemos.

Premjum Rs. 141,49 lakhs
Ground rent Rs. 14°70 ,,
(if) Trust Schemes.
Sale Money Re. 75-27 ,,
Ground rent Nisl
(b) Aoquisi.tion char-
ges Re. 49°568 ,,

Develop ment
charges L Rs. 40'27 ,,

ToTAL Re. 95'83 ,,

(6) Rs. 49 75 Lakhs

(d) Works outlay Rs. 124°72 lakhs:

artmental
harges Rs. 17'81 ,,
ToTaL Res. 142°03 ,,

Ra. 34-37 lakhs.

(f) A statement containing the in-
formation required is plared on the
Table of the House. [See Appendix
XXIII, annexure No. 49.)

— =
NAI‘[ONAL ANTHEMS

*3736. Shri Balwant Sinha Mehta:
(a) Will the Minister of Home Affairs
be pleased to state whether the vocal
versions of our National Anthems have
been finally standardised?

(b) If so. what steps are being taken
to popularise them and by what time
are they expected to be popularised
throughout the country and abroad?

The Minister of Home Affairs (Shri
Rajagopalachari): :g and (b).
orchestral and vocal version of the
National Anthem has been standardised.
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It will be published and distributed to

all educational institutions and made

available to other organisations, grama-

ﬂlone.companies and commercial firms
India and abroad.

The orchestral and vocal! version of
Bande Matram has not yet been stand-
ardised but it is expectei tc¢ be dune
in the near future. Thereafter similar
steps will be taken for popularising the
version.

RECOVERY OF BILLS DUE FROM GOVERN-
MENTS OF NETHERLANDS AND MALAYA

*3737. Shri Sanjivayya: (a) Will
the Minister of Home Affairs be pleas-
ed to state at what stage the recovery
of bills pertaining to the cost of main-
tenance of the internees during the
war of the Government of Netherlands
and the Malayan Government stands?

(b) What steps do the Government
of India propose to take to make a
speedy recovery?

The Minister of Home Affairs (Shri
Rajagopalachari): (a) and (b). The
Netherlands Government have paid up
Rupees 1 crore and 12 lakhs 77 thou-
sand three hundred and fifteen.
Rs. 4.66,267 are still outstanding. It
is hoped that this amount will be
received soon.

The tota] amount due fron the Gav-
ernment of Malaya is Rs. 1,27,02,600.
The bills for this amount were present-
ed to that Government in 1946 and
1948. They however, contended that
as the internees were sent to India at
the instance of His Majest;”’s Govern-
ment, it was for that Government to
make the payment. We are In corres-

pondence with the Malaya Government.

and with His Majesty’s Government.
Recently the Malayan Government
asked for clarification of certain points
which has been done. It is now hoped
that the outstanding claim will be
gettled soon.

NEWSPAPERS AND PERIODICALS MANAGED
BY FOREIGNERS

*3738. Shri Balwant Sinha Mehta:
(a) Will the Minister of Infermation
and Broadcasting be pleased to ciate
how many of the Dailles. Weeklies and
Periodicals published in India are
financed and managed by foreigners?

(b) By what per cent have they in-
creased after the attainment of Inde-
pendence?

The Minister of State for Information
and Broadcasting (Shri Diwakar): (a)
and (b). The information is being coi-
lected;iixfx the tgese of pm;:;ngtory c"ﬁ?-
cerns information may not be rea
Rvailable, 4 d

2 MAY 1851

Written Answers 3832

CouNcIL OoF TECHNICAL ASSISTANCE AT
CoLoMBO

*3739. Shri 8. V. Nalk: Will the
Minister of Fimance be pleased to state:

(a) whether Government have made
any request for the supply of trained
personnel and technicians to the Coun-
cil of Technical Assistance at Colombo;

(b) for how many technical hands
Government have made request and
for what flelds of development; and

(c) whether services of any persons

have been made available to India till
now under this plan?

The Minister of Finance (Shri C. D.
Deshmukh): (a) Yes.

(b) A statement giving the re~uired
information is laid on the Table of the
House. [See Appendix XXIII, annex-
ure No. 50.]

(c) Not yet: but negotiations for
obtaining certain experts are at a fairly
advanced stage.

Direcror or HousinGg

*3740. Shri Kamath: Will the Minis-
ter of Health be pleased to state:

(a) whether it is a fact that the
Director of Housing has been employed
on a contract basis;

(b) if so. when the period of con
tract expires;

(c) whether he has been Managin¢

Director of the Government Housin-

Factory, Delhi; and

(d) whether he is. or was technica!
adviser to the Ministry of Rehabllita-
tion and what advice he gave as re-
gards the Swedish hard-board huts
which collapsed in the rains last year?

The Minister of ‘Comurwnications
(Shrl Kidwal): (a) Yes.

(b) 4th October, 1951.

(¢) Yes; up to the 25th April, 1951.
after which he has been relieved of al!
responsibility for the management of
the Factory. .

(d) He was consulted by the Minis-
try of Rehabilitation on technical mat-
ters whenever necessary. }e was pre-
sent at the meeting held under the
chalrmanship of the then nou. Minister
(Rehabilitation) at which the decision
wag taken to place an order for the
huts in question. These huts did not
collapse during the rains but leaked
heavily.

INprAN Rare RARrTHS

*3741. Prof. 8. N. Mishra: (a) Will
the Minister of Natural Resources and
Scientific Beseareh be ploased fo state
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whether it is a fact, as reported by
the New Delhi Correspondent of the
New York Times recently, that
Indian rare earths of great value in
atomic energy production have been
made available to the United States?

(b) If so, which are the rare earths
referred to in the above report?

(c) Is it also a fact that American
interests have been licensed to pur-
chase most of India’s current output of
beryl,. a rare earth that yields
berlyllium, a component of extreme
importance in construction of an
atomic pile?

The Minister of Natural Resources
and Scientific Research (Shri Sri
Prakasa): (a) and (b). Rare Earths
are not used for atomic energy produc-
tlon. The Indian factory that is being
set up by Indian Rare Farths Ltd.. at
Alwaye will produce Rare Earth Car-
bonates and Rare FEarth Chlorides
which will be available for sale to
foreign buyers after internal demands
for these earths have been met.

{c). No, Sir.
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ABORIGINAL TRIBES

[*3742. Shri Oraon: Will the Minis-
ter of Home Affairs be pleased to state:

(a) whether any enquiry, which was
requested to be made, with regard to
the complaints re%arding the recordin
of caste and religion of the aborigina
tribes in the census operation$ in Bihar,
has been instituted;
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(b) if so, what were the results; and

(c) if not, what are the reasons
therefor?]

The Minister of Howne -Affairs (Shri
Rajagopalachari): (a) to (¢). Govern-
ment have received a few complaints
including one from the Member him-
self representing that in South Bihar,
Government officials were recording, in
connection with the 1951 census, the
religion of tribal communities as
‘HINDU", against their wishes. Govern-
ment are satisfied that there is  no
reason to suspect that cfficials have
acted in the manner alleged. The an-
swers were recorded as given whatever
they were. Most of the enumerators
were tribals or Adibasis themselves and
it is certain that no instructions were
issued by any officers corirary to the
specific direction that the answer to
the question on religion shnuld be re-
corded as stated by the person
enumerated,

POWERS OF OFFICERS

*3743. Shri Raj Kanwar: Will the
l\{lintejster of Home Affairs be pleased to
state:

(a) whether (1) Superintendents.
(1) Under Secretarles. and (iil)
Deputy Secretaries employed in the
Central Secretariat or in the attached
offices are vested with any powers of
fntermediate or flnal disposal of cases
dealt with by them and if so, what are
those powers;

(b) whether any’ such powers are
clearly specified and deflned in any
Departmental Handbook and {f so,
where; and

(¢) whether, for the expeditious
disposal of cases, Government propose
to decentralise the existing powers?

The Minister of Home Affairs (Shri
Rajagopalachari): (a) to (c). Rules
and ronventions relating to the disposal
of Government business have. from
time to time. been adopted. In accord-
ance with these, the authority for the
final disnnsal of rertain classes of mat-
tera is delagated to different grades of
officers. These rules and conventions
relate to matters of the juiernal func-
tioning of the machinery of Govern-
ment and T must regretfuliy decline te
go into details. Anyv public discussion
of the distribution of interna! responsi-
bility which is not statutory would leac
to undesirable results.

Irresvective of the level at which any
cac<e is disnnsed of in anv Ministry. the
resnnansthility for the dectsion or action
constitutionally rests on the Mlnister {n
charge.
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N.C.C

*3744. Shri Kishorimohan Tripathi:
(a) Will the Minister of Defen’c: be
pleased to state whether it is a fact
that some members of the N. C. C.
were to be interviewed by a Selection
Board at Bangalore in April, 19517

(b) What was the number of such
persons called for interview?

(c) Has the interview been held and:

if so, what is the number of persons
selected?

The Minister of Defence
Baldev Singh): (a) Yes, Sir.

(b) 50.

(c) Yes. Result is awaited.

(Sardar

“A CHILDREN'S AcT"

*3745. Shrimati Jayashri: Will the
l\éh;\éster of Education be pleased to
state:

(a) whether it is a fact that a Com-
mittee was appointed to prepare a
model Draft of “A Children’s Act”;

(b) whether this Committee has
prepared this Act;

(c¢) whether it is the intention of
Government to ask the various State
Governments - to modify their Act, on
tlnfi lines of this model Children’s Act;
an

(d) whether Government intend to
introduce in the Centrally Adminis-
:geg Area “A Children’s Act” on this

e .

The Minister of Education (Maulana
Azad): (a) Yes.

(b) The Committee has since dratted
the Act which is under the considera-
tion of Government.

(c) It will be brought to the notice
of Part ‘A’ and ‘B’ State Governments.
s0 that they may consider falling in
line with it.

(d) Yes.

RaM RAJ PARISHAD

*3746. Prof. 8. N. Mishra: Will the
Minister of Home Affairs be pleased
to make a statement giving details of
the activities of the Ram Raj Parishad
which, according to a recent re| of
the Delhi Correspondent of the
National Herald has been found by the

t of India to be involved in
a big conspiracy to stage a coup d' etat
and found a Hindu Kingdom?

The Minister of Home Aflairs (Shri
Rajagopalachari): Government is not
aware of any danger of the kind refe:r-
red to in the question. I presume the

press report mentioned by the hon
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Member is the one published in some
papers about the 16th March 195 under
the caption ‘Jagirdars Plan Disturbances
in Central India’. Government is un-
able to give the details usked for as
they have none in their possession.

CHANGE or PROGRAMMES OF A. 1. R. ar
VIJAYAWADA

*3747. Shri P. Kodanda Ramiah:
Will the Minister of Information and
Broadcasting be pleased to state:

(a) whether the attention of Govern-
ment has been drawn to the News
Articles in Andhrapatrika and Andhra-
pratha the two prominent News
Dailies of Madras, about the change of
programmes of the A. 1. R. at
Vijayawada on February 13, 14, 20, 22,
25 and March 22 and 24, 19851 in
Vani the official organ of the A. I. R.
and the substitution of other items, in
which the Station Director of the
A.dI. R. was alleged to be interested;
an

(b) if so, what action has been taken
in the matter?

The Minister of State for Information
and Broadcasting Shri Diwakar): (a)
Government have seen the articles re-
ferred to.

(b) The deviations from the schedul-
ed programmes. which occurred on only
three of the dates mentioned, were due
to the fact that in one case the artist
originally scheduled expressed his in-
ability to fulfll the engagement and in
the other two cases the normal trans-
mission was extended to include broad-
casts by prominent visiting artists. Oc-
casional deviations from scheduled pro-
grammes of hundreds nf ite:ns planned
several weeks before are unavoidable
in any broadcasting organisation.

CRIMINAL TRiBzs Act ENQUIRY Com-
MITTEE

*3748. Shri Sanjivayya: (a) Will the
Minister of Home Affairs be pleased to
state whether the report of the
Criminal Tribes Act nulry Com-
mittee has been circulated the State
Governmiouls for-obtaining their views
an the recommendations made therein?

(b) Have Government received such
view& ’trom the various State Govern-.
ments?

(¢) If so, has any decision been
taken by Government?

The Minister of Home Affairs (Shrl
Rajagopalachari): (a) Yes.

(b) and (c¢). The reply of only one
ts.tate Government has been received sq
AL '
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GRANTS-IN-AID TO MADRAS

*3749. Shri Sanjivayya: Will the
Minister of Home Affairs be pleased to
state whether the Government of India
have given any grant-in-aid to the
State Government of Madras for the
welfare of Scheduled Tribes and for
the administration of the Scheduled
Areas and if so, how much?

The Minister of Home Affairs (Shri
Rajagopalachari): No Sir. Allotments
can be made only after schemcs for
deyelopment are received and approved.
No scheme has yet been received from
Madras except a request for Rs. 10,000
to be spent on a preliminary survey to
enable formulation of schemes.

GEOLOGISTS SENT TO TEHRI GARHWAL

*3750. Thakur Krishna Singh: (a)
Will the Minister of Natural Resources
and Scientific Research be pleased to
state whether the party of geologists
sent to Tehri Garhwal, U.P., for survey
has submitted its report?

(b) If the answer to part (a) above
be in the affirmative, what steps are
Government taking to implement the
recommendations, if any, of the said
party of geologists?

The Minister of Natural Resources
and Scientific Research (Shri Sri
Prakasa): (a) and (b). Ves Sir. A
report of a preliminary investigation in
Tehri Garhwal has been received and it
indicates that further investigations are
necessary. The work is, therefore.
‘cing continued.

GoLp PRobpucTION

258. Shri Kamath: Will the Minister
of Natural Resources and Scientific
Research be pleased to state:

(a) the annual gold production in
the whole world during each of the
years since 1936; and

(b) the annual gold production in
'ndla? during each of the aforesaid
years

The Minister of Natural Resources
and Sciemtific Research (Shri Sri
Prakasa): (a) and (b). A statement
glving information available with the
Geological Survey of India is placed on
the Table of the House. [See Appendix
XXIII. annexure No. 51.]

EXECUTIVE OFFICERS OF CANTONMENT
BoARDS

259. Shri Shiv Charan Lal: (a) Will
the Minister of Defence be pleased to
state how selections to the posts of
evarntive ofMrerg  of Cantonment
Boards are made?

(h) Ave all the gnlections made
from direct recruitment or slgo from
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among the Board employees and on
what proportion?

(c) By whom are these selections
made and what is the minimum quali-
fication for candidates?

(d) When will the selections in the
year 1951-52 be made?

The Minister of Defence (Sardar
Baldev Singh): (a) Partly by direct
recruitment and partly by promaotion.

(b) and (c). Selection is mainly
made by direct recruitment. Vacancies
not exceeding 334 per cent, occurring
in the Class II cadre of Cantenment
Executive Officers, are fliled from
amonst the Class III stafl of the Service
and emplayees of Cantonment Boards,
p{)(l)vided suitable candidates are avail-
able.

In the case of direct recruiiment,
selection is made by the Union Public
Service Commission from amongst
candidates who n~ualify at the Indian
Administrative, Indian Audit and Ac-
counts, etc., Services gxamination. The
candidates must hold a Degree of a
recognised University.

In the case of departmental promo-
tions. selection is made by the Depart-
mental Promotion Comniittee on the
basis of the seninritv anAd ranfidential
reoorts of the individuals eligible there-
for. No minimum qualirication has
been laid down.

(d) Selection of direct recryits was
made on the 14th April 1051. The
question of filling the remaining vacan-
cies is at present under consideration.

DeLH1 MunIcIPAL COMMITTEE, DELHI
(GRANTS)

s
) F 260. Shri Deshbandhu Gupta: Will

the Minister of Health be pleased to
state the total grant given by Govern-
ment under different Heads to the New
Delhi Municipal Committee, Old Delhi
Municipal Committee and the Notified
Area Committee, Civil Lines Delhi
each year during the last 15 ‘years?

The Minister of Communications
(Shri Kidwal): A statement containing
the information required is placed on
the Table of the House. [See Appendix
XXIII, annexure No. 52.]

INCOME FROM DISTRIBUTION OF
ELECTRICITY IN NEw DELH!

261. Shri Deshbandhu Gupta: Will
the Minister of Health be pleased to
state the amount of income realised by
the New Delhi M-:nicinal Committee
each year from the distribution of
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electricity since the grant of the
Licence to the Committee up to the
end of 19507

The Minister of Communications
Shri Kidwai): A statement contaiting
the required information is placed on
the Table of the House. [See Appendix
XXIl11, annexure No. 53.]

D. V. C. CONTRACTORS CLAIMS

262. Shri Jnani Ram: Will the Minis-
ter of Natural Resources and Scientific
Research be pleased to state:

(a) the number of contractors whose
claims and bills for the works done at
various dam sites before the D.V.C.
came into operation have not been
satisfiled as yet;

(b) the reasons for the same; and

(c) whether any one of them has
gone to court for settlement of his
claims?

The Minister of Natural Resources
and Scientific Research (Shri Sri
Prakasa): (a) to (¢). The information
is being collected and will be laid on
the Table of the House when available.

MLk PowpER sENT BY UNI.CEF.

263. Shri Jnani Ram: Will the
Minister of Health be pleased to state:

(a) whether the U.N.I.C.EF. has
gent milk powder for the wuse of
children in India;

(b) If so, the quantity supplied in
the year 1950-51; and

(c) the States to which it has been
distributed?

The Minister of Communications
(Shri Kidwai): (a) to (:). Yes. Dur-
ing 1950-51, the United Nations Inter-
national Children’s Emergency Fund
has allotted to India milk powder to
the extent of 7,709,724 1Ls. costing that
Organisation U. S. $ 154,000, The milk
powder is under distcibution in the
various States in India tkrough the
Htates Governments. A <tatenient show-
ing the quantity of milk supplied 1s
attached. [See Appendix XXIII, an-
nexure No. 54.]
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INDIAN COINS IN PAKISTAN

264, Shri Sidhva: (a) Will the Minis-
ter of Finance be pleased to state
whether Pakistan Government have
issued a Notification that Indian coins
of all denominations shall not be
accepted in Pakistan for encashment
with effect from 1st July, 19517

(b) What is the total amount of
Pakistan coins in India?

(c) Is there any restriction in India
for encashment ot Pakistan coins?

The Minister of Finance (Shri C. D,
Deshmukn): (a) Pakistan Goverunent
have issued a notification in the terms
referred to by the hon. Member. Jnder
the Pakistan (Mouetary Sysiem and
Reserve Bank) order 1847. Indian colns
were to continue to be legal wender in
Pakistan for a period at least one year
after the Pakistan Government intro-
duced their own coins. Necessary en-
cashment facilities were to be given by
that Government during the period and
thereafter so as to ensure gradual re-
placement of Indian coins by Pakistan
coins. Pakistan Government flrst in-
troduced their own coinage on 1st
April 1948 and all Indian coins ceased
to be legal tender in rakistan by lst
September 1950. They were however
acceptable at the Government treasur-
ies and offices of the State Bank of
Pakistan thereafter. By the recent
notirication, these facilities cease as
from 1st July 1951; but special cases
would be considered by the State Bank
of Pakistan on merits, up to 30th Sep-
tember 1851.

(b) As Pakistan coins were never
legal tender in India the quantity 1n
thus country is limited to the negiigible
amounts that may have been brought
in by passengers; the exact amount is
not known.

(c) Pakistan coins ace treated lke
other foreign coins. No facililies are
given by the Reserve Bank or the

suries for their encashment bui
Banks and moncy cnausc:s authorised
to deal in foreign exclLange, are per-
mitted to make arrangements for gone
version of such coins.
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l(he House met at Half Past Eight

of the Clock.
[MR. SPEAKER in the Chair]
. QUESTIONS AND ANSWERS
(See Part I)

~
/9-30 AM.

ELECTION TO COMMITTEES
CouNcIL FOR TECHNICAL EDUCATION.
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[The Minister of Education (Maulana

Azad): I beg to move:

“That this House do proceed to
elect. in such manner as the hon.
the Speaker may direct, a Member

137 PSD -

915

from among themselves to be
Member of the All India Council
for Technical Education jce
Pandit Lakshmi Kanta Maitra
resigned, for the unexpired portion
of the term i.e. upto the 29th
April. 1952.7]

Mr. Speaker: The question is:

“That this House do proceed to
elect, in such manner as the hon.
the Speaker may direct, a Member-
from among themselves to be a
Member of the All India Council
for Technical Education vice
Pandit Lakshmi Kanta Maitra
resigned, for the unexpired portion
of the term ie. upto the 29th
April, 1952.”

The motion was adopted.

CENTRAL ADVISORY COMMITTEE OF
NATIONAL TADET CORPS

The Minister of Defence

"Baldev Singh): I beg to move:

“That this House do proceed to
elect, in such manner as the hon.
the Speaker may direct. one Mem-
ber to serve on the Central
Advisory Committee of .the
National Cadet Corps in accord-
ance with Section 12 of the
Naticnal Cadet Corps Act, 1948,
vice hon. Shri- Mahavir Tyagi,
resigned.” -

Mr. Speaker: The question is:

“That this House do proceed to
elect, in. such manner as the hon.
the Speaker may direct, one Mem-
ber to serve on the Central
Advisory Committee of the
National Cadet Corps in accord-
ance with Section 12 of the
National Cadet Corps Act, 1948,
vice hon. Shri Mahavir Tyagi,
resigned.”

The motion was adopted./
/

(Sardar
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CENTRAL TEA BOARD

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): I beg
to move:,

“That this House do proceed to
elect, in such manner as the hon.
the Speaker may direct, one mem-
ber from among themselves to be
a Member of the .Central Tea
Board in terms of sub-sections (3)
(iii), (4) and (5) of Section 4 of
the Cenfral Tea Board Act, 1949,
vice Shri Upendranath Barman,
resigned.”

Shri Brajeshwar Prasad (Bihar):
May I know why Mr. Barman has
resigned?

Shri Karmarkar: That question
should be addressed to Mr. Barman
himself. It is a matter of mutual
convenience.

Mr. Speaker: This has been raised
more than once in the House: it is a
question of the Member’s convenience.
The question is:

“That this House do proceed to
elect, in such manner as the hon.
the Speaker may direct, one mem-
ber from among themselves to be
a Member of the Central Tea
Board in terms of sub-sections (3)
(iii), (4) and (5) of Section 4 of
the Central Tea Board Act, 1949,
vice Shri Upendranath Barman,
resigned.”

The motion was adopted.
COMMITTEE ON PUBLIC ACCQUNTS

The Minister of State for Parlia-
mentary Affairs (Shri Satya Narayan
Sinhg): I beg to move:

“That the Members of ' this
House do proceed to elect, in the
manner required by sub-rule (5)
of rule 143 of the Rules of Pro-
cedure and Conduct of Business
in Parliament, one Member from
amongst their number to serve on
the Committee on' Public Accounts
for the unexpired portion of the
financial year 1951-52 wvice Shri
Dev Kanta PRorooah, resigned.”

Mr. Speaker: The question is:

“That the Members of this
House do proceed to elect, in the
manner required by sub-rule (5)
of rule 143 of the Rules of Pro-
cedure and Conduct of Business
in Parliament, one Member from
amongst their number to serve on
the Committee on Public Accounts
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for the unexpired portion of the
financial year 1951-52 wvice Shri
Dev Kanta Borooah, resigned.”

The motion was adopted.

Shri Kamath (Madhya Pradesh): In
case a Member who is a Member of
a Standing Committee of the House
resigns from one of the Comgnittees
is it open to him to make a statement
on the floor of the House giving the
reasons for his resignation if he so
desires?

Mr. Speaker: At the present stage,
the question is hypothetical. If any
Member wishes to make a request to
me to allow him to give the reasons
for his resignation from a Committee
I shall consider it at that time. I do
not mean to decide that question just
now. Obviously, as was explained by
the hon. Minister for Parliamentary
Affairs last time, the hon. Member
knows that a large number of com-
mittees are formed and things are ad-
justed through elections. It may be
inconvenient for a Member to be on a
particular committee for various
reasons. It may be a case of want of
time or the Member may go out of
Delhi or he might prefer to serve on
some other Committee, when another
Member may make room for him and.
things are adjusted. It is no use put-
ting this question every now and then.
If a Member resigns » for something
serious, I have no doubt that he would

like to make a statement. (Shri
Kamath: Would he be allowed?) Let
us not anticipate it: when the occasion
arises we shall consider it. I cannot
say anything just now.

Mr. Speaker: I have to inform hon.
Members that the following dates have
been fixed for receiving nominations
and holding elections, if necessary, in
connection with the following Com-
mittees, namely:

Date f-r Date fcr
nominaticn electicn

(1) All India Council
for Technical
Education |
(2) Central Advisory |
committee of
the National -
Cadet Corps ?‘3~5-5l 7-5-81
(3) Central Tea .
Boa

rd |
(4) Committee cn ’
Public Accounts
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The nominations for these Com-
mittees will be received in the Parlia-
mentary Notice Office upto 12 Noon on
the date mentioned for the purpose.
The elections, which will be conducted
by means of the single transferable
vote. will. be held in the Assistant
Secretary’s room (No. 21) in the
Parliament House between the hours
10-30 AM. and 1 P.M.

VISVA-BHARATI BILL—contd.

Mr. Speaker: Clauses 2 to 9 have
been disposed of. I shall now take

up clause 10.

Clause 10.— |The Paridarsaka
(Visitor)]

Prof. K. T. Shah (Bihar): I intend
to move all the amendments to the
clause standing in my name.

Pandit - Thakur Das Bhargava
(Punjab): I do not propose to move
any of my amendments but I would
like to speak on the clause.

Mr. Speaker: Prof. K. T. Shah’s
amendments are Nos. 60, 62, 63, 65, 66,
67. He may move them.

Prof. K. T. Shah: I beg to move:

(1) At the commenceéement of sub-
clause (2) of clause 10, insert the
following:

“On a formal representation be-
ing made to him by any body,
authority, or teacher in the Uni-
versity”

(2) In sub-clause (2) of clause 10,
after the word “University” where it
occurs for the second time, insert the
words ‘“or its general or financial
administration.”

(3) In sub-clause (3) of clause 10,
after the word “give” insert the words
“at least one clear month’s”.

(4) In sub-clause (3) of clause 10,
after the words “to be made” insert
the words “giving the names and
addresses of the person, or persons he
has appointed to make the inspection
or conduct the enquiry”.

. (5) In sub-clause (4) of clause 10,—

- (i) for the words “may address”
f.‘,"‘?s“‘“te the words “shall forward

(i) for the words “with reference
:‘.9 the result” substitute the words
the report together with his own
views thereon”;
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(iii) after the brackets and words
“(Executive Council)” insert the words
“the report of the inspection or inquiry
and”. ’

(iv) Omit all the words after the
brackets and word “(visitor)” where
it occurs for the second time.

(6) In sub-clause (5) of clause 10,—

(i) after the word “shall” insert the
following,—

“place before the Samsad all the
papers and documents mentioned
in the preceding sub-sections, to-
gether with its own suggestions
regarding the action. it thinks
proper and necessary to take in
the matter, and shall”;

(ii) after the brackets and word
“(Visitor)” insert the words “the
opinion of the Samsad, together with
its directions on the”;

(iii) Omit the word “such” occur-
ring after the brackets and word
“(Visitor)”; and

(iv) for the word “as” substitute
the word “which”.

I will explain each amendment, and

- put it in its proper place in the clause

where it occurs. But before I do so,
I should like to say that, on principle,
I am opposed to the idea of a Visitor
in a corporation or a public body like
a University and particularly a Uni-
versity of this character. By general
agreement a University is-regarded as
an autonomous body, and it should be
an autonomous body in the best
interests of learning and advancement
of science, art or literature. That
being the premise I think the intro-
duction of any external agency, such
as a Paridarshaka, or Visitor, offends.
against the very idea of an autonomous
corporation like a University. As such
it ought,—even if there were no other
ground at all,—be objected to.

As a matter of history it would be™
within ' the knowledge of many Mem-
bers of the House that the idea of
Paridurshak or Visitor in Indian Uni-
versities was not included in the first
constitution of the oldest Universities
in India; and it was not till the time
of Lord Curzon that suspicions, perhaps
in the minds of the then authgrities of
the official world so developed regard-
ing the teaching in the Universities,.
thgt they thought it necessary to have
an overriding authority included in
the constitution. Where, therefore,
the then authorities felt the Univer-
sities were developing a line of inde-
pendence inconvenient to them, they
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[Prof. K. T. Shah]

could check it in time. In many Uni-
versities, Sir, historic struggles have
occurred with regard to the provisions
of the Indian Universities Act of 1902
(or was it 1904?), wherein the repre-
sentatives of the Indian people, the
then members of the senates of those
Universities, strongly protested against
the officialising tendency visible in
introduction of changes of this
character.

The very presence of an outside
authority like the Visitor, and that,
too, the head of the State, is an indi-
cation, to my mind, an index, of an

attitude of suspicion with which the.

.activities of a body-like a University
were being viewed. In the official
mind the very idea of a perfectly free
atmosphere for the cultivation of
knowledge, for the advancement of
science, for the advancement of
thought even, is viewed with suspicion.
For those who are interested in main-
taining the existing order it is always
inconvenient that progressive elements,
or elements which may not be satis-
fied with the mere .siatus quo, should
be allowed that freedom, that fullness
of independence which may prove in-
convenient, which may be upsetting
their settled order of things.

This origin of the idea of a Visitor,—
and I have no doubt that the origin at
least was no otber than the one that
1 am describing—even this origin of
the presence of a Paridarshak aor
Visitor must be necessarily objected to
now, in these days when we- claim
that, not only are the people and the
Government one and their interests
identical. but that according to the
Constitution, and according to the fre-
quent. professions of the leaders of
Governmeni. we have every desire to
provide the fullest freedom for the
advancement of thought, of learning
and science. In an institution of this
character. particularly where. even in
the oiilcial days, the original idea of
the institution. and the founder of the

institution, were synonymous with the

atmosphere of freedom that Gurudev
stood for, and that he in his various
activities symbolised to the chagrin of
the then powers that were, the presence
of a Visitor cannot but be an
anachronism. an obstruction and an
absurdity. In his various activities
such, for instance. as his surrender of
his title to the Government of the day
when the Government was acting in a
manner repugnant to all their own
professions of freedom in a civilised
societv, the Poet symbolised an idea of
academic freedom which the provision
of an official. Visitor cannot but
obstruct. I say in a corporation of this
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character, in an institution of this
origin and nature the presence of an
outside agency, like the Paridarshaka,
is not only an index of suspicion to-
wards the possible development_of this
University, or of the activities of this
University, but is a negation of your
own professions, and an indication that
you are feeling uneasy with regard to
the growth of free sentiment, free
thought in an institution with the tradi-
tions such as this institution has.

It is an irony, Sir. that a Govern-
ment, composed of freedom-lovers such
as our present leaders are, should have '
thought fit to include—and. in my
opinion, it is a stigma utterly un-
deserved—a provision like this in a

- corporation like the Visva-Bharati,

that we all unanimously claim was"
the dream of a great soul in our
country, and whose constitution, whose
entire purpose and object should be
left as free and -uncontaminated and
undefiled by our provisions as possible.

On principle, therefore, I would
object, and would have suggested the
complete deletion of this clause. At
the time of the general discussion,, this
matter was also referred to by several
speakers who objected as I do to this

.clause. In his reply to the objections

raised by several hon. Members,—I was

" not among them—to the very fact of

there being a visitor, the hon. Minister
said that it is conceivable that there
might arise occasions when an outside,
independent authority such as the
President, may be necessary to give an
impartial decision when questions of
the character envisaged arise.

I have, of course, no objection to the
President giving an impartial decision.
What I object to is that the President’
is not likely by himself to act entirely
on his own authority. He would neces-
sarily be advised by his constitutional
advisers. probably the hon. Minister of
Education for the.time being. It is not’
vnlikoly that the advice of the hon.
Minister of Education may be such. and
the President may be made to act upon
that advice to such an extent, that the
basic interests of the institution may
suffer. The points, therefore, made

- against the inclusion of the Visitor

have not, in my opinion. been answered
by the hon. Minister of Education.

Eveun supposing that it is conceivable
that in a situation of this character
that he dreads some  difficulty may
arise, there is alwavs the Parliament to
save it. The Parliament, which passes
this legislation. van also alter it. and
can also provide further safeguards.
Personallv. I have no such apprehen-
sion. But if you genuinely fear appre-
hensive on this score, why do you for-
get that there is such a body as the
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Parliament of India always available
in a moment of emergency ~when it
arises in- an institution of, as you call
.it;#“national importance”. If you fear
the infusion of party sentiment, and
even if Parliament is guided by Party
motives at a time when the amendment
of this Act becomes necessary to its
mind. that party motive will be in the
ordinary arena of party politics, and
will not involve the high dignity and
prestige which must necessarily - be
associated with the name of the Presi-
dent. From the propriety of the
matter also. I would say that the
presence of the Visitor is highly objec-
tionable and at any rate the constitu-
tion of the President into a Visitor is
indefensible.

Lest, however, this may be regarded
as merely a negative attitude, I am
trying to make, by my amendments, the
provision as harmless as possible,
though I fear that it might not entirely
neutralise the evil effect of having the
President as the Visitor. The first

.amendment I have suggested would
make the President unable to act, ex-
cept on a representation being made by
anybody or authority of the Univer-
sity. Of his own accord the President
will not be able to intervene as he is
allowed to do in the section as ‘it
stands. Only they know the shoe best
who wear it and feel where it pinches.
In the event of a representation being
presented to the visitor by some res-
ponsible body like the Court, the Exe-
cutive Council, the Academic Council,
or even a teacher. then only he will go
into the matter. Past experience shows
that if intrigues occur in a University,
as they do elsewhere. they centre more
or less round personalities. I have,
therefore, suggested that the invitation
for intervention should be made by
some responsible body or authority
which would include, of course, the
Executive Chiefs, the Acharya, the
Upacharya or even an aggrieved indi-
vidual, like ‘a teacher. These terms are
specifically defined in the Act. I am,
therefore, importing no outside notion
In proposing this amendment. I am
confiffing, be it noted, the right to make
such a representation inviting inter-
'ventxon. of the President only to three
categories, and not extending it to out-
siders or even to all the officers of the
University. That is as far as my first
amendment is concerned.

As regards my next amendment, I do
not wish the right of inspection and
enquiry on the part of the Visitor to be
a very wide one. I do not want him
to sét up a roving Commission, as it
were. The right must be definitely
restricted, -although some attempt is
made to restrict it in the present sub-
clause itself, I would urge the addition
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of the words “the general and financial
administration”. The Visitor should
have no right to interfere in purely
academic matters. For example, he
should have no right to go into com-
plaints about the honesty of the conduct
of examinations, or the propriety of
certain courses, or the composition of
certain syllabi, or the prescription of
standard: of attainment. or of text-
books. He is entitled morally to inter-
vene, to safeguard the gengral ad-
ministration of the University; and
because Government make a financial
grant, he is entitled to intervene in
financial matters. But he should not
intervene on the purely academic side
even if there is a request.

I have not altered or touched the
other things mentioned in this sub-
clause, because I take it that they
must also be considered from the
general or financial point of view. The
addition of these two words towards
the end will necessarily Iimit or
restrict the function of the visitor in
interfering with the University ad-
ministration to the financial and ad-
ministrative side only. The academic
side should be sacrosanct and free
from any such intervention.

My next amendment is:

“That in sub-clause (3) of clause
10, after the word ‘give’ the words
‘at least ome clear month’s’ be
inserted.”

That, I take it, is so obvious that
it ought not to .require any special
commendation from me. The present
sub-clause runs:

“(3) The Paridarsaka (Visitor)
shall in every case give notice .to
the University of his intention to
cause an inspection or inquiry to
be made, and the University shall
be entitled to be represented
thereat.”

It does not specify the period of
notice. I suggest that there must be
some definite minimum period, at any
rate, fixed by the Act itself of which
notice must be given, so that the
various authorities of the University
concerned, and the various members
of the University, may have time to
take counsel together, and be in a
position to say whether there is any
justification whatsoever of interven-’
39x3t of the kind demanded by the

isitor.

I have not gone into details of

the
the notice, but it is obvious that the
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notice should not come during the
vacation period, when ordinarily the
bodies of the University would not be
functioning, when many of the mem-
bers may be absent from headquarters.
But I take it that those familiar with
the working of the Universities and
their habits would see to it that the
provision is not abused in a manner
as to take undue advantage, or in-
directly to undermine the very work-
ing of the University.

My next amendment is No. 65.

Mr. Speaker:-But that is a conse-
quential amendment.

Prof. K. T. Shah: It relates to the
“giving the names and addresses of the
person or persons he has appointed to
make the inspection or conduct the
enquiry.” It is necessary for the Uni-
versity to know who are going to
conduct the inquiry, if the inquiry is
going to be conducted at-all. Even .if
it is made at the invitation of the
University Authorities, it is but pro-
per that the party, the Visitor, if he
conducts the enquiry should let them
know who are the people who are
going to conduct the enquiry and what
are their addresses. I would, there-
fore, not dwell much upon it.

The next Amendment is a little
more substantial. The first portion of
it runs:

“That in

clause 10,—

(i) for the words ‘may address’
the words ‘shall forward to’ be
substituted.”

. Mr. Speaker: Is that also not more
or less consequerttial?

Prof. K. T. Shah: As it is, it is dis-
cretionary: I would like to make ic

sub-clause (4) of

compulsory—*“shall forward it to the
parties concerned”. There should be
no discretion allowed to him. Nor

should he be given any grounds for
excuse. My whole idea is to reduce
his intervention to. the minimum, and
to neutralise the virus of that inter-
vention as much as I can.

. The next portion of my amendment
is:

“That in
clause 10,—

sub-clause (4) of

(ii) for the words “with refer-
ence to the result” the words

“the rt together with his own
vl:ws!"xretm5 be substituted.”
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The “result” may be stated in a nut-
shell—that such and such person is to
be dismissed, or that such and such
a person is to be compensated, etc.
It need not give the reasons. The
result would mean only the final con-
clusion, as I read or understand that
term. If a university is to be regard-
ed as an autonomous body, I consider
it necessary that the Visitor shall for-
ward to the University authorities,
through the Vice-Chancellor, his whole
report, the report of the enquirers Qr

investigators or inspectors, and his
own views thereon. He must not
spring a surprise upon them He

must not, in my opinion, sit i= judg-
ment upon the University, after the
University authorities have communi-
cated their views on the matter; and
then he, as it were, sits as a Supreme
Court Judge on the total material
before him and give his own verdict
thereafter. It is not in consonance, in
my opinion, with the dignity of the
University or of the President.

In so far as you want the President
as a Visitor, to be really a friend and
well-wisher of the University, in so
far as you want the President or the
Visitor to act as a peace-maker, as it
were, one interested in the smooth-
running of the University, I think it
but right that even when an occasion
arises when he must make an enquiry
at the request of the University
authorities, or individually, he should
forward a complete report of the
Inspection. or Inquiry, together with
such views as he has formed, to the
University. Until the University is in
possession of his own mind and how it
works upon the information laid be-
fore it. Until and unless the Univer-
sity comes to know the reasons for
the report or the result put forward. I
am afraid the university bodies will
be at sea as regards how and in what
manner the Visitor will take action
thereafter. They would be all the time
on their trial, and would not know
how to shape their own reply or re-
joinder on a matter like this. After
all the intervention of the Visitor will
not be a common occurrence: it would
be very extraordinary. It means,
therefore, that the University would
be on tenter-hooks and would be
anxious to know as to how the matter
has developed. It is, therefore, of the
utmost importance, in my opinion, not
only that the University should know
all the reasons and the complete text
of the report and the working of the
mind of the Visitor himself. I am not
taking away—please note—the right
of the Visitor to have, as it were, the
last word in the matter. Only, I do
not want the Visitor to act as a sup-
reme authority, a supreme appellate
authority at a premature stage.
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The npext part of the amendment is:

“(iii) -after the brackets,6 and

words ‘(Executive Council)’ the

- words ‘the report of the inspection
or inquiry and’ be inserted.”

Now the communication must be
made to the karma samiti, of which,
of course, the Vice-Chancellor is a
member. Usually the President -or
Chairman guides the karma samiti
and therefore he would in the normal
course give his advice to the karma
samit. when it meets and considers

the report, together with the reports of )

the Paridarsaka.

The next amendment is:

“all the words after the brackets
and word ‘(visitor)’ where it
occurs for the second time be
omitted.”

Now, I want, by this amendment,
that the Executive Council also should,
at the first moment when it considers
the report and the views of the
Visitor, be free to take any line of
action it thinks proper. The Vice-
Chancellor also should not prejudice,
so to say. the opinion of the Karma
Samit: or the Executive Council by
giving his own views. He will have
every time. occasion and opportunity
to do so when this Karma Samiti sits
formally as a body and considers the
report. He will be a member of the
body, and he will have every oppor-
tunity and right to guide the delibera-
tlons, if he thinks proper, as to what
is the particular line of action to be
adopted in reply to the report that is
given,

My ‘-next amendment deals with .sub-
clause (5) and runs:

“after the word ‘shall’ the
following be inserted, namely:—

‘place before the Samsad all the
papers and documents mentioned
in the preceding sub-sections, to-
gether with its own suggestwns
regarding the action it thinks
proper and necessary to take in
the matter, and shall’.”

By this amendment the final power
is sought to be given to the supreme
University authority, namely_ the
Samsad, as to what reply should be
given and what line of action should

in dealing with the report
that the Visitor has'sent to the Vice-
Chancellor. The Karma Samiti is
therefore to meet after considering the
report. to report itself to the Samsad.

A forma] meeting of the Samsad

/
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should be called. That should con-
sider the report and the advice, if any,
of its own Karma Samiti and then
make a final reply to the Visitor. Not
any other body but the Samsad. the
supreme governing body of the Uni-
versity. should be. and should alone
be, the body to give the Visitor its
answer orn the matter. I, therefore,
provide that, not the Karma Samiti,
not the Vice-Chancellor, but the Court,
in proper meeting assembled. shall
consider the report and shall give its
advice or opinion to the Visitor. in
reply to the Visitor, as it were, defend-
ing the University. explaining the
University’s line of conduct, justifying
it. if necessary. and even turning the
tables where and if it should be neces-
sary on an unfounded or irrelevant
mvestlgatmn that may have been con-
ducted.

It is true that the ‘University is to
be represerted at the enquiry. But I
am not quite clear in my mind as to
what these words mean, namely that
the University shall be represented
thereat. Does it mean that it will be
allowed to be heard or does it mean
that 1t would be mcluded in the per-
sonnn! o f th Commitiag or it
would be 'ncluded in tne per-
sonnel of the enquirers? I am not
auite clear as to the meaning. reading
the words as I do. It may be clear to
the draftsmen. It is not clear to me.

I would. therefore, like the hon.
Minister when he replies to it to make
it clear as to what is included. If it
is a2 mere qQuestion of .the representa-
tive being present—as a prisoner at
the bar—it is incompatible with the
dignity of the University to be treated,
even before the matter is fully dis-
cussed. as if it was an accused person.
I think the right of the University to
be included in the personnel should
be made beyond ,doubt. - But in that
part I have advisedly not made a
suggestion by way of amendment,
because I want to give the benefit of
the doubt—whether they give me or
not—of the best of intentions. and I
beg the hon. Minister tc make it clear
that what is meant by this is-that the
University's representative shall be on
the Committee which conducts _the
enquu'y so that it will be in a position
to give a proper advice even at that
stage of the proceedings. Even if you
do not make it a member—mind you
I do not agree with that—even if you
do not make it a member of the
Enqulry Committee, you must at least
give it the posmon of some sort of
advisers or assessors in the matter.
You have, therefore, to msake it clear
that the words in the sub-clause relat-
ing to the representation'of the Uni-
versity before the Committee of
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Enquiry must be placed beyond a
shadow of doubt. -

The last thing is:

“after the brackets and word .
‘(Visitor)’ the words ‘the opinion
of the Samsad, together with its

. directions on the’ be inserted.”

The opinion of the Samsad would
be forwarded to the Visitor, and also
the Samsad’s own indication of the
line that should be followed-in the
matter. This is in consonance. with
my idea, and logically follows from
my promise that the University is an
autonomous body. . The Visitor has
brought to its notice some flaw, some
defect, some shortcoming, some ground
for complaint in its working, and,
therefore, has placed the same before
it, through unimpeachable authority,
after preper enquiry, at which the
University was represente’ aad now
the supreme governing boc¢y of the
University is called upon 0 give its
own line of action. When ihe supreme
governing body takes a line which
may be prejudicial or which may not
appear to be a proper line, perhaps
the Visitor has authority to say the
last word. But all these stages in my
opinion must be gone through if you
want that the Visitor should remain.

* I repeat—I will not be tired of
repeating—that the very presence of
the Visitor.is an eye-sore to me. It 1s
an offence to the idea of an autono-
mous body like a University—and a
University of this tradition, of this
origin, of these memories. I think,
therefore, you should withdraw that
clause altogether. But if you must
have that clause, if you must inflict
this stigma, if you insist on this sus-
picion in the working of the Univer-
sity, I beg you to make it as innoccuous
as possible. I beg you to maintain the
integrity and autonomy of the Uni-
versity, its dignity and self-respect, to
the maximum .degree possible, and
allow the Visitor to function only.as
a sort 1 amicus curicee, a friend of the
University, and give it proper advice,
after independent enquiry, on which
the supreme governing body of the
University has been represented, and
which in the fullness of time may
give its own line of action. We cannot
assume that the Court of the Univer-
sity will be composed of such partisans,
such perverts, as would simply insist
obstinately upor their view, and
would not lister to the good advice
that may come from a friend of theirs.
I at least refuse to believe that in res-
pect of any University, much less of a
University with these traditions. I
trust. therefore, that the various parts
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- of my amendment will be acceptedv and

that the clause will be modifled
accordingly. -

|MR. DEPUTY-SPEAKER in the Chair]

Mr. Deputy—Speaker:
moved

Amendments

(1) At the commencement of sub-
clause (2) of clause 10, insert the
following: .

“On a formal representation being
made to him by any body, authority,
or teacher in the University”

(2) In sub-clause (2) of clause 10,
after the word “University” where it
occurs for the second time, insert the
words “or its general or financial ad-
minis_tration".

(3) In sub-clause (3) of clause 10,
after the word “give” insert the words
“at least one clear month’s”.

(4) In sub-clause’ (3) of clause 10,
after the words “to be made” insert
the words “giving the names and
addresses of the person, or persons he
has appointed to make the inspection
or conduct the enquiry”.

(5) In sub-clause (4) of clause 10,—
(i) for the words  “may address”

iu,bstitute the words “shall forward
0”; ’

(ii) for the words “with reference
to the result” substituté the words
“the ~report -together with his own
views thereon”;

(iii) after the brackets and words
“(Executive Council)” insert the words
“thde report of the inspection or inquiry
an

(iv) Omit all the words after the
brackets and word “(Visitor)” where
it occurs for the second time.

(6) In sub-clause (5) of clause 10,—

(i) after the word “shall” insert the -
following,

“place before the Samsad all
papers and documents mentioned In
the preceding sub-sections, together
with its own suggestions regarding the
action it thinks proper and necessary
to take in the matter, and shall”;

(ii) after the brackets and  word
“(Visitor)” insert the words “the
opinion of the Samsad, together with
its directions on the”;

" (iii) Omit the word “such” occurrm;
aftgr the brackets and word “(Visitor)”;
an

(iv) for the word “as” substitute

the word “which”
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“Shall have the right to inspect or ‘
cause an inspection to be made.”
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(English translation of the above
(speech)

Pandit Thakur Das Bhargava: Sir, F
have carefully heard the discussion
on Prof. T. Shah’s amendment and
so far as prmcxples are concerned I
conform with them. Yesterday, I had
submitted that the. constitution of
Visva-Bharati as it has been framed
would not fulfil the objects which we
had cherished to achieve from Visva-
Bharatj. The constitution embodied
in the Bill is in a way against the cen-
tral conception of Visva-Bharati. Sir,
if you will only look to the powers
given in this Act to the Karma Samiti,
the Shiksha Samiti, the Samsad and
tne Paridershaka, you will find that
the Shiksha Samiti which is the very
life of a University has in reality been
rendered a lifeless body in the BillL
So far as education or allied matters
are concerned, the Shiksha Samiti
should have been given full powers.
But in the present Bill the Samsad

.has been declared to be the body com-

petent for making Statutes, Ordinances
and Regulations. Sumsad would make
Statutes but the draft will be prepared
by the Karma Samiti. It has also been

mentioned that the Samsad will have
the right to prepare the draft if it so
desires, but usually the draft will be
prepared by the Karma Samiti and
Samsad would pass it into a Statute.
Similarly, other Ordinances related to

‘education, which are of really v

ery
important nature, will be made by the
Karmo Samiti and the draft of that
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-will be. prepared by the Siksha Samiti.
The Siksha Samiti has no power to

pass any Ordinance; it will only pre--

‘pare the draft. After the draft has
been prepared, the Karma Samiti will
-give it the final shape.. I want to
-submit that clauses 28 and 29 of this
Bill are so worded as to have become
-difficult for the common man to under-
stand. It will be seen from the powers
of the Karma Samiti which it possesses
over the drafts of the Siksha Samiti
under clause 29 that the Karma Samiti
in many cases can to a great e;(tent
turn down the proposals of the Siksha
Samiti. Nevertheless, however, thg_re
-is an appellate authority, a revision
authority, and if the Paridarshaka so
desires he can make changes in the
Ordinances made under the authority
“>f both the Siksha Samiti and the
Karma Samiti. Therefore in this Bill
the Paridarshaka is not merely a con-
stitutional head or a figure head as
Prof. Shah thinks, but he has got dic-
-tatorial powers.  He ‘can do anything,
‘he can make it or mar it. Such are
‘the powers that have been vested in
the Paridarshaka regarding ordinances.
I would like to draw your attention
in this connection to clause 28 which
says: '

“28. Ordinances.—Subject to the
provisions of this Act and the
Statutes, the Ordinances may
provide for all or any of the
following matters, namely:—-

(g) the conditions of residence
of the students of the University
and the levying of fees for resi-
dence in Bhawanas (Halls) and
Chatravasas (Hostels) and of other
<charges.

*

~ (i) the maintenance of discipline
among the students of the Univer-

sity......ooens .

There are many matters in which
very large powers have been given to
the Paridarshaka. Thus he has also
got powers with regard to Statutes.
He can, by his inspection. twist any-
thing as he likes according to his
desire. And if things are not done to
his liking, he can demand explanation.
I think that the scheme of Visva-
Bharati Bill is such that if the
Paridarshaka were merely a consti-
tutional head, the amendments of Prof.
K. T. Shah would have been suitable.
But in the present structure of the
Bill the Siksha- Samiti has been given
the least powers while the Karma
Samiti possesses the.powers of the
Samsad and_ above all dictatorial
powers have been given 1o the
Paridarshaka. Indeed, the whole
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scheme of the Bill needs be changed;
otherwise all these amendments are
rendered inaffectual. The Bill, as it is,
gives, on one hand, so large powers to
the Paridarshaka that he can do what-
ever he likes and under clause 10 can
cause an inspection or enquiry to be
made by some other person-and also-
give his opirion on the report -when
it is submitted to him, and, on the
other hand, he has not the power to
make an inspection himself—I cannot
understand how these two things are
logically consistent.

The Minister of Education (Maulana
Azad): It provides both the things—
he may do the inspection himself or
get it done through somebody else.

Pandit- Thakur Das Bhargava: [
would submit that I have read the
clause 10 and the wordings theré are
not consistent in themselves. It says:

“The Paridarsaka (Visitor) shall
have the right to cause an inspec-
tion to be made by such persom or
persons as he may direct. of the
University............ ”,

Maulana Azad: I have understood :
the point. It is not intended to be an
ordinary section. The Visitor, will
interfere only if there . arises some
special occasion necessitating the -
Visitor’s intervention. For this pur- .
pose he has been given the right to
appoint some eminent educationists of -
the country, in whom he has confidence.

Pandit Thakur Das Bhargava: I have
no doubt that as the hon. Maulana
Saheb has explained, the purpose is to
set things aright through some other
person. But I want to submit that the
Universities of today as also the stu-
dents are not like those of ‘e olden
times. The students ‘of toduy strike
every now and then, run away from
the examinations. leave the examina-
tion papers unfinished, often quarrel
with their teachers and sometimes
even murder them. Hence it was
necessary that in the present times the
Paridarshaka “should have been em-
powered to inspect himself. I think
that the original idea of the hon.
Mzulana Azad was very good that the
Paridarshaka should himself have the
right of inspection. 1 had tried to
bring about a small change which is
roted in the amendment numbers 60
and 64, that if any such opportunity
arises. if any situation like that occurs,
the Paridarshake may personally go
there and put everything in order. I
think if this power is added. no harm
is going to be done. The logical con-
clusion of the powers that have been
given will be that he himself could go |
and set things aright. That is the im-
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|Paer.ait Thakur Dz;s Bhargava]

pressicn of the hon. Maulana Saheb
also and I would urge u_pon_l’um to
bring it into effect by considering over
these two amendments and accepting
.them so that his impression that the
Parida-shaka could personally go
there and clear the issue, may _be
rendered practically possible.  The
Sikshu Samiti should also be given
more powers to enable it to function
as an autonomous body. In my
humble opinion it was not proper to
have given such powers to Samsad,
Karmc Samiti ‘and Paridarshaka. But
you have the  right to change the
whote scheme of the Bill and.give effect
to the amendments put forth by Prof.
K. T. Shah. So far as my amendment
goes, if the structure of the whole Act

is aN right, the Paridarshaka should *

logically be given this power.

Maulana Azad: But there is no
restriction about it. When he has been
appointed..a Visitor, there is no handi-
cap for his intervening when hg deems
it necessary. When he thinks it desir-
able he can himself set aright the
matters and such a situation can also
arise when he may appoint some .otk_xer
persor. There is no such restriction
in it

Pamdit Thakur Das .Bhargava: I
fully agree with the hon. Maulana
Sahct -hat such an occasion would be
rare when a personal intervention may
be necessitated. But with the exist-
ing wordings in clause 10 it wopld not
be correct to say that the right of
personal inspection is includgd in the
powers vested in him. In this connec-
tion 1 beg to submit that if a parti-
cular procedure of doing someth;ng as
been prescribed by law, that thing can
be done only in that prescribed
manner and not otherwise. It is a
point of law regarding which if any
authority is required in support I can
in support of it cite High Court and
other authorities. Take for instance
the case of the confession of a criminal.
The manner of writing the confession
has been laid down in section 164 of
the Criminal Procedure Code. But if
that is not written in the prescribed
manner and if the criminal himself
writes the whole confession then that
statement would be invalid.. It is a
pninciple of law that when you have
laifl down some power, it must also be
seen that they are given effect to. I
would submit that your real purpose
with which I am also in full agree-
ment cannot be fulfilled by clause 10.
I would therefore request that with
the inclusion of these few words:

“Shall have the right to inspect
or cause an inspection to be made”

your purpose as well as ours would be
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served; otherwise, if you do not do it,
there would be left a lacuna regarding.
personal intervention in rare cases.

Dr. S. P. Mookerjee (West Bengal):
This clause, from some points of view,
is one of the most important clayses
in the Bill. I do not wish to say much
on the general question of policy of
giving large powers of inspection to the
visitor, who happens to be either the
Head of a State or the Head of the
Indian Union. We will have to work
for creating conditions so that the uni-
versity may function in an atmosphere
of freedom. Of course, the Govern-
ment is responsible not only for finding.
funds, but also for ensuring that the
universities get a machinery which
will enable them to perform the func-
tions which are allotted to them by the-
statute. Here, the powers which are
given to the President as visitor are
extremely wide in character. The
powers given here include not only
the right to inspect or order inspection
regarding administrative and financial
matters, but regarding academic ques-
tions also. I would like to suggest for
the consideration of the hon. Minister
a compromise which I think should
meet the exigencies of the situation.
Obviously, whemn grants are made to a
university, it should be somebody’s
business to see that so far as adminis-
tration and financial management of
the university go, there is nothing
that can be complained against. If
the visitor feels that occasionally
enquiries should be made or if com-
plaints are made against such adminis-
tration justifying an enquiry, let us
have a provision to that effect. But,
to have a provision of this type enabl-
ing the visitor to direct inspection
reg_ardmg every academic matter
which may come within the purview
of a university, and then also to be
the ﬁnal deciding authority as regards
the implementation of any recom-
mendation which may be made by such
a committee of enquiry, I think, is
extremely harmful for the proper
development of such a university as
we are contemplating. It practically
means that the entire academic policy
of the university under the law may
be subject to directives which may be
issued by the visitor. Of course, the
pon. Minister may say that these are
intended for really emergent occasions.
If such an emergent occasion should
arise when a university, such as the
Vlsva-gharau,, is found to neglect the
academic responsibilities which are
entrusted to it, then, the university,
which is a creature of statute, may
be dealt with in so many other ways.
You can stop the grant; you can
amend the law; you can influence the
decision of the university tnrough’
pressure of public opinion. I would
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therefore suggest this to the hon.
Minister. 1 am not suggesting any

formal amendment, beeause I am leav—

ing the matter in the hands of the Edu-
cation Minister. If Qe is prepared to
accept this idea, then his advisers and
draftsmen may prepare a proper draft
amendment of this clause so as to keep
the powers of inspection in the hands
of the visitor in regard to adminis-
tration and financial matters; but ‘with
regard to academic matters, let the
visitor have the power to bring to the
notice of the university any matter
concerning its academic activities, and
to make any suggestions for their im-
provement if such suggestions are
really called for. Obviously, if we
follow such a procedure, then, any
university worth its name, specially
one of the character that we are con-
templating will not do anything which
may go against the real ,acaderr;lc
needs of the country or of this special
institution. I would beg of the hon.
Minister not to endow the visitor with
such wide powers so that on any and
every matter concerning the univer-
sity he may direct ‘an -enquiry and also
force the results of such enquiry and
his decisions thereon upon the univer-
sity. So far as I have been able to
find, Sir, such a drastic procedure is
not in existence anywhere. The uni-
versities in England enjoy a special
autonomy and they are extremely
reluctant to part with such autonomy
even though they are in receipt of
large funds from the Government. As
vou know, the University Grants Com-
mission is working in the UK. con-
sisting of distinguished educationists
and other administrators, and by co-
operation and understanding with the
universities, they are able to influence
the working of the universities in a
way which is fully consistent with
national interests. Also, the right vests
in the Parliament of England to
appoint a Royal Commission from time
to time if such an occasion arises for
enquiring into the affairs or activities
of particular universities. Of course,
We are working under a different
pattern. I hope gradually our uni-
versities will be completely free from
any sort of control or interference
from Government. I am not saying
this because Government. interference
Is bad as such; but we are visualising
the - development of our country én

emocratic lines and naturally the
Powers of Government will vest in
Darti&g which may be ruling over the
destinies of the country for the time
being. It is of the utmost importance
that our uniyersities should function
as really independent organisations
Where the teachers and the workers
will be entitled to express their view
Points on matters which concern their
academic activities and also on matters
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of national importance completely free
from fear or from expectation of
favour. That is also the policy which
the hon. Minister has in view. The
compromise which I am suggesting, I
think, will meet both the points of
view. If the hon. Minister is agree-
able, then, instead of continuing the
discussions now on this clause, he may
instruct his advisers to prepare a draft
which may be brought into the House
half an” hour later. Meanwhile, we
mayt continue with the other amend-
ments.

Mr. Deputy-Speaker: Are there such
far-reaching powers given in the
Benares Hindu University Act?

Dr. S. P. Mookerjee: I have not been
able to find any such provision.

Mr. Deputy-Speaker: In the Aligarh
University Act?

Dr. S. P. Mookerjee: I have not seen
the Aligarh University Act, But, I
have seen the recommendations of the

Radhakrishnan’ Commission  which
make no reference to them.
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[Ma.u,lana Azad: Sir, I may tell for
your information that these powers

have been given in this as well.]
. Dr. S. P. Mookerjee: I do not know
if a proposal has been made for amend-
ing the Act in this manner. In any
case, so far as the Visva-Bharati is
concerned, it is functioning on a differ-
ent plan altogether, and it cannot be

the intention that the visitor should be
clothed with such large powers.
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[Maulana Azad: So far as I under-
stand what has been said by the hon.
‘Syama Prasad Mookerjee, it is that
so far as the powers of the Visitor are
concerned, he can use them for inspec-
tion and enquiry purposes ax}d for
other similar things of the University.
But ' for other things he would _only
send his opinion to the academic
council, and it would not be_thgt his
decision would be final. This is the
.only difference. Keeping this prmcxp}e
in view I am prepared to consider this
suggsetion.) -

Mr. Deputy-Speaker: Then, let the
discussion on this clause stand over.

Shri Kamath (Madhya Pradesh): Is
it ‘going to be held over?

Mr. Deputy-Speaker: Yes; I shall pro-
.ceed to clause 11.

Clause IL—[The Pradhana (Rector)]

Dr. Deshmukh (Madhya Pradesh): I
do not wish to move my amendment;
I will speak on this clause.

Mr. Deputy-Speaker: Why not _the
hon. Member reserve his - observations
to some other clause? They are all so
intimately connected that if the hon.
Member wants to make a few observa-
tions he can make them in connection
with any other clause. Why not I put
this clause now to the House?

Some Hon. Members: There are
other amendments to this clause. Prof.

Shah has some. 3

Mr. Deputy-Speaker: Very well
Prof. K. T. Shah: I beg to move:

For clause 11, substitute the follow-
-ing:

“11. The Pradhan (Rector).—(1)
Whenever the Samsad finds it
necessary so to do, it may, by a
resolution, passed by not less than
two-thirds of the members present
and voting at a meeting of the

~Samsad convened specially for the
purpose, resolve to institute the
-post of a Rector of the University.
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(2) The Rector shall be elected
by the Samsad, at-a meeting of
that body called specially for the
purpose, and by a majority of not
less than two-thirds of all the
members present and voting at the
meeting, from amongst the names
submitted by the Karma Samiti
for the purpose.

(3) Within three inonths after
the Samsad has resolved to insti-
tute the post of the Rectar, the
Karma Samiti shall prepare and
submit to the Samsa8 a panel of
no more than three names for elec-
tion by the Samsad as Rector.

(4) The Rector shall hold office
for three years from the date of
his election, unless earlier resign-
ed, or removed from his office by
a resolugion of the Samsad passed
by not less than three-fourths of
the total members of that body
present and voting at the meeting.

(5) The Rector shall have power
to supervise the administration of
the University and for that pur-
pose do all things necessary, call
for any document, report, or officer
for any explanation he finds neces-
sary on any matter relating to the
University.”

Sir, this section, like the preceding
one, is objectionable on principle, at
least in my view. It is part, of course,
and parcel, of the Government’s atti-
tude in the matter. of ofiicialising this
University and departmentalising it
completely. In one case you put the
Head of the State, or rather the Head
of the Union, -as the Visitor, and
endow him with very wide powers of
intervention at any time apd in any
matter relating to the University, and
the University is reduced to a mere
skeleton without life, purpose, or soul.
In the next case, you create the Head
of the State in which geographically
the University is situated, the Rector,
both equally objectionable.

The term Rector, in its origin, .is
ecclesiastical. It really means some-
one who maintains discipline/ someone
who keeps you in order, so to say,
someone, therefore, who is a kind of
a dictator in your University. To
have a dictator in the University is
not a desirable thing in itself; but to
have a dictator of the kind you want
to create in the University from the
official world, and to make the Gover-
nor of West Bengal ex-cfficio Qectar
is, to my mind, negativing the very
1dea 6f this University.

This is, of course, I repeat it agéin,
in tune with the idea that the Govern-
ment seems to have. -Everywhere thev
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to have someone, for the miser-
»::ﬁt pittance of two or three lakhs
that they are pleased to give this Uni-
versity as against a Trust or Endow-
ment or Foundation of Rs. 15 crores or
so that my hon. friend mentioned as
being necessary for carrying out the
functions of this University in a fitting
manner. To quote a Biblical idiom—
you want to sell the heritage of this
University for a mess of pottage. Gov-
ernment gives two or three lakhs of
rupees; and for that consideration you

ive wide powers to the Head of the

tate, -and to the Governor of West
Bengal who apparently does not even
have any connection with the ‘Umver-
sity. You want to make him _the
Rector entrusted with very consider-
able powers in his own sphere.

Rectors in British universities, free
from Ecclesiastical influence, are select-
ed from amongst men of eminence and
have a nominal connection with the
university concerned. The Rector of
the University of Glasgow, of Edin-
burgh or of Aberdeen has a very
limited connection with the university.
They are really “nam-ke-vaste”. These
people as 1t were, add ornaments or
dignity to the bodies of which they
happen to be lifelong members. Here,
of course, the office is to be co-termi-
nous with the period for which the
Governor happens to be the Governor
of West Bengal. I think, therefore,
that on principle this is objectionable
and for my part I would like deletion
of the clause,

Once again, however, with the desire
that is characteristic of me, to be as
reasonable as possible, I am trying not
to negative it altogether but to meet
as much as I can the opposite side if
only they would be reasonable at all.
I have, therefore, suggested to give
the power to the University. if they so
think. to have a Rector if they think
one necessary.

For that purpose. the procedure I
suggest is as follows: In the first place,
let their supreme governing body
resolve that there shall be a Rector,
that the post of Rector shall be insti-
tuted. If they consider, from a variety
of reasons, all bearing upon the Uni-
versity’s needs and not from outside
considerations, that it is necessary to

ave, after the Acharya and the
Upacharya, a Rector, let them have
one by all means. Let them make that
Post a paid one or an honorary one
Just as they think it proper. But the
Initial ‘step, the first demarche, should
be that of the University’s supreme
governing body—the Samsad. The

amsad should resolve that there shall
€ a Rector. And lest there chould be
any misuse, lest there should be
Occasion for wire-pulling or intrigue, I

137 PSD
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provide for a specific majority, that it
should not be a chance or scratch vote.
It must be a decision after due  con-
sideration, and after deliberately -and
properly thinking out the needs,
requirements, and the duties, powers
and functions and terms of office and
all that.

The next step is: when the reso-
lution is passed to institute the post
of Rector. Having instituted the post
the next step is to appoint the person.

I suggest that the appointment must
be by election by the body which
institutes the post. That the election
should become a matter of intrigue, I
further provide that there shall be a
panel of names regarded fit for this
post. to be prepared by the Executive
Council—the Karma Sainiti—and pre-
sented to the electing body—the
Samsad. This is a guarantee that the
Executive Council will consider much
more the fitness and the propriety and
the suitability of the individual
suggested to be the Rector. and to be
really of the University, for the Uni-
versity and in the University, and
really choose the man most suitable.

Lest, however, the University’s Exe-
cutive Council be also misled. I pro-
vide that the election by the Samsad,
from amongst the names suggested by
the Karma Samiti, must be by a very
specific majority of two-thirds of those
who are present and voting at a meet-
ing specially convened for the purpose.
The members will have notice that
this item is on the agenda, so that as
many of them as possible would be
present and there would not be a
chance vote, or an election by a mere

‘nominal majority.

The term of office of the Rector I
prescribe is not only definitely three
years, but I provide for the contingency
that he might resign. It does not
follow necessarily that the post is
permanent. It may be instituted, in
the first instance, for two or three
years as the case may be. If an
incumbent, at any given time resigns,
dies, or is removed from office, the
same procedure may be followed or
the post kept vacant as the Samsad
may like. The important point is that
it is not an ex-officio post which will
always be filled. whether an individual
is competent or incompetent, o1
whether he desires to have any connec-
tion with the University or not. This
is the tradition of the old British Gov-
ernment in India. which. I think. the
sooner we depart from the better for
the University. I would. therefore.
suggest here as in the previous case
that the University should not be tied
to the official leading strings, and that
for no consideration whatsaever,
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The right of removal is the crux of
applying the principle, as I view it in
this. The right of removal must be
vested, in the Samsad so that the
Rector does not consider himself apart
from, or independent of, the University.
The Governor of West Bengal must
not consider himself and conduct him-
self as something not belonging to the
University, something quite apart from
and independent of the university. The
Rector chosen by the University, or
elected by the University authorities
by a given procedure, should not be so
independent, indifferent, or careless
about the University’s opinion. Even
if such a person should feel or act in
any manner that may seem objection-
able, the proper University authority,
the supreme governing body should
have the right to remove him.

The right to remove in my opinion is
a much more important sanction in
the hands of public bodies than the
right to appoint. The right to elect
does not give a charter of misbehaviour
for the period of election. I hope and
trust that all those of us who want to
have elective offices, all those who
claim to possess the confidence of our
electorates or our people, should also
bear in mind the responsibility, viz.
that the election, once completed, does
not give us a right to misbehave for
the period of election. We must feel
responsible for every moment. And
in order that the responsibility should
not be forgotten or lost sight of, even
by a person of the level of the Rector
of the University, I suggest that the
right to remove him should be pro-
vided for. He must not be made in
any sense utterly independent of the
University. I know that the right can
possibly be misused. I have, there-
fore, suggested that the removal reso-
lution cannot be passed except at a
meeting specially convened for the
purpose, and by a three-fourths
majority. Whereas in the previous
case I was content with providing for
a two thirds majority, so that no in-
Justice may be done or there may be
room for intrigue, here I ask for a
still larger majority for similar reasons.
The right to remove is important as
well as needed. Let me give an
example. Supposing he is found
drunk at his post. There must be
some power cor authority to remove
him, to bring him to book or call him
to account and then remove him. This
is too big an office for ordinary dis-
ciplinary action to be effective.” You
may take disciplinary action against
a member of a party, and threaten
nim with removal. But a Rector of
the University must not be threatened
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with mere disciplinary action of this
kind; nor must we give him the posi-
tion of snapping his fingers at the
University. The disciplinary action
must be one and one only, namely his
removal from the office.

I hope I have made out a sufficiently
good case in the place of the ex-officio
Rectorship of the Governor of West
Bengal.

Mr. Deputy-Speaker:
moved:

For clause 11, substitute the follow- '
ing:

“1i. The Pradhan (Rector).—(1)
Whenever the Samsad finds it
necessary so to do, it may, by a
resolution, passed by not less than
two-thirds of the members present
and voting at a meeting of the
Samsad convened specially for the
purpose, resolve to institute the
post of a Rector of the University.

(2) The Rector shall be elected
by the Samsad, at a meeting of
that body called specially for the
purpose, and by a majority of not
less than two-thirds of all the
members present and voting at
the meeting, from amongst the
names submitted by the Karma
Samiti for the purpose.

(3) Within three months after
the Samsad has resolved to insti-
tute the post of the Rector, the
Karma Samiti shall prepare and
submit to the Samsad a panel of
not more than three names for
election by the Samsad as Rector.

(4) The Rector shall hold office
for three years from the date of
his election, unless earlier resign-
ed, or removed from his officre by
a resolution of the Samsad passed
by not less than three-fourths of
the total members of that body
present and voting at the meeting.

(5) The Rector shall have power
to supervise the administration of
the University and for that pur-
pose do all things necessary, call
fer any document, report, or
officer for any explanation he finds
necessary on any matter relating
to the University.”

Amendment

The amendment is self-explanatory
and after the lucid exposition by the
Mover I do not think it is necessary
to have a discussion. (Interruption).
Hon. Members have a right to speak
on any amendment and we have so
many clauses and amendments. How-

ever, I would like to limit the speecher
to five minutes.
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Shri Kamath: It is a new rule you
are promulgatigg for discussion on a
Bill.

Mr. Deputy-Speaker: It is not a rule
but only a desire.

Shri Kamath: Sir, there is much to
be said for the amendment just moved
by my hon. friend Prof. Shah. The
House will see that even as regards
the Acharya and Upacharya (The
Chancellor and the Vice-Chancellor)
the successors to the first Acharya and
Upacharya will be elected, by the
Samsad in the case of the Acharya,
and in the case of the Upacharya the
Board of appointment shall be as laid
down in the statute. I am referring
to clauses 13 and 14 of the Bill.

The House will also see that the
power to make statutes has been con-
ferred on the Samsad, that is the Uni-
yersity Court. The only exception, so
far as I can see, to this very sound
provision as regards election to the
various offices of the University, is
this office of the Rector or Pradhan,
who throughout wiil be the Bengal
Governor ex-officio.

The Constitution lays down that the
Governors shall be nominees of the
President, that is to say, the_Presxdeqt
acting upon the advice of his Council
of Ministers at the Centre. Therefore
the Pradhan of Visva-Bharati is going
to be always a nominee of the Central
Government. I for one am afraid that
this provision stipulating that the
Rector will be the Governor, in other
words the nominee of the Central Gov-
ernment or the President, militates
against the spirit of freedom from
interference and control of Govern-
ment, which ought to pervade a true
university, particularly a university
that has been nurtured on spir;tual
foundations by Guru Dev. I fail to
see why when even in regard to the
Chancellor and the Vice-Chancellor the
power has been conferred on the
Samsad to elect them—I am referring
to the successors to the first Acharya
and the Upacharya—the Rector alone
should be the Governor of West
Bengal ex-officio. My friend Prof.
Shah has in his lucid speech made it
clear why it is desirable and necessary
that the Rector or Pradhan of Visva-
Bharati should be elected by the
Samsad, as he seeks to do in his
amendment.

Mr. Deputy-Speaker: What are the
Ppowers of the Reéctor?

Shri Kamath: I am coming to that
also presently, namely the second
point adverted to.
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It is strange that the Bill is com-
pletely silent on the powers and fune-
tions of the Rector. The only refer-
ence is the one line refemgnce to the
Pradhan that so-and-so shall be the
Rector of the University. Throughout
this Bill of over 44 clauses and laying
down as it does the powers, duties and
functions of the various bodies and
other officers of the University, it is
strange indeed that the Bill should be
completely silent as regards this parti-
cular matter. If he is going to be a
mere ornamental officer, if this
Rectorship or Pradhan’s office is going
to be an ornamental office, even then
I feel that the Samsad, the University
court must have the power to elect
him just as that power has been con-
ferred on that court so far as the
Acharya and the Upacharya are con-
cerned. I would therefore ask the
Minister to tell us whether he has at
all tried to consider what exactly the
functions, powers and duties of this
Rector will be and why he has thought
it fit to make him a nominee of the
Central Government, of the President,
always and why a different mode has
been adopted or prescribed for the
appointment of the Acharya and the
Upacharya, that is to say by the
Samsad “as laid down in the statute”,
—the statute itself to be made by the
Samsad. This is the only exception to
the rule which so far as I can see
mﬂ;tate; against the spirit of a true
University and especially of a Uni-
versity of the Visva-Bharati type. I
therefore support the amendment
moved by my friend, Prof. K. T. Shah
and earnestly appeal to the House to
glve consideration to this matter and
see that the Pradhan of Visva-Bharati
does not continue to be a nominee of
the President.

Dr. Deshmukh: In my view there
are too many persons concerned with
the administration of this University,
We have the Visitor, then we have the
Rector and then the usual Chancellor
and Vice-Chancellor are there. . As has
been pointed out by my friend already
no functions have been assigned to
the Pradhan except to give him certain
rights of nomination contained in
clau§e 18 (xv), which reads: “persons
nominated by the Pradhana (Rector)”.
Now, in the statement of objects and

reasons in paragraph 4 i
stated: paragrap. t has been

“4. It is, therefore, proposed to
make such a declaration and have
the Visva-Bharati constituted as a
Central University. The constitu-
tion that is proposed to be given
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to Visva-Bharati is in conformity
with the recommendations made by
the University Education Commis-
sion with such modifications as are
considered necessary to preserve
the tradition and special features
of the institution.”

I would like firstly to point out that
the University Commission never re-
commended a constitution like the one
proposed in the Bill. In fact it
visualized something much simpler.
Secondly, I have the University Com-
mission’s report before me and I do
not find anything therein suggesting
the appointment or any recommenda-
tion with regard to the office of the
Rector as has been suggested- here. I
thérefore urge that this unnecessary
office may easily be done away with.
After all, we will have to have some-
body as a Chancellor and if we look
to the report of the University Com-
mission on this point it will be found
that the Governor is suggested as more
or less the usual person who will be
the Chancellor. In paragraph 40 on
page 421 the Commission says:

“Present practice varies but in
most provincial universities the
Governor of the Province is ex-
officio Chancellor. This arrange-
ment has worked well, especially
in Province with only one Univer-
sity Where there are several
universities in one province the
Governor himself may feel that
he cannot give to all of them as
much personal contact as is desir-
able. This is a question which
should be settled by each Province
(or State) for itself.”

So far as the Chancellor’s office is
concerned we will have either the
Governor or somebody else chosen by
the Samsad. Then what would be the
necessity for the Rector’s office? As
has been pointed out, no functions are
to be performed by him, angd since this
is a Central University and since we
propose that the President should be
the Visitor with extensive powers, I
think the policy should be to minimise
these officials and not to increase them
because it does create more compli-
catipé)s which should be our policy to
avoid.

I am not moving an amendment but
I think this is a superfluous office which
could easily be dropped. In any case
the Governor of the State would be
there in some shape or the other and
even if he is not there since it is a
Central University there woyld be no
harm. I suggest that the Chancellor.
the Vice-Chancellor and the Visitor
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should be the only officers of the Uni-
versity. And since the drafters of the
Bill themselves could not -assign any
function to the Rector’s post, it is
quite obvious that it is being left to
the Samsad to find out what functions
he should perform and to search out
what he should do. It is no good
having an office first and then finding
out work for the holder of that office.
It would be much better to decide the
functions that a person should perform
and then to make provision for his
appointment. ’
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(English translation of the above
speech)

Shri Indra Vidyavachaspati (Uttar
Pradesh): I want to submit to the hon.
Minister of Education, somethmg
about the amendment which is before
the House. In spite of there being no
hope of this amendment being carried
through, it is my submission to him
that for the preservation of the insti-
tution, for which he is enacting this
law, it is essential that the proposed
post of Rector should be omitted. I
quite agree with this part of amend-
ment that there should be no ex-officio
Rector and there is no necessity of giv-
ing this place to the Governor of West
Bengal. Not only it is unnecessary
but also it may prove harmful. Our
aim is to preserve this national insti-
tution, which has been giving a good
lead to other institufions of the country,
and not to close it. When you will
enact similar laws and grant charters
to other national institutions, the aim
of those will be the preservation and
development of these institutions and
not their suppression and annihilation.
The hon. Minister of Education stated
earlier that by enacting this law he
wants Visva-Bharati to continue as it
is and to preserve its spirit. I tell you
from my own experience of long asso-
ciation with the national institutions
that if this institution could continue
for so many years even without the
Government aid, and could keep up its
spirit, the only reason is that it was
not under the control of the Govern-
ment. Its freedom was the protector
of its spirit. Now, when we have our
National Government, it is natural
that the Government should realise
that they have got to preserve
the national institutions. As you are
affording legal protection to Visva-
Bharati today, similarly you can extend
the same protection in future to otlrer
institutions also. The aims and objects



7958 - Visva-Bharati Bill

of such protection would be to preserve
the spirli)t of those institutions, which
so far has been preserved due to their
freedom. If you curtail their freedom
and exercise rigid control on them,
their spirit cannot be pres_ervegl.
There is a great drawback in this Bill
that there would be too many officers
to exercise supervision over it and the
problem of its control would become
cumbersome. It is indeed very good
that you have appointed the President
as the Visitor of this institution. He
thas been vested with great powers.
He can appoint any Government ser-
wvant or outsider to inspect that insti-
tution if he so likes. You have made

provision for the Governor of West
Bengal and also for the inclusion of

the Minister of Education of that state
in the court of that institution. You
may just think how this institution
will be able to develop itself having
s0 many officers to supervise it? How
it can have initiative and how it can
maintain its freedom? I am of the
opinion that it would be the best
course to drop the post of Rector. If
you are keen on keeping this post,
then this also can be held by the
President himself. Both the offices of
Visitor and Rector can be held by one
man. The more you increase the num-
Yber of posts, the more difficulties will
be faced by that institution. The
Chancellor of a University is the life
and soul of a University. I am of
the view that it would be better if the
President is appointed Visitor and
Chancellor both. In Delhi University,
the work -is going on very smoothly
as both the posts are held by the same
person. This is a good example for
us to come to the conclusion that
only one man should hold both these
posts. The appointment of two per-
sons will destroy the very spirit of that
institution. I would request the hon.
Minister of Education that it would be
the limit of red-tapism if we burden
this institution of national importance
and_.of an independent character by
appointing so many officers. There is
a Visitor, a Rector and one Superin-
tendent, whom will they consult? This
will simply create more difficulties in
1utux:e. When you have appointed the
President as the Visitor of the institu-
tion, there is no need to appoint the
Governor of West Bengal as the Rector
and there is no necessity of creating
any other post. Not only that it will
have no advantages at all but on the
contrary it will be detrimental to the
interests of the institution. I am

Suggesting it for the sake of inde- "

Ppendence of this institution not to keep
any provincial control on it otherwise
it will lose its national character. By
Introducing this Bill you are aiming to
five it an international importance,
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and do not confine it to India only.

Then why do you involve the Governor
of Bengal in it. His appointment will

serve no purpose. If you were to
appoint the Governor of Bengal as its

visitor and do not appoint the Presi-

dent on that post, then it may have

some meaning but the Governor of

Bengal should not be appointed when

you have already appointed the Presi-

dent. My submission is that the hon.

Minister of Education should give due-
consideration to it  Perhaps our

Prime Minister is the present

Chancellor of this institution, I would

request him to think over the situation-
if two officers were appointed over the

Chancellor how would that Chancellor

be able to perform his duties as a

Chancellor, as also a Vice-Chancellor

as Vice-Chancellor. Therefore if you

want to protect all the independent

institutions, you should keep in view

that there should not be too many

officers, otherwise their very spirit-
would die and with it their physical

existence too. There are s¢c many big-
universities functioning in our country,

how could these small institutions

function in comparison to them. Such

institutions can only run on - the

strength of their independence and

spirit. Therefore, you should do away

with this control and drop the idea.

No doubt you can move amendments

with respect to other provisions, but -
this must be deleted.
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(English translation of the above
speech)

Maulana Azad: The purpose of this
proyvision was that as the institution is
located in Bengal so Government of
Bengal, which is taking interest in this
Institution may continue to do so in
future also. That the Governor of
Bengal should be appointed at this
post was settled in consultation with
the authorities of Visva-Bharati.

Shri Kamath: Now this institution
has attained the national importance.

Maulana Azad: No doubt it has
assumed the status of national import-
ance, but at the same time the Rector
has not been given special powers.
You may study it thoroughly and see
as to how far he can interfere into the
affairs of the institution. Whatever
has been laid down in the Bill, has
been done, keeping in view the unique
position of Visva-Bharati, otherwise it
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is; as good as a paper scheme. Al
thege powers have been vested in the
Pristdenit. The Provision has been laid
theére only with this idea in view
Béngal also should have some say and
interest in it. It does not effect the
powers of the Visitor in any way and
therefore 1 think that this provision
should remain.

Shri Kamath: What are his
functions?

Maulana Aszad: Practically the
Bengal Governor would be connected
with this institution in an honorary
capacity. There is no special function
assigned to this post.

Shri R. K. Chaudhuri (Assam): What
are his functions?

Mr. Deputy-Speaker: The functions
are to have an eye upon the institution.

The question is: o
For clause 11, substitute the follow-
ing: :

“11. The Pradhan (Rector).—(1)
Whenever the Samsad finds it
necessary so to do, it may, by a
resolution, passed by not less than
two-thirds of the members present
and voting at a meeting of the
Samsad convened specially for the
purpose, resolve to institute the
post of a Rector of the University.

(2) The Rector shall be elected
by the Samsad, at a meeting of
that body called specially for the
purpose, and by a majority of not
less than two-thirds of all the
members present and voting at
the meeting, from amongst the
names submitted by the Karma
Samiti for the purpose.

(3) Within three months after
the Samsad has resolved to insti-
tute the post of the Rector, the
Karma Samiti shall prepare and
submit to the Samsad a panel of
not more than three names for
election by the Samsad as Rector.

(4) The Rector shall hold office
for three years from the date of
his election, unless earlier resign-
ed. or removed from his office by
a resolution of the Samsad passed
by not less than three-fourths of
the total members of that body
present and voting at the meeting.

(5) The Rector shall have power
to supervise the administration of
the University and for that pur-
pase do all things unecessary, call
for any document, report, or
officer for any explanation he finds
necessary on any matter relating °
to the University.”

The motion was negatived.
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Mr. Deputy-Speaker: The questiott is:

“That clause 11 stand part of
the Bill.”

The motion was adopted.
Clause 11 was added to the Bill.
Claus€ 12~ (Officers of the University)

Amendment mdde:

After part (iii) of clause 12, insert
the followmg new part:

“(iiia) Karma-Sachlva
trar)”.

(Regis-

—[Shri B. K. Das]

Prof. K. T. Shah: I beg to move:

:Renumber clause 12 as sub-clause
(1) of that clause and add the follow-
ing sub-clause as sub-clause (2):

“(2) Al the officers mentioned
in sub-section (1) shall be elected
by the Samsad of the University
in such manner as may be pre-
scribed in that behalf by the
Statutes:

Provided that the Statutes may
lay down different periods for the
duration of the different officers.”

What I want to bring out is the
elective character of these officers. The
term is used in this Bill rather indis-
cnmmately In one place the word
‘appoint’ is used and_ in_another the
word ‘elect’ is used. I think it is but
proper that we should have uniform
phraseology and this should relate to
the elective character. If you leave
these things to be determined by
statutes, as you have provided here. I
have no objection. But I do want to
stress' the elective character of these
officers. They are a part and not apart
as it were from the University bodies
with which they have concern. They
should - be properly elected according
to the procedure provided by the
statute and there should be no ques-
tion of appointment or selection. The
principle of election is the most
important thing to my mind. Secondly.
the mode or procedure of election shall
be also determined by statute. I can
conceive of the term of office of a
WViice-Chancellor being different from
that of the Chancellor and similarly
the term of office of. the Artha Sachiva
may be different from .that of the
Karma-Jachiva whom we have added
just. now. But I want that all these
people should be elected and hold office
during the term to be prescribed by
the statute.
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I commend the amendment to the
House.

Mr. Deputy-Speaker: The question is:

Refiumber clause 12 as sub-clause
(1) of that clause and add the follow-
ing sub-clause as sub-clause (2):

“(2) All the officers mentioned
in sub-section (1) shall be elected
by the Samsad of the University
in such manner as may be pre-
scribed in that behalf by the
Statutes:

Provided that the Statutes may
lay down different periods for the
duration of the different officers.”

The motion was negatived.

Mr. Deputy-Speaker: The question is:
“That clause 12. as amended.
stand part of the Bill.”

The motion was adopted.

Clause 12, as amended, was added
ts the Bill.

Clause 13.— [The Acharye
(Chancellor))

Shri Biswanath Das (Orissa): I
have given notice of an amendment to
this clause.

Mr. Deputy-Speaker: But it was
given only at 10-30. At any rate is the
hon. Minister prepared to accept it.

ol “?“"u'ﬂ‘;"”ii Uy
- &g W

[Maulana Azad: No. I do not agree
to it.]

Mr. Deputy-Speaker: Then there is
no point in moving it.

Pr. Deshmukh: Sir. this article
refers to the election of the Acharya
(Chancellor) and it is provided that
the successors to the first Acharya °
shall be elected by the Samsad (Court)
in the manner prescribed by the
Statutes.

Now. Sir. although it is left to the
statutes to detefmine as to how the
Chancel'or shall be appointed, I
submit, Sir. that there is every reason
why it should be indicated in the Act
itself as to how the Chancellor shall
be elected.

So far, under the British Rule the
Chancellorship of a University always
went tqo the Governor of the province

d the provision here for the election

an Acharya is evidently due to the
fact that the West Bengal Governor
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[Dr. Deshmukh]

has been given some other office and,
therefore. the Chancellor has got to be
elected. I have no quarrel with the
powers of the Samsad of electing @a
Chancellor. but whether it should be
merely left to the choice of a court or
whether the selection should not be a
matter of some concern to the Central
‘Government who have taken over this
institution of national importance is a
question which has been agitating my
mind. I should really have thought
that the Minister in the Centre or the
Government of India should have some
say not only in regard to the appoint-
ment of the Acharya, but also of the
Upacharya (Vice-Chancellor) with a
view to seeing that a suitable person
is elected. Wherever you may look.
our experience is that the method of
election has not been very happy in
all such cases. So far as this question
is concerned, the University Commis-
sion has made certain recommenda-
tions. They were not absolutely con-
vinced about the method of election,
but they think that these officers should
continue to be elected. They have.
however, suggested that the election
should be left to the Executive Coun-
cil, that is the Karma Samiti must take
the responsibility of sending up only
one name and that should be the name
which should be accepted by the
Chancellor for appointment. If we do
it so far as the Vice-Chancellor is con-
cerned, I fhink, Sir, it should be done
with regard to the Chancellor also.
My suggestion, therefore is that it
should be laid down in the body of
the Bill itself that the Samsad should
recommend about five names and the
freedom of appointing a particular
person who would be best suited to
carry on the traditions and the work
of the University should be left to the
Central Government.

I hope you will permit me to offer
some remarks so far as the Vice-
Chancellor’s appointiment {8 concern-
ed for which U have given notice of
an amendment.

Shri Biswanath Das: I had given
notice of an amendment to omit sub-
clause (4) of clause 13. I am sorry,
Sir, 1 was absent during the discussion
of this most important Bill. But I feel
very strongly that the Universities
should not have the power of confer-
ring honorary degrees.

It has become a rather very un-
fortunate part of the activities of our
Universities to go about begging for
conferring honorary degrees on per-
sonages, however eminent they may

be. These degrees mean nothing hf)?:r.

persons of eminence like our
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Education Minister or our leader
Pandit Jawaharlal Nehru. Is it, on the
other hand, a recognition of the Uni-
versity that confers degrees on them?
Why should the Universities be so
very anxious to run after politicians
and educationists for conferment of
hc-crary degrees upon them? It took
m . life away when I read comments
of : daily newspaper which stated
v v succinctly: “Why wait on deputa-
{"-n for conferring degrees? Why not
all the universities come to one place
and then confer degrees on gentlemen
of respect and repute?” Sir, that is
the position with regard to the confer-
ment of degrees.

Sir, this reminds me of the glorious
traditions of our universities of yore.
You look into Maha Bharata,
Bhagavata, or Ramayana. You see
what glorious traditions our univer-
sities set up. You read of
Parikshit who goes to a university as
an ordinary citizen w1thout any pomp
or glory. He goes q-
remarks and quxck comes the reDly
from a vidhyarthi.

Mr. Deputy-Speaker: How does the
omission of this clause improve the
position?

Shri Biswanath Das: If you omit this
clause, the University at least will be
spared of the privilege. of conferring
honorary degrees and give up
sycophancy. That is what I want to
plead with the hon. Minister for Edu-
cation as also with the hon. Members
of this House.

M.r.‘ Deputy-Speaker: Does the hon.
Member think there must be a positive

_ prohibition otherwise?

Shri Biswanath Das: I do not want
any prohibition. I want that this
clause may be omitted so that this
University, which is a University of
international reputation, will be spared
from that blessing, which I consider a
misery. for any University to have the
right or the privilege of conferring an
honorary degree on any individual. I
am very sorry that the Government of
India have not found their way to
come forward with amending Bills to
save the -reputed Universities of
Banaras and Aligarh from the shackles
of official interference. Now that this
University was free from these
shackles. you have brought in many.
Why put a further humiliation on it
by conferring this so-called ’power’?
It is not a power. I join issue that in
these hard and difficult times this is
no privilege either. This is a positive

anger—danger to the freedom of the
Umversxtv, danger to the reputation of
the University, danger to the sanctity
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of the University and for wkat it
stands for. Time there was when our
Universities did not care to confer
degree for the man and his culture was
gold, for all that. But now unfortu-
nately vou want them to have a stamp
and you authorise the University to
give the mark. By all means give it,
if you so desire. But do not go fur-
ther than what is absolutely necessary.
Gurudev stood for a very high ideal.
It reminds me of the days when
reference was made by the Indian
National Congress to Gurudev regard-
ing Vande Mathargm. He withstood
fike a rock against public opinion from
Bengal, which was all against him.
He ruled out of order tertain passages
in it without caring for the public
opinion of the people of Bengal. That
is the sturdy independence which was
displayed by the founder of this great
University to which you want to give
statutory recognition. I appeal to you
and to the hon. the Education Minister
to do nothing to impair that inde-
pence which he so scrupulously main-
tained and the spirit which he incul-
cated in the minds of his followers.
Under these circumstances I appeal to
the hon. the Education Minister to see
that not only sub-clause 4 is wiped off
but also the sub-clauses in clause 26
connected with the conferring of
honorary degrees- are also wiped off.
If you want to respect the honour. the
dignity, I should also add the honesty,
and the independence of these Univer-
sities, I think, it is better that Visva-
Bharati and with it all the other Uni-
versities be saved from these ‘powers’.
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(English translation of the above
speech) .

Babu Ramnarayan Singh (Bihar): It
is the way of the world that i’ every
person may go on earning an honest
living, none would be put to any diffi-
culty. The root cause of all the con-
flicts in the world at present is the
increasing number of such persons as
depend on. others’ alms. I strongly
support the proposal of Shri Biswanath
Das challenging the practice of confer-
ring honorary degrees. People should
receive degrees only after undertaking
some sort of studies and passing cer-
tain examinations meant for the pur-

A person may or may not
deserve it but he should not be deco-
rated with an honorary degree in any
case. If such a practice prevails. I
may say, our freedom will be lost.
“Many things are being said with res-
pect to Visva-Bharati University. It
would have been quite in fitness of
things if Visva-Bharati would have
been kept quite independent. But T
find that the Governor of Bengal and
also our President have already been
involved in this institution and it is
just possible that some others may also
be involved. To my mind the better
course would have been to vest the
University men themselves with all the
power and the degrees would have been
conferred on the deserving candidates
alone. I am totally opposed to con-
ferring any honorary degrees and I,
therefore. submit to the House to do
away with this practice. As I said
earlier just as one should not depend
on others’ alms. in the same way
degrees should also be conferred on
only such persons as really deserve
them or pass some examinations by
labouring hard. If certain thing is
achieved after begging for it, it does
not do any good but on the other
hand. it only tends to bring some harm.
The same thing can be said in respect
of honorary .degrees as well, for in
this way even the non-deserving per-
sons also get them. So I once again
support the amendment and sincerely
hope that the hon. Minister. who him-
self is a hard-worker, will not like the
practice of conferring honorary degrees
and will accept this amendment.
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(English translatwn of the above
speech)

Maulana Azad: I my humble opinion
is asked in this connection. I have no
hesitation in saying that I am opposed
to conferring honorary degrees and I
do not like such a practice. Parti-
cularly in view of the way in which
these degrees are being abused in our
country, I am doubtful if any person.
whosoever, can like it. May I tell you
why this provision was made in this
Bill. Visva-Bharati is an institution
which can be said to be an inter-
national university in the true sense.
‘We are going to give it a form of uni-
versity only today but as a matter of
fact it has been functioning as a uni-
versity since the very first day. Shri
Rabindra Nath Tagore had himself
called it an international university.
It is possible that some great men from
big universities and institutions of
foreign countries may come here and
pay a visit to this institution. Under
these circumstances, this institution
may feel the desirability of conferring
some degrees on such persons. So we
should look at this provision with these
things in view. Should no such pro-
vision be made, it would not be possi-
ble to get an opportunity to confer
degrees on these distinguished visitors.
I believe probably such an opportunity
will only do good to the institution it-
self. I wish to make it quite clear
that it is merely in view of its inter-
national status that this provision has
been made. ‘This provision does not
lay down compulsion, it merely pro-
vides if such a proposal is made it will
‘b necessary for the Chancellor o con-
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fer the honorary degree. That is why
such a provision has been made here.
In view of its international aspect, it
would be better if the practice of con-
ferring honorary degrees is not done
away with.

‘Shri B. K. Das (West Bengal): Was
not an honorary degree- conferred on
the poet himself?

A N r’hﬂ -Vl al;i U”.A
[Maulana Azad: I do not know.]

Mr. Deputy-Speaker: There are no
amendments to this clause.

The question is:

“That clause 13 stand part of the
Bill.”

The motion was adopted

Clause 13 was added to the Bill.

Clause 14 was added to the Bill.

Clause 15 was added to the Bill
New Clause 15A

Amendment made:

After clause 15, add the following
new clause:

“15A. The Karma-Sachiva (Reg-
istrar) shall act as the Secretary
to the Samsad (Court) and the
Karma Samiti (Executive Council)
of the University and shall perform
such functions as may be prescrib-
ed by the Statutes and the Ordi-
nances and the manner, the terms
and conditions of the appoint-
ment of the Karma-Sachiva shall
be laid down by the Statutes.”

—[Shri B. K. Das]
New clause i5A was added to the Bill.

Clauses 16 to 19 were added to the Bill.
Clauses 20 and 21

Prof. K. T. Shah: Here I should like
to point out one thing. On a previous
occasion I had suggested in an amend-
ment that along with the word ‘powers’
the word ‘duties’ should be added. I
was then told that it was a question
of drafting. I again point out that in
this clause the heading reads thus:
“Powers and dutxes of the Samsad”
and the words ‘powers and duties’ are
included together. Therefore, I hepe
it would not be within the sole and
absolute discretion of the draftsman to
take or not to take it.
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Mr. Devuty-Spenker Have we not
passed that clause

Prof. K. T. Shah: It was left as a
matter of draftsmanship when 1
suggested that the word ‘duties’ should
be there along with the word ‘powers’.

Mr. Deputy-Speaker: The draftsman
;;ill take note of that. The question

“That clauses 20 and 21 stand
part of the Bill.”

The motion was adopted.
Clauses 20 and 2; il;vex'e added to the

Clauses 22 to 25 were added to the
Bill. .

Clause 26.—(Statutes)
Amendment made:

In part (c) of clause 26, after the
words “powers” insert the words
“functions and duties”.

—[Shri B. K. Das]

Shri B. K. Das: I am not moving my
amendment No. 89 in the list but I
may point out that on a previous

occasion, we have inserted the word
‘employees instead of ‘servants’.

kay PE G yae - 0N Ulye
mda S )8 Bemen o
S oth elgge S e pn 3

[Maulana Azad: I do not see any
particular reason to change it. After
all we all are public servants.]

Mr. Deputy-Speaker: The c.luestion is:

“That clause 26, as amended,
stand part of the Bill.”

The motion was adopted.
Clause 26, as amended, was added to
the Bill
Clause 27.—(Statutes how made)
Dr. S. P. Mookerjee: 1 beg to move:
For sub-clause (1) of clause 27,

substitute the following:

“(1) The first Statutes shall be
framed by the First Acharya
(Chancellor) and shall be subject
to the approval of the Paridarsaka
(Visitor)”.
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I have to submit, Sir, that the hon.
Minister is willing to accept this
amendment. It has been suggested to
me that it would be better if we only
say “by the First Chancellor”. He
will of course appoint a committee for
the purpose.

Mr. Deputy-Speaker:
moved:

Amendment

For sub-clause (1) of clause 27, sub-
stitute the following:

“(1) The first Statutes shall be
framed by the First Acharya
(Chancellor) and shall be subject
to the approval of the Paridarsaka
(Visitor)”.

Pandit Kunzru- (Uttar Pradesh): Are
Government accepting this amend-
ment, Sir?

Mr. Deputy-Speaker: Yes.

Pandit Kunzru: I am very glad to
note. that the Education Minister has
at last been good enough to realize the
desirability of the Statutes being fram-
ed, not by the Central Government.
autocratically, but by those connected
with the University, that is going to
be established. As the future adminis-
tration and character of the Univer—
sity Visva-Bharati will depend almost
entirely on the Statutes. it is of the
utmost importance that they should be
made in such a way as to take account
of the experience of other universities:
and also bear in mind to what extent
the recommendations made by the Uni-
versity Commission should be modified
in their application to the Visva-
Bharati.

Mr. Deputy-Speaker: The question is:

“(1) The first Statutes shall be
framed by the - First Acharya
(Chancellor) and shall be subject
to the approval of the Parldarsaka.
(Visitor)”.

The motion was adopted.
Mr. Deputy-Speaker: The question is:

“That clause 27, as amended,
stand part of the Bill”.

The motion was adopted.

Clause 27, as amended, was added te
the Bill.

Clause 28.—(Ordinances)

Shri Venkataraman (Madras): I only
wanted to suggest that after the words
“the admission of students to the Uni-
versity” in sub-clause (a), the words.
“and the qualifications for such admis--
sion” be added. It is a suggestiom:
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which, if acceptable to the hon. Minis-
ter, may be considered. :

Mr. Deputy-Speaker: His point seems
to be that ordinances should provide
for gualifications also.

Ut W&’ y :T)“TY’
- a ga Ty gaekeislly

[Maulana Azad: But admission
covers qualifications as well.]

Mr. Deputy-Speaker: All right; ad-
mission includes qualiﬁcation; also.

Amendment made:

“In part (e) of clause 28, after the
word ‘“conditions” insert the word
“and”.”

—[Shri B. K. Das]

Shri B. K. Das: I do not want to
move my next amendment. But, I
may just point out that the conditions
of residence of the students of the uni-
versity have been laid down, but no
- provision is made as regards tpe
appointment of provosts and superin-
tendents. The creation of such posts
is not prevented; but I think it will
be better if it be put down here defl-
nitely.

ot s S ] 2 ol e
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[Maulana Azad: It is not needed. It
ean be done.]

Mr. Deputy-Speaker: Here is a clause

(1) which says “any other matters

which by this Act or the Statutes are

. to be or may be provided for by the

Ordinances.” Any other thing as may

be necessary, will be done.. The
question is:

“That clause 28, as - amended,
stand part of the Bill.”

The motion was negatived.
Clause 28, as amended, was added to
the Bill.

Clause 29.— (Ordinances how made)
Amendment made:

98. In part (b) of the proviso to sub-
clause (1) of clause 29, after the word
“conditions” insert the word “and”.

—[Shri B. K. Das]
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Dr. S. P. Mookerjes: 1 have got two
amendments. I beg to move:

(i) In subclause (4) of clause 29,—

(a) after the words “meeting to
cancel” occurring in line 3, insert the
words “vary or revise”; and

(b) for the words “be void” substi~
tute the words “will stand varied,
;e;ised or cancelled as the case may

(ii) In sub-clause (5) of clause 29,
after the word “Ordinance” occurring
in line 4, insert the words “on the
ground that it is inconsistent with or
rAegtl'J’gnant to the provisions of

The Bill provides that if an Ordi-
nance is proposed, it goes to the court
or samsad. Under sub-clause (3), the
samsad may consider the proposal.
Under sub-clause (4), the samsad has
the right to cancel a particular ordi-
nance by not less than a two-third -
majority. I enquired of the hon. Minis-
ter what exactly are the rights of the
samsad: can it only approve or cancel
or can it also vary or revise? Sup e
it cannot vary or revise, and it decides:
to cancel, there will be a deadlock.
There is no provision in the Bill to
provide for such a contingency. But,
1 was assured by the hon. Minister that
when an ordinance will be placed .be-
fore the court, the court may also vary
or revise. So, I suggest fhat that may
be made absolutely clear. When the
ordinance goes to the court, it may
do one of four things: either approve:
or vary or revise or cancel; in the case
of the latter, it must be done by not
less than a two-third majority. That.
is one aspect of my amendment.

Mr. Deputy-Speaker: I think “cancel
or modify” any such ordinance, would-
be better.

Dr. S. P. Mookerjee: Yes; - modify
may be accepted.

The other is about the powers of the-
Visitor.

The Minister of State for Tramsport
and Railways (Shri Saathanam): In.
that case, the latter half should also be
suitably modified.

Dr. S. P. Mookerjee: That would be:
consequential. N

The other atr;:e&im‘e’nl:i tli’.s about ‘the-
powers given to r, regard
approval of the ordinances. Aocogv
ing to the Bill, ordinances deal with:
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[Dr. S. P, Mookerjee]

academic matters. In the opinion of
some of us, the Visitor should not be
given large powers to cancgl any ordi-
nances or direct the university to
accept whatever he decides. Here, the
powers of the Visitor will be limited
to two items: first, if the Visitor con-
siders that there is any matter which
is inconsistent with the Act or s
Tepugnant to the Act, then his decision
shall be final and he can cancel any
ordinance and that cancellation shall
be binding. The second is, under sub-
clause (7) if there is a difference of
opinion between the executive council
and the academic council regarding the
justification of a particular ordinance,
then, that matter will have to be
finally decided by some one and that
may be left to the Visitor to decide
as proposed in the Bill. These are the
purposes for which I am suggesting
these amendments, which the hon.
Minister has seen and his advisers also
have looked at from the drafting point
of view. They may be accepted.

Shrimati Renuka Ray (West Bengal):
I have an amendment to sub-clause (5).

of Sub-slanse (4. T shall come ot
presently.
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[Maulana Azad: As I have just now
sald to my friend. there is absolutely
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no restriction in the sub-clause 4. But
if they would like to make seme
amendments they cannot do so; on the
other hand if they want some safe-
guards they can have them with the
help of two-third majority. But if
they want that we should make it more
clear, I will have no hesitation in doing

" so because I agree with its principle.

But at the same time it would be
better if its wording would be left to
the draftsman.] .

Si:rimati Renuka Ray: I want to
change a word in sub-clause (4).

Mr. Deputy-Speaker: What is that?

Shrimati Renuka , Ray: .After the
word “meeting” in the third line, sub-
stitute the following:

“to modify or cancel any such
Ordinance and such Ordinance
shall from the date of such reso-
lution, stand modified or cancelled
accordingly.”

Shri Sondhi (Punjab): Where is the
amendment? Sir, amendments of
which notice has not been given and
which have not been circulated are
being moved and accepted.

Shrimati Renuka Ray: It is a very
slight modification that I am suggest-
ing.

Shri Venkataraman: Probably it
would be better to have the words “as
the case may be” at the end.

Mr. Deputy-Speaker: I have got the
amendment here and I shall put it in
the proper form. The question is:

In sub-clause (4) of clause 29 for all
the words occurring after the werd
“meeting” in the third line, substitute
the following:

“to modify or cancel any such
Ordinance and such Ordinance
shall from the date of such reso-
lution, stand modified or cancelled,
as the case may be.”

The motion was adopted.

Mr. Deputy-Speaker: Then we come
to sub-clause . (5) and Dr. Mookerjee
has already moved his amendment.

e has suggested a modification and
?hrimati Renuka Ray wants substitu-
ion.

. Shrimati Renuka Ray: I am not mov-
ing my amendment. If Dr. Mookerjee
will accept a little change in his own
amendment. I will not _move mine. I
want the words “if the Ordinance is
repugnant or contravenes any of the
provisions of the Act” to be added.
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Dr. S. P. Mookerjee: The language
will be looked into by the draftsmen;
that is what the hon. Minister has said.

Mr. Deputy-Speaker: If this is agreed
to. I shall put it accordingly to the
House.

The question is:

In sub-clause (5) of clauge 29, after
the word “Ordinance” occurring in line
4, insert the words ‘“on the ground that
it is repugnant to or contravenes any
of the provisions of this Act”.

The motion was adopted.

Shri A. C. Guha (West Bengal): 1
do not like to move my amendment,
Sir; but I say that in view of the
changes now made in sub-clauses (4)
and (5) sub-clause (6) also requires
re-drafting. Otherwise the President
will have power to suspend any of the
Ordinances.

Dr. S. P. Mookerjee: That is not
necessary. The consideration of the
matter by the Visitor may take ot
more than a manth only. Even if he
decides not to approve of any Ordi-
nance on the ground that it is repug-
nant or contravenes any of the pro-
visions of the Act, he will require some
time and the maximum time given is
one month. And so far as the powers
are concerned, they are limited under
sub-clause (5).

Shri A. C. Guha: Well, if it is not
considered necessary by the Govern-
ment T do not press it.

Mr. Deputy-Speaker: The question is:

“That clause 29, as amended,
stawd part of the Bill.”

The motion was adopted.

Clause 29, as amended, was added to
the Bill.

Clauses 30 to 43 were added to the Bill.

Mr. Deputy-Speaker: No amendments
are moved to clause 44?

Dr. §. P, Mookerjee: I have suggest-
Yv‘lj' an amendment which the gghon.
nister has kindly agreed to accept.

Clause 44, as you will find Sir, is an _

Important one “which gives the power
g)ﬂfemove difficulties. First the l()Zoourt
Otherhggsie? b% tc}?_nstituf.ged; also the
¢ dies; an is power was given
in the Bill to the Central Governrgnent.
x_-’i}\;e suggested—and the hon. Minis-
‘tion—ati alt(.utnliily agreed to this sugges-
ese very important powers

should really vest in the Vjsitgx? and
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not In the Government and the Visitor
should act ‘in consultation with the
Vice-Chancellor of the University so
that the academic aspect of the matter
may be properly kept in view.

Amendment made:

In clause 44, for the words “the Cen-
tral Government” substitute the words
“the Paridarsaka (Visitor) in consul-
tation with the Vice-Chancellor”.

—[Dr. S. P. Mookerjee]

Mr. Deputy-Speaker: The question is:

“That clause 44, as amended,
stand part of the Bill.”

The motion was adopted.

Clause 44, as amended, was added to
the Bill.

Mr. Deputy-Speaker: Now I had over-
looked it. Dr. S. P. Mookerjee has to
move his amendment regarding a new
clause after clause 33.

New Clause 33A

Dr. S. P. Mookerjee: Yes, I shall
move it now. though it concerns more
the Finance Minister than the Minister
of Education. I beg to move:

After clause 33, insert the following
new clause:

*33A. There shall be paid from
out of the Consolidated Fund of
India a sum of not less than Rs. 4}
lacs and such additional sums as
may be required for revenue and
capital expenditure and recom-
men:igd by the Central Govern-
ment.”

The Government has made the
following note, on page 16 which
embodies the memorandum attached to
the Bill, dealing with the financial
provisions.

“The new University will also
require a maintenance grant to the
extent of Rs. 4} lakhs per year.”

And it also says that certain capital
grants and some interest free loans
will have to be granted to the Univer-
sity in order to enable it to carry out
its activities. The last paragraph in the
financial memorandum states:

“No specific reference to the
grants proposed tc be paid by the
Central Government has been
made in the draft Bill.”

I do not wish to make a long speech.
The provi.sion of a statutory n-ugf for
a university is a very necessary factor
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[Dr. S. P. Mookerjee]

not only for the purpose of enabling
it to carry on its activities but also for
clothing it with the necessary security
and freedom. I do not wish to
embarrass the Government by suggest-
ing a higher grant than what the Gov-
ernment has already agreed to accept.
I think from every point of view, even
as a gesture, it will be a good thing
if the Finance Minister agrees—I am
sure the Education Minister will not
object to it—to make a statutory pro-
vision in favour of Visva Bbharati.
There is no additional obligation on
the Government to pay more than 4%
lakhs which Government has decided
to pay to the University and it is only
making a statutory provision, so that
there may not be any ambiguity and
the University may be given full
security and freedom to carry on its
activities.

Shri Santhanam: May I suggest that
the latter half of the amendment is
wholly out of order. It suggests that
such unlimited amounts as may be re-
commended by the Central Govern-
ment may be paid. The first half of
the amendment may be all right if the
hon. Finance Minister agrees. But no
payment can be made without express
provision by law. If it is sanctioned
by Parliament it will come under the
Budget. The latter part of the amend-
ment is out of order.

Dr. S. P. Mookerjee: It is only a
technical point. To satisfy him I can
say “approved by Parliament”.

Shri Santhanam: If it is approved
by Parliament crores may be paid. It
is wholly unnecessary. The Parlia-
ment has precisely the power of dis-
posal of the Consolidated Fund. When
a thing is approved any amount may
be paid.

Mr. Deputy-Speaker: This Parlia-
ment passes the legislation. So far as
particular legislation is concerned
power is given to Government to make
a_grant. They will make the pro-

Shri Santhanam: Specific provision
may be made, not provision for an
uncertain amount. So far as that is
concerned it depends on the Govern-
ment to make a recommendation and
the Parliament may approve. We
cannot make a law that in future the
Central Government may make a re-
commendation and the Parliament may
sanction an uncertain amount.

Mr. Deputy-Speaker: Apart from the
question of taking the Minister by sur-
prise I do not think there is any techni-
cal objection. It is Parliament that
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passes the legislation and empowers
suitable grants to be made by the Cen-
tral Government. No doubt the Cen-
tral Government would include it from
year to year.

The Minister of Finance (Shri C. D.
Deshmukh): I am afraid this will be
a very unusual kind of provision. If
is likely t prove an embarrassing
precedent. Also I am not sure if in
actual practice it will serve any useful
purpose. OQur general experience has
been that the minima are never possi-
ble to adhere to and it may be that
the needs of the University will require
larger sums. (Interruption.) I do not
know but it may work that way, not
necessarily but that is the general
experience.. You may cast your mind
back on the grants with which the
various universities started and com-
pare them with the grants they are
getting now. There is a general
tendency that way. I do not think it
serves any practical purpose and I
think it is likely to prove in other
respects an embarrassing precedent. I
am sorry I am not able to recommend
its acceptance to my hon. colleague.

Uke &8 o 5 &2 2 O Uy

= Ulaleyiy SRhee 85 & e

W = I ] WKele - Ll ey

P 8 S @Ayl iR o

PE S e e S -2
- & K o e Py

[Maulana Azad: I can say this much
that there are three central univer-
sities of Banaras, Aligarh and Delhi
which receive grants from the Central
Government. No amounts have been
specified for them in the acts con-
cerned.]

Dr. S. P. Mookerjee: It was suggest-
ed by Mr. Santhanam that the latter
portion may be omitted and the amend-
ment confined to the first part, which
is already covered by the recommenda-
tion in the Financial Memorandum.

Shri C. D. Deshmukh: I did not con-
fine myself to the second part at all
I confined myself more to the first
part.

Mr. Deputy-Speaker: The grant pro-
posed to be paid by the Central Gov-

ernment has not been made in_the Bill
itself.

Shri C. D. Deshmukh: That is inten-
tional, because all the grants are not

_ statutorily provided for.
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Dr. S. P. Mookerjee: There are some
which are provided for.

Shri C. D. Deshmukh: I am not
aware: I cannot think of any precedent
for this. I do not know if my hon.
colleague is aware of any grant whlch
is provided statutorily as a minimum
grant for a university.

Shri Santhanam: The amendment
cannot be moved without the recom-
mendation of the President.

Mr. Deputy-Speaker: So far as the
recommendation is concerned I have
my doubt. I would like to hear the
Finance Minister about this matter. If
‘Members will refer to the Bill this
matter has been recommended.
(Interruption.) Order, order. Hon.
Members must have the patience to
hear me. This Bill involves commit-
ment by the Central Government of
expenditure from out of the -Consoli-
dated Fund. In the Financial Memo-
randum which is under the rules
attached to a Bill specific reference is
made to this and therefore the Presi-
dent has given his sanction for the
consideration of this Bill to the extent
.of 4} lakhs. He wants to introduce
the sanction granted by the President
as a clause in the Bill. I do not think
the sanction stands in the way.

Pandit Kunzru: I think the President
alone has the privilege of recommend-
ing to us provisions for money grants.
I do not think that it is in the power
of any private Member to bring for-
ward a provision asking Parliament to
make a grant, simply because its
principle has been approved by Gov-
ernment. Government must not mere-
1y approve of the principle but also
come forward with a motion asking
for a grant of the money by Parlia-
ment. Apart from this I think the
suggestion made by my hon. friend Dr.
Mookerjee should not be accepted.

here are many central universities
and not one of them gets. its grant
except in the ordinary way: that is by
inclusion in the Education budget. This
glves an opportunity of considering, if
we so desire, the affairs of these uni-
versities. But if the grant is to be
paid out of the Consolidated Fund
there will hardly be any discussion on
it. I think this is highly undesirable.
1 know that many years ago it was
desired that the Bose Institute should
be plaeed in this position, namely that
it should get its grant out of the Con-
solidated Fund. That is, the grant
should not be open to discussion by *
the Legislative Assembly.

Shri Sondhi: That is a non-voted
grant,

2 MAY 1951

ward with this proposal.

Visva-Bharati Bill 7983

Pandit Kunzru: It should become a
non-voted grant. Happily this propo-
sal was never placed formally before
the Government. I am surprised that
so experienced a Parliamentarian as
my hon. friend Dr. Mookerjee should
have come forward with this proposal.
I respect his love for the Visva-Bharati.
Perhaps he thought it his duty as an
admirer of Guru Dev, who was the
founder of the University to come for-
1 entirely
agree with the Finance Minister that
the acceptance of this proposal would
create an undesirable precedent and
further would place undue restriction
on the power of Parliament to discuss
a grant before voting on it. I am
thersfore strongly opposed to it.

Shri C. D. Deshmukh: I wanted to
point out that apart from .anythi
else the notice of this amendment has
been too short. I understand it was
not circulated at all and in a matter
like this one ought to set a precedent,
which would make for safety, that it
should have been properly circulated
so that we should have time to consider
it. Then. the point that you made, sir,
that it has been referred to negatively
in the sense that we have not made f
provision. that is to say we deliberately
came to the conclusion that it” would
not be appropriate to make a provision,
if a provision is to be made I consider
that it does require fhe recommenda-
tion of the President—under rule 84 of
the Rules of Procedure the recom-
mendation of the President has to be
attached to the amendment. From
that point of view also I do not think
it is possible to accept that amendment.
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[Maulana Azad: I beg to submit that
it is not needed at all so far as the
interests of the Visva-Bharati are con-

scerned. Some of my friends have just
now reminded me that there are three
universities which are connected with
the Centre. These are Banaras,
Aligarh and Delhi. I can say this
much that no provision whatsoever
has been made for any specific amount
in all the acts which relate to them.
It was, proposed in the beginning to
sanction a sum of rupees three lakhs
for them per year. but now a sum of
rupees twenty lakhs to twenty-two
lakhs is being sanctioned for them
every year in the Budget. And I do
not think that you are doing anything
against their interests if you do not
specify any amount in the Act which
you are going to pass within a few
minutes; I think there was no question
about it too. Besides it this amend-
ment has come all of a sudden. Before
this neither any notice was given of
it nor was it ever seen.}

Dr. S. P. Mookerjee: I have no desire
to embarrass Government in any way.
The principle of making statutory
grant is nothing new—it. has not been
flung upon the House or anybody else—
put I quite appreciate the difficulty
that the Finance Minister and the Edu-
cation Minister pointed out. I do not
wish to press the amendment. The
matter may be examined by Govern-
ment independently.

Schedule

Mr. Deputy-Speaker: Very well. Now
we shall take up the Schedules. We
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have already adopted yesterday a
motion to add a Schedule on clause 6.
That will be the First Schedule and the
Schedule to clause 7 which I shall now
put to the vote of the House will be
the Second Schedule.

Shri Kamath: There is a new word
in this Schedule, Sir, which is un-
known to me at least. It says:

“The area known as Santiniketan
in the District of Birbhum in
West Bengal, admeasuring 11-5
square miles............ ",

It says “admeasuring”......

Shri Venkataraman: Admeasuring
is a word known to everybody.

Mr. Deputy-Speaker: Both meén
gvxdently the same thing. The question
is:

“That the Schedule stand part
of the Bill.”

The motion was adopted.
The Schedule was added to the Bill.

Clause 10.—[The Paridarsaka
(Visitor) ]—contd.

Mr. Deputy-Speaker: Clause 10 was
held over. Has any agreement been
arrived at?

_ Dr. S. P. Mookerjee: Yes, I am mov-
ing an amendment in that connection.
I beg to move:

For sub-clause (6) of clause 10 sub-
stitute the following:—

“(6) When the Paridarsaka’
(Visitor) has, in pursuance of this
section, addressed the Upacharya
(Vice-Chancellor) in connection
with any financial or administra-
tive matter relating to the Univer-
sity and the Karma Samiti (Exe-
cutive Cgquncil) does not, within
a reasonable time, take action to
the satisfaction of the Paridarsaka
(Visitor) in respect thereof, the
Paridarsaka (Visitor) may, after
considering any explanation fur-
nished or representation made by
the Karma Samiti (Executive
Council) issue such directions as
he may think fit and the Karma
Samiti (Executive CouncH) shall
comply with such directions.” '

Some Hon. Members: This amend-
ment has not been circulated.
Pandit Kunzru: We should have a

copy of that amendment before us
before any discussion takes place.

Mr. Deputy-Speaker: I shall read it
slowly so that Members can write it
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down. We held over clause 10 so that
Government may look through it. It
further time is to be taken up things
- will not proceed. Hon. Members, I
suppose. have paper and pencils.

Shri Kamath: We are not being
supplipd with pencil and paper now-
adays.

Mr. Deputy-Speaker: They are
usually supplied.

Shri Kamath: We have not got them
now.

bud] S dgadianal g2 o] Uy
aldae Gl g e oS

[Maulana Azad: It is an amendment
cn which agreement has been reached.]

Prof. K. T. Shah: Sir, if the agree-
ment is only to be between the hon.
Minister and Dr. Mookerjee. and the
rest of the House does not know it
then I do not know............

_ Mr. Deputy-Speaker: That is not the
intention. Agreement means agree-
ment of the whole House. All that the
hon. Minister says is that on behalf
of the Government he agrees to the
amendment. Now I will read the
amendment slowly for hon. Members
to follow it. .

“(6) When the Paridarsaka
(Visitor) has, in pursuance of this
section, addressed the Upacharya
(Vice-Chancellor) in connectiqn
with any financial or administra-
tive matter relating to the Univer-
sity and the Karma Samiti (Exe-
cutive Council) does not. within
a reasonable time, take action to
the satisfaction of the Paridarsaka
(V1§1tor) in respect thereof, the
Paridarsaka (Visitor) may, after
considering any explanation fur-
nished or representation made by
the Karma Sam§ (Executive
Council) issue such directions. as
he may think fit and the Karma
Samiti (Executive Council) shall
comply with such directions.”

_Shri Santhanam: There is hardly any
difference—the original clause seems to
be as good as the amendment.

Dr. S. P. Mookerjee: My friend, Pro-
lessor Shah said that the draft as pro-
posed is not entirely acceptable to him.
Nor is it to me, but this is the amend-
ment which Government is prepared
to accept in order to accommodate the
various points of view which were ex-
pressed on the floor of the House. If
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hon. Members would refer to clause 10

as it stands, they will find powers are
given to the Visitor to direct an inquiry
to be made or inspection to be made

into all affairs of the University and

such affairs may relate to its _bul}dlqgs,
library. equipment, any mstltutlo_n

maintained by the University, exami-
nations, teaching and other work con-
ducted or done by the University.

Once that inquiry is ordered then the
University will also be entitled to be

represented thereat. Later on. the

visitor may address the Vice-Chancellor

with reference to the result of such

inspection and enquiry and call for the

comments of the University. After
receiving the comments, the Visitor

may. according to the draft as it is

before us now, direct that certain

changes should be made or that certain

steps should be taken by the Univer.

such directions shall be
entirely binding on the University.

Some of us had felt that this clause
should not be there at all, and that
the President should not be given such

wide powers of inspection at all. It is

felt by others that even if the powers

are given, they should not relate to

academic matters at least, which

means that the enquiry must be con-
fined to administrative or financial

matters alone.. This amendment which

is acceptable to the Government pro-.
vides that while the visitor will have

the right to direct an enquiry to be

made into all matters, administrative,

financial or academic, without any

restriction being put upon his discre-

‘tion. the final directives which may be

issued by him to be binding on the

University will relate not to academic

matters but cnly to financial and ad-

rinistrative matters. In other words,

if any proposals are made relating to

academic questions, those proposals:-.
will be sent to the University and- the

University will be asked to consider

them. How far they can be irhple-

mented will be a matter for the Uni-

versity tc-decide. To that extent, we

have made a positive gain. The

visitor will not have the power to give

any final directions to the University

regarding academic matters. If the

powers of the Visitor could be removed

altogether, even in respect of the

enquiry to be made. it would be per-

haps acceptable to Prof. Shah and

others. but the Government feels that

the right to order an inspection need

not be curbed but the final decision

to implément conclusions in respect of

academic matters may be left to the.
University. This may not be a cent.

per cent. compromise.

Pandit Thakur Das Bhargava: What
about Section 29 which deals with
Ordinances?
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Dr. S. P. Mookerjee: The hon. Mem-

ber was not here; there also a very

important change has been accepted.

Pandit Thakur Das Bhargava: I was
here and I know how-far it has been
amended. But still, you can amend
and cancel.

Dr. S. P. Mookerjee: No. With regard .

to Ordinances. lef us be very clear
about one thing. The only power which
the visitor will now have will be in
respect of two things. One is that if
there is any Ordinance proposed which
{s repugnant to the Act or which con-
fravenes any of the provisions of the
Act, then obviously the visitor may say
that such an Ordinance shall be void.
1t is noquy's case that the University
may be given the liberty or the licence
to do things repugnant to the Act
which Parliament is passing. The
second thing is that if there s a differ-
ence of opinion between the Academic
Council and the Court, then somebody
has to decide. There should not be a

deadlock. There the power has been "

given to the visitor to intervene. but
{f all the bodies of the University can
rome together ‘and agree on some
form\gla. then obviously the visitor will
not interfere. Then, with regard to
the right of inspection, under clause 10,
although inspection may cover all
matters, the right to issue final direc-
tives is confined only to administrative
and financial matters and does not ex-
tend to academic matters. Speaking
frqm thq University’s point of view, 1
think this is a substantial change and
if later on the powers are abused
either by the visitor or by the Univer-
-sity then the Parliament is here wide
-awake to its responsibilities and it can
‘do whatever it likes at any stage.’

Mr.
moved:

Deputy-Speaker: Amendment

For sub-clause (6) of clause 10 sub-
stitute the following:

“(6) When the Paridarsaka
(Visitor) has, in pursuance of this
'section, addressed the Upacharya
(Vice-Chancellor) in connection
-with any financial or administra-
‘tive matter relating to the Univer-
sity and the Karma Samiti (Exe-
cutive Council) does not, within
a reasonable time, take action to
‘the satisfaction of the Paridarsaka
(Visitor) in respect thereof, the
Paridarsaksa (Visitor) may, after

- :considering any explanation fur-
nished or representation made by
the Karma Samiti (Executive
Council) issue such directions as
"he may think fit and the Karma
Samiti (Executive Council) shall
comply with such directions.”

2 MAY 1951

'

'Visva-Bhara?i Bill 7989

Maulana Azad: I accept it. _

Pandit Kunzru: I want fo say a word
with regard to the amendment propos-
ed by Dr. Syama Prasad Mookerjee.
His amendment, if accepted by the
House, would enable the visitor to
issue directions to the Vice-Chancellor
with regard to the carrying out of the
recommendations made by the Com-
mittee of Enquiry appointed by him
only in respect of financial and ad-
ministrative matters. But I see no
reason why the power of the Visitor -
to issue instructions to the Vice-
Chancellor should be confined only to
such of the recommendations of the
enquiry committee as are concerned
with financial and other administrative
matters. It is quite possible that the
standard of teaching in a University
may go down, it is possible that the
examinations may be made so easy as
to make its degrees almost entirely
worthless. We know that at least in
the case of one.........

Mr. Deputy-Speaker: I am afraid
the hon. Member was not here when....

Pandit Kunzru: I was here thrbugh—
out. .

Mr. Deputy-Speaker: Order, order. A
number of amendments were moved by
Prof. Shah and following that speeches
were made. Dr. Mookerjee also spoke
on this matter and wanted to introduce
an amendment. Considering the
volume of opinion,r Government
thought that they must go half-way.
Not that:I am objecting to the hon.
Member speaking on this matter now.
But I thought that it was agreed that
in academic matters .the Visitor ought
not to have such extraordinary powers.
The hon. Member may go on if he likes.

Pandit Kunzru: I was present here
when this was done.

Mr. Deputy-Speaker: It would have
been better if the hon. Member had
intervened then and tried to shape or
influence the opinion of Government.

Pandit Kunzru: But I was not given
an opportunity to intervene: things
were managed so quickly. The matter
was postponed for further considera-
tion till a draft in the proper legal
language had been placed before the
House. So this is the first opportunity
that I have of expressing my opinion
on this matter. .

1 was saying, Sir, that we know that
at least in the case of one University
the Government was compe].l_ed to -
institute an enquiry into its affairs. not

on financial or administrative grounds,
but on academic grounds. Such a
thing may happen again. I hope it

.
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will never happen in the case of the
Visva-Bharati. But Visva-Bharati too
is a human institution. Its affairs too
may need to be looked after by sympa-
thetic supervisors sometimes. And it
we are prepared to allow the Visitor
to issue instructions to the Vice-

* Chancellor in respect of financial and
administrative matters,- there is 1o
reason why we should doubt his dona
fides when aiter making a  proper
enquiry on which the University will
be represented he tells the university
that he feels satisfied that its academic
affairs are not being properly managed
and that certain steps must be taken
in order to pring them into order. In
the absence of this power the Visitor
or the Government will be able to
intervene in two ways: either an Act
will have to be passed by Parliament
authorising the Visitor or the Central
Government to issue instructions to
the Visva-Bharati in respect of aca-
demic matters, or the grant will have
to be stopped in order to compel tl'ge
Visva-Bharati to improve its academic
side. Now, is it desirable, Sir, that
either of these extreme steps should be
taken? I think it would be a lesser
evil if the Visitor continued to. enjoy
the powers proposed to be conferred
on him by the Bill before us rather
than drive Government' to any of the
alternatives, mentioned by me, in an
emergency. I do not think therefore
that the amendment put forward by
my hon. friend Dr. Syama Prasad
Mookerjee ought to be accepted by
this House, and I cannot congratulate
the hon. the Education Minister on
having been in a hurry to accept the
suggestion made by Dr. Mookerjee on
the spur of the moment.

Dr. S. P. Mookerjee: Not on the spur
of the moment, and not suggested by
me alone but by so many Members.

Pandit Kunzru: My hon. friend Dr.
Mookerjee has great experience of ad-
ministrative and academic affairs of a
big University and what he says is
entitled to our respectful consideration.
But I venture nevertheless to submit
that on the grounds that I have placed
before the House his amendment
should not be accepted. There is time
yet for the Government to reconsider
its position. I repeat that it would be
much better to allow the Visitor to be
invested with the powers proposed to
be conferred on him by the Bill rather
than make the change proposed by
Dr. Mookerjee and then compel Gov-
ernment either to stop the grant to the
Visva-Bharati or to get legislation

. passed in order to bring its academic.

affairs into_order.

Prof. K. T. Shah: It was on account
of my amendment that the change was
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necessitated and the clause wa: peld
over and therefore I may be allowed
to say a few words.

I am not going to say a word about
Dr. Kunzru’s remarks, because there
seems to be a radical difference of
opinion. He does want to have the
Visitor and plenary powers to the
Visitor, whereas I do not want the
Visitor at all. So there is no argument
about that.

As regards the amendment, let me
say at the outset that- it may be an
improvement up to the point it goes,
but it does not explicitly remove the
academic matters from inspection or
enquiry by the Visitor at all. My
understanding was that these matters
would be completely taken out of the
powers of the Visitor, to order an
enquiry or make an inspection or make
suggestions.

I recognise the distinction, now made.
The distinction = made is that
in the first case, that is to say, in
respect of financial and administrative
matters, which may be within the
legitimate purview of the Visitor, when
they do not take action within a cer-
tain time to his satisfaction, the Visitor
may issue directions and they will
have to be binding. In the second case
they would be merely in the mature .
of a suggestion. I see the distinction.
But I do not see the distinction repre-
sents agreement, so far as Dr.
Mookerjee and myself are concerned.
I want academic matters to be com-
pletely removed, and an express state-
ment to be included in sub-clause (1)
that these inspections shall be con-
fined only to administrative and
financial matters. ‘

If a mere suggestion is to be made
by such an exalted personage as the
Visitor of this University, who will be
the President of the Union, these
suggestions will have the force, if not
of command, of very weighty recom-
mendations and as such they cannot be
lightly ignored. I Jdo not regar:i even
that as a desirable feature in a Uni-
versity constitution. That an outside
authority, acting on its own—I had
made the suggestion that his action
should be at the request of the Uni-
versity which is not included—
should make even suggestions on
academic matters is objectionable on
princxple_. and to that extent, there-
fore, this does not represent what I
thought would be the accepted idea of
the Government.

Pandit Malaviya (Uttar Pradesh):
should like to subn(n't in this :il:)ttelx'
that the question of academic or other
control, which Gouvernment should
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exercise over universities is a matter
of far-reaching importance. The
tendency all over the world is that
while grants are to be given by Gov-
ernments to universities, they must
have some machinery, some method
of ensuring that the grants which the
Government makes to those univer-
sities are spent correctly and are
utilized for the purposes for which
they are made. To that extent, there
is provision for control and inspection
-and all that. Beyond that, even if
there is some technical provision for
the interference of the administrative
set-up in university affairs, the
tendency everywhere is, not to welcome
that and not to allow that and parti-
cularly in the matter of acadqn:uc
affairs. I submit, that the universities
should be trusted to look after their
own standards and not only by_them-
selves; there is an institution like an
Inter-University Board in India in
which every university is represented
and which meets from year to year to
discuss and decide about common
problems, about matters of standards,
policy, etc. Even then, if there are to
be universities with different standards,
it may not, after all be any gn_aat
catastrophe. We know in America
there are so many universities about
which—it is not a concealed fact—
official lists are given saying that these
are Grade A Universities, ese are
Grade B Universities and these are
grade C Universities etc. That helps
in the spread of higher education and
I submit that if higher education is to
be worth the name, the less of Gov-
ernment interference, the less of Gov-
ernment control, the less of enquiry
and inspection from the administrative
machinery of the day—after all. all
this means interference by the Gov-
ernment—the less it there is, the
better will be the chances of the growth
of real higher education in this country
(Hear. hear). The proposal which has
been accepted by Government is in the
right direction. I do not wish to go

into the larger question of the powers"

which the Visitor will have, of insti-
tuting inquiries and all that. On the
one hand. I am anxious that the Uni-
versity should work and function in
the most correct manner and should
always be open to criticism and visits
and inspection by all those who may
be interested in them because there is
always a desire on the part of Univer-
sities to set right any mistake, any
shortcoming which may be there, but
on principle.........

Pandit Maitra (West Bengal): There
is also the Central Advisory Board of
Education which meets every year in
different sub-committees.

2 MAY 1951

Visva-Bharati Bill 7993

Pandit Malaviya: So far as principles
are concerned, I think the progressive
nations all over the world, in land
and in America are more anhd more
insistent that grants should be given to
universities. Sir, the Cambridge and
Oxford Universities receive grants
from the British Government which
sometimes equal to 75 per cent. of their
total expenditure. But there is a Uni-
versity Grants Commission in England
—and our Universities Commission
also strongly suggested it—and it con-
fines its activities to inspection and
visits, and they are very frequent to
see that the grants which are given to
those universities are properly utilized
for the purposes for which they are
made. That is a very different matter.
Therefore, I think—the financial
matters and even administrative
matters are there—that it will be in
the right direction if academic matters
are left out. I should have preferred
that they should have been left out
altogether -even in the earlier clause.
If they are not left out there, at least
they should be left out in this clause
which has been accepted by the Gov-
ernment. which I feel is in the right .
direction and I hope the amendment
will be carried. :

Shri Syamanandan Sahaya (Bihar):
Sir, enough has been said on this sub-
ject already and there is hardly any
time now. Even then, I thought an
amendment like the one which is pro-
posed by Dr. Mookerjee deserved my
support and that of this House. I was
surprised, to say the least, to hear
what I heard from Pandit Kunzru. In
fact, one of the merits of this amend-
ment is that it is perhaps the golden
mean between the extreme views of
Pandit Kunzru and-those of my hon.
friend Prof. Shah. Pandit Kunzru has
mentioned about the powers of inter-
ference which in certain circumstances
he considers necessary, by the
Paridarsaka. One has to make a
choice in academic matters as to
whether such a power, howsoever
necessary, must lie in the hands of one
person even as high as the Paridarsaka
or in the hands of the different bodies
which constitule a university. I have
no doubt in my mind that on a careful
consideration it will be agreed that in
academic matters, the powers ulti-
mately must lie in the hands of the
differept bodies constituting the uni-
versity. With regard to powers of
inspection and ordering of enquiry left
in the hands of the Paridarsaka. even
in regard to academic matters. my
hon. friend Prof. K. T. Shah gave away
his case when he said that the recom-
mendations of the Paridarsaka will in
any case be weighty recommendations.
I see no reason why they should not
be weighty. After all, if the President
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of the Indian Union feels that in a
certain university certain recommenda-
tions have to be made in the interest of
the University and the cogntry, itisas
‘well that he should do so in the larger
interests of the country and it is as
well that the recommendations should
be considered weighty enough. There-
fore, I extend my wholehearted
support to the amendment and I hape
the House will accept it.

Shri Kamath rose— .

Mr. Deputy-Speaker:. We have had
enough discussion on this.........

Shri Kamath: When I was about to
speak, you said that the clause had
been hcid over.

Mr. Deputy-Speaker: Hon. Members
can insist on their rights.

Shri Kamath: I rose to speak then
and you said that the clause had been
held over. It was an assurance given
by you, Sir.

Mr. Deputy-Speaker: All right. Mr.
Kamath.

Shri Kamaih: The voice of Pandit
Kunzru who has been nurtured all his
life on liberal traditions. and who has
been an advocate. I almost said apostle,
of liberty .and freedom, sounded
strange in the House today. If his
views arc accepted in their entirety, it
will mean that Government would be
invested with the power to interfere
with the working of this university at
every step and at every stage. It has
been observed by a philosopher that
that Government is best which governs
least. Whatever may be said for that
in  other spheres of governmental
activity, at least in the educational
sphere, so far as universities are con-
cerned, I wholeheartedly agree with
that observation of the philosopher,
and Government should interfere the
least. I therefore would have wished
that even this unfettered right con-
ferred on the Pgridarsaka, the right
to cause inspection or enquiry, should
not have been unrestri or un-
fettered. It has been the tendency of
the Government, especially during the
last four or -five decades, or two or
three decades to be more exact, to
Interfere in every ‘sphere of human
activity, right from food to God. The
Upanishadic sage said, “Annam
Brahma”.

Mr. Deputy-Speaker: How is God a
human activity?

Shri Kamath: Without God, there is
RO human activity at all.

Shri Naziruddin Ahmad (West
Bengal): God is everywhere.
137 PSD.
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Shri Kamath: Without God, you
would not be there, Sir, and we would
not be here..

I was saying that this tendency has
been on the increase of late, I mean
this tendency to interfere with the uni-
versities, and some governments in
Europe and also in Asia have tried to
make universities centres of their own
propaganda, for propagandizing their
own ideology. I believe Germany and
Italy tried to do it in the third and
fourth decades of this century and also
in Moscow I believe there is a tendency
in this direction. And recently in the
papers we read that Peking Govern-
ment had stepped in and tried to
dictate to a certain ancient university
in that land. I do not suggest that our
Government or our Paridarsaka are
cast in that mould or want to arrogate
to themselves the right and the power
to interfere in any wmanner they like
in our universities, particularly in
Visva-Bharati which was founded,
nurtured and brought to this stage by
Gurudev Rabindranath Tagore. But.
Sir, the danger is always there and
with due Teference to the President,
the Paridarsaka and the Ministers who
will guide him and advise him in all
matters, there is no guarantee that the
future Paridarsaka or the future
advisers will be of the same calibre or
of the same type. As Sardar Patel
used to say, there is nothing permanent
in ‘this transitory world. We wish the
Paridarsaka and our Ministers were
permanently here, but there is a God
above who guides the destinies of the
world and in His wisdom He may
ordain otherwise. Therefore, Sir, as
we in this Parliament desire to legis-
late for as long and as far as we can
see, and make provisions for emer-
gencies that might arise, 1 say that this.
‘right to be conferred on the
Paridarsaka to enquire into the affairs
of the University without any invita-
tion or request made to him from the
University is a dangerous provision,
and to my mind it is an objectionable
provision. The Minister has agreed to
the amendment moved by Dr.
Mookerjee—I had almost said, agreed
in a half-hearted manner to the amend-
ment,—but clause 10 as it stands is
very defective and dangerous. I only
pray to God that he may vouchsafe
wisdom to the Paridarsaka and his
advisers here not to interfere at their
sweet will and pleasure, not to inter-
fere in the sacred precincts of learning
according to their whim, fancy or
caprice, but to do so only when really
and truly the situation demands it,
when there is real dissatisfaction with-
in the University and that state of
affairs has been conveyed to them from
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a reliable and competent quarter.
Otherwise, I for one am afraid that
¢his provision is likely to be abused
by the Paridarsaka, and human nature
being what it is, I should not be sur-
prised if the advisers of the
Paridarsaka, if not to-day, at _some
later stage try to make even th}s Visva-
Bharati University, whose heritage we
all know so well a centre for the
propagation of their own ideology or
any pariicular idea that may catch
their fancy at any time.

Yesterday this House voted down a
suggestion for the incorporation of the
words “Shgntam, Shivam Advaitam”,
or the Supreme Being. Suppose in the
near future this is taken up, and i
some proiessor or Adhyapak or any-
body else in the University teaches in
the name of the Supreme Being that
Is Shantam, Shivam and Advaitam,
am I to take it that-the Paridarsaka or
his advisers who have been invested
with absolute power under this section
will interfere even in that matter?

Mr. Deputy-Speaker: Not under the
amendment.

Shri Kamath: They can interfere
certainly and that is derogatory to the
spirit of Visva-Bharati. Clause 10(2)
gives the Paridarsaka unfettered right
to inquire into any matter at any time
and without giving any reason what-
soever. Therefore even at this stage
I would request that Prof. Shah’s
amendment be accepted. I would
however, omit the word “teacher”
from the amendment and have it only
as “On a formal representation being’
made to him by any body or authority
in the University.” Only then should
the power of the Paridarsaka be
exercised in the matter.

1 pM.
Mr. Deputy-Speaker: The question is;

For sub-clause (6) of Clause 10, sub-
stitute the following:

“(6) When the Paridarsaka
(Visitor) has, in pursuance of this
section, addressed the Upacharya
(Vice-Chancellor) in connection
with any financial or administra-
tive matter relating to the Univer-
sity and the Karma Samiti (Exe-
cutive Council) does not, within
a reasonable time, take action to
the satisfaction of the Paridarsaka
(V1§1tor) in respect thereof, the
Paridarsaka (Visitor) may, after
considering any explanation fur-
nished or representafion made by
the XKarma Samiti (Executive
Council) issue such directions as
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he may think fit and thq-Karma
Samiti (Executive Council) shall
comply with such directions.”

The -motion was adopted.

Mr, Deputy-Speaker: Does Prof. Shah
want to press his amendments?

Prof. K. T. Shah: Yes, Sir.

Shri Santhanam: When we have
passed this amendment, the other
amendments cannot arise.

Mr. Deputy-Speaker: Instead of giv-
ing a ruling I shall take the vote of
the House. The hon. Member has
raised the point that the other amend-
ments are barred.

Pandit Kunzru: Prof. Shah’s amend-
ment is totally inconsistent with the
amendment just now accepted.

Prof. K. T. Shah: There are other
parts to the amendment.

Mr. Deputy-Speaker: I shall put to
the House No. 60.

l;andit Kunzru: May I suggest that
No. 60 caiunot be put to the House.

Mr. Deputy-Spcaker: 1 cannot agree
with the hon. Member. It only says
that the initiation of proceedings by
the Visitor may be mage under certain
restrictions.

The question is:

(1) At the commencement of sub-
clause (2) of clause 10, insert the
following:

“On a formal representation
being made to him by any body,
authority, or teacher in thes Uni-
versity,”

The¢ mojion was negatived.

Mr. Deputy-Speaker: The question is:

(2) In sub-clause (2) of clause 10,
after the word ‘“University” where it
occurs for the second time, insert the
words ‘“or its general or financial
administration”. :

The motion was negatived.

Mr. Deputy-Speaker: The question is:

(3) In sub-clause (3) of clause 10,
after the word ‘“give” insert the words
“at least one clear month’s”.

The motion was negatived. o~
Mr. Deputy-Speaker: The question is:

(4) In sub-clause (3) of clause 16,
after the words “to be made” insert
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the words “giving the names and
addresses of the person or persons he
has appointed to make the inspection
or conduct the enquiry”.

The motion was negatived.

Mr..Deput,v-Speaker: The question is:
(5) In sub-clause (4) of clause 10,—

(i) for the words ‘“may address”
substitute the words “shall forward
to”.

(ii) for the words “with reference
to the result” substitute the words
“the report together with _his own
views thereon™

‘(iii) after the brackets and words
“(Executive Council)” insert the words
“the report of the inspection or inquiry
and”.

(iv) Omit all the words after the
brackets and word *“(Visitor)” where
it occurs for the second time.

The motion was negatived.

Mr. Deputy-Speaker: The question is:
(6) In sub-clause (5) of clause 10,—

(i) after the word “shall” insert the
following:

“place before the Samsad all the
papers and documents mentioned
in the preceding sub-sections,
together with its own suggestions
regarding the action it thinks.
proper and necessary to take in
the matter, and shall”;

(ii) after the brackets and word
“(Visitor)” insert the words “the
opinion of the Samsad, together with
its directions on the”;

(iii) Omit the word ‘“such” occurring
after the brackets and word “(Visitor)”’;
and

(1v) for the word “as” substitute
the word “which”.

The motion was negatived.

~ Mr. Deputy-Speaker: The question is:

"Tixat clause 10, as amended,
stand part of the Bill.”

The ‘motion was adopted.

Clause 10, as amended, was added
t~ the Bill.
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Clause 1.—(Short title and
*  commencement)

Prof. K. T. Shah: I beg to move:

“In sub-clause (1) of clayse I;
after the word “the” insert the
words ‘“Rabindranath Tagore”.

I do not want to make any remarks
on this part, I will do so on the
Preamble. I commend this amend-
ment to the House.
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|Maulana Azad: It is unnecessary,.
because when we see Tagore’s place
in the world, it is feit that this Bill
does not lack in any way if his name
is not mentioned in it.1

Mr. Deputy-Speaker: The question is:

“In sub-clause (1) of clause I,
after the word “the” insert the
words ‘“Rabindranatn Tagore”.

The motion was negatived.

Mr. Deputy-Speaker: Then Pandif
Thakur Das Bhargava’s amendment is
barred, Shrimati Raiji's amendment
refers_only to a question of spelling,
Shri Hazarika’s amendment is also..
barred. The question is:

“That clause 1 stand part of the
Bill.” |

The motion was adopted.
Clause 1 was added to the Bill.

The Title was added to the Bill.
Enacting Formula
Prof. K. T. Shah: I beg to move:

After the long title of the Bill, ad@
the following Preamble:

“Wheregs it is right and proper
to recognise and perpetuate the
work and teachings of the poet
and philesopher. Dr. Rabindranath
Tagore, and to set up and maintain
a fitting memorial to his life of
dedication to the cultural revival
of this country;

And  whereas the late Dr.
Rabindranath Tagore founded an
institution known as the Tagore
Vishwa Bharati at Shantiniketan
in the district of West Bengal
Birbhum in West Bengal, donating
all his land and property in that
area, and endowing that "‘“““Eﬂl
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with the whole amount of his
Nobel Prize as well as the income
from all his copyright works, the
objects of which are. such as to
make the. institution one of
national importance.”

The point that I would like to make
fs a very simple one. 1 would asso-
clate officially im the title of the Uni-
vérsity the name of the founder.
There is no dispute, there is no sugges-
tion that anybody else but r.
Rabindranath Tagore is the founder of
this University. There are plenty of
precedents whereby the names of
founders or even donors have been
associated with the Universities in this
country as well as abroad. You have
the famous Smithsonian Institute of
America. Most people do not know
whe Smithson was who founded the
Institute. He was a chemist who gave
gome funds for its foundation, he did
not live Lo see the Institute inaugurated.
He only made a grant of money. He
died and his will was so complicated
that, but for Government intervention,
the University would not have come
mto being. His only service was the
donhation. whereby his name has been
perpetrated. Similarly. in the case of
tha Cornell University.........

Mr. Deputy-Speaker: In India you.

gave got the Annamalai University.

Prof. K. T. Shah: That is all the
more reason why we should incorpo-
rate the name. The Cornell Univer-
sity was also founded by the grant of
land. The donor did not survive, but
his successors founded the University
ir his name. - In this country, we have
the recently established Sayyaji Rao
University. The Annamalai - Univer-
sity also was founded on a donation.
The Osmania University also is in the
same footing. It perpetuates the name
of the Osmanias.

Shrimati Renuka Ray: In any case,
the hame will be there when one reads

clause 2,

Prof. K. T. Shah: My point is why
not perpetuate the name here? If you
do not want it, you can reject it. That
is not my concern. :

Shrl Santhanam: We have passed
clause 2 which says all that the hon.
Member wants. We have also adopted
a convention that we will not accept
amendments to the Enacting Formula.

Mr. Deputy-Speaker: As
Santhanam has pointed out, is not this
covered by clause 2?

Prof. K.-T. Shah: Everything is not
eovered. ,Clausel 2, I may humbl>r
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submit, is really a part of the Preamble,
namely, it recognises only perfunctorily
the original foundation by the Poet to
which also full justice is not done. I
want this institution to be associatea
with the name that everybody knows
and not merely that the name should_
be known by reading clause 2 of this
Act. I have given some illustrations
to show how Universities are known
by name. In my opinion, this Visva-
Bharati also should be known by the
name of Poet Tagore. )

M. Peputy-Speaker: But the House
has rejected that amendment.

Prof. K. T. Shah: That is so far as
Tagore Visva-Bharati is concerned. It
was only consequential in that clause
2. Here, the Preamble is distinct and
separaté and I submit that any decislon
of the Housc previously does not bar
my moving an’ amendment to the
Preamble. Nor is my amendment out
of order. (An hon. Member: Read it.)
I wanted to read it, but the Chair de-
clared that it should not be read. May
I read it, Sir?

Pr. S. P. Mookerjee: May I make
an appeal to the Chair that we, should
discuss this particular matter with all
solemnity? The name of the Univer-
sity was given by the Poet himself and
if we really want to honour it.
would be much better to keep it as
Visva-Bharati as the Poet himself had
styled it and miot change it in any way
whatsoever. .

Mr. Deputy-Speaker: On a point of
order. after the Constitution has come
into force, we have not been having
any Preambles. Therefore. I rule this
amendment which relates to the
“Preamble” . out of order. The hon.
Member should not refer to ancient
practice; let us follow the recent
practice. The question fs:

“That the Enacting Formula
stand part of the Bill.” .
The motion was adopted.
The Enacting Formula was added to

the Bill.
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[Maulana Aszad: I beg to move:

““That the Bill, as amended, be
passed.”)

Mr. Deputy-Speaker: I find several
hon. Members want to speak. I shall
adjourn the House now.

E'Tl'zlte I-;oz;.;:le ag{ou’:ned t‘!l'lh ngj Past
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